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13509
LOK SABHA
Friday, July 21, 1987/Asadha 30, 1888
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mn. Srzaxxm in the Chair]
ORAL ANSWERS TO QUESTIONS
Import of Sulphar through B, T. C,

*1261. ghry Madhu Limaye:
Dr. Ram Manohar Lohia:

8. M. Banerjee;
George Fernandes:

Will the Miruster of Commerce be
pleased to refer to the reply given to
Starred Question No, 324 on the Tth
April, 1967 ang state:

(a) whether any penalty was im.
posed on US firms a8 promised by
Shr1 Manubhay Shah, former Mnis-
ter of Commerce, in the statement
made by him i1n Lok Sabha on Zst
November, 1946;

The Minister of Commercs (Shri
Dinesh 8logh): (a) to (f). A state-
ment ;5 laid on the Table of the
House,

BraTEMENT

) By mnegotation an agreement
been arrived at whereby the firm
agreed to pay a sum of Ra. 75,000
u;;:mmnt of the clabmg of
5T

(b) and (c). This procedure is al-
ready in vogue

(d) It wul not be appropriate to
publish reports on the antecedents
along with the agreements as the re-
ports on antecedenty provided by
banks and others are confidential.

(e) The sum of Rs, 75,000 ade-

qQuately covers all expenses incurred
by the Corporation in connection
with the deal. No representative of
the Corporation travelled abroad spe-
cifically for the deal in question. An
officer who happened to be in U.SA.
for other work was asked to look
into the prospects of imports mate-
nalsing under the deal. No net
expense was mncurred in establishing
the Letter of Credit

(2) Does not anse,

oy o wEner g, e
¥ (#) oz () ot ¥ e F fr
famr st & W oy w3vz vl § W
In ¥ gy wit € ard & o
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“This procedure is already in
vogue.”
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Shri 8. M. Banerjee: Sir, even the
very eloquent and very elaborate
statement of the hot. Minister has not
convinced me that the deal is not a
actually read
again the long statement given



Shri Dinesh Singh: I have already
submitted what I had to say. It is
for this House to decids ge they wish
to deal with this matter. A parlia-
mentary comrmittee in ¢he initial
s.age might give an impression that a
public sector enterprise—which I
think is doing well; it may have cer-
tain dificulies—has been trying to
do something which the parlisment as
a whole has not approved, What I
am suggesting 1s, let some hon, Mem-
bers sit with me and if they are satls-
that something has gone wrong,
then you may decide what you want
to do.

Shri Ranga: Sir, it is within your
the Public Accounts Committee

>
2

Shri Ranga: Sir, # is within your
power to refer such controversial
wmatters, instead of leaving it to a few
Members of this House and the Mi-
nister, to one of the three committeea
that are there and which are working
under your direction~the Public
Accounts Commutiee, the Estimates
Committee and the Public Under-
takings Conrmattee.
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Awards to Exporters

Will the Minster of Commerce be
pleased to state

(2) whether Government are con-
sidering a proposal to allow competi-
tion among exporters and to  give
awards; and

{b) i so, the main features of the
»

The Minister of Commerce (Shri

Dinesh Singh): (a) Yes, Sir.

(b) The proposal under considers-
unniswgivenhnutednumbe of
awards, in the forms of shields, for
outstanding export effort A Com-
mittee will be set up to mske recom-
mdtmm!oclhenwuds.w
with outstanding export rmance
as well as to other institu ons making
suumuntemuibu&minthaﬂddd
mpromoﬂonwmh
oy awards.
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oft uwerw Ty @ wory  waw fie
it W cezar fear wg @x o
XA ¥ svar awdr feat oy, w6 At
W TOX § A 4T WA § W
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Shri 8, C, SBamanta: The Board of
Trade recommended that good ex-
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8kl Dinesh Singh: I e agres
with the bon, Member when
that what really matters is the com+
petitivensss of our products
than anything else. But human nature
bemng what it is, sometimes an incen~
tive of this kind also helps. Regard-
ing the promotion schemes as such,
we have discussed them in the House
at g great length It is very difficult
for me to give a short answer on this
matter. . 4

T

st @ fe foa &ni w geeeTe
fear srar & & wmary fear v § 7
T w1or 78 § fr Frafa @ ot e
oI qET THY Wt @ ag wrone #
wHT Al § 1 OE A WY T 9
ag W werrdit f o W qurandy dwk
¥ W W faafy s ael W
qren feqr arar § o it ot feae
atar § 7

wit fihw g : ot foar @t
T § ik greeTe | g o wiew %
PR

Shri P. K. Ghesh: Importers malke

300 to 400 per cent profit whily for
exports Government has to give in-

%

Mr, Speaker: You are giving infor—
mation, not atking for informatiom,
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that we hope that the business com-
munity, as the hon, Member knows,
would try tp help the country at this
stage by exporting for which we may
give them recognition rather than
making it a purely money concern
and trying to earn money only.

Shry 8. 8. Katharl: What are the
features of export pramotion sche-
mes?

Mr. Spesker: Mr, Chatterjt,

Shri Krishna Eumar Chatterji: Due
to devaluation it was expected that
our exports would go up, but now the

whether the hon. Minister is prepared
to consider the desirability of taking
over the export trade by stages by
the public sector?

Sbri Dinesh Singh: I have no objec-
tion to taking over the entire trade
by stages as the hon, Member has
mentioned, but there may be certain
diﬁu;ltlu.htheﬂmmknmm
Party to which I have honour
belong, has made some recommenda-
tions in this regard and I am very
carefully examining them.

Shri Hem Barua: One of the osten-
sible reasons for devaluation waa to
promote exports, but unfortunately the
exports are not intensified,
On the other hand, there has been a
lamentable decline in exports, In that
context, may I know whether Gov-
ernment are conducting any probe
into this fact whether deterloration in-
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Mr, Bpeakes: Mr, Sonavane,

Syl Surendmanath Dwivedy: The
empential part of Mr. Hem Barua's
~question was not answered,

Hem Barua: About deterioration
in quality.

Shri Dinesh Singh: About the qua-
lity, I have said that we have qua-
lity control for exports and we g0
into that.

Shrl Bomavane: In view of our
uncompetitive export prices, 1 want
to know what concrete and concer-
ted steps are being taken by the Gov-
ernment to ses that the export pri-
ces of our goods are reduced and
our exports are increased.

Shri Dinesh Bingh: I wish I were
in a position to give a simple answer
to this wvery complicated gquestion.
We are now on the guestion of awards
and not this.

Bo far as making the prices com-
petitive n the international market
is concerned the guestion of cost
of production coms in, the question
of raw material adding to the nation-
al prices and s0 many other questions
come in, We are locking info this
matter.

! fsmwer o : ¥ 919 ¥ ey
& ot wgwy & g e e § fw
OETT F I §A1T W Wrew W R
vfez q ¥ §, 37 wimaie wiwg
frn fow 2w & ame woe faar mar
Myl fswmas
I¥ g v §, M ag W wIw ]
# §r S

ot fim feg: g2 #3& &
o gE NS fy o e -

JULY 11, 1047
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Shri 8. K, Tapuriah: The ever-
smiling hon. Minister just now made
what he thought was a valuable sug-
gestion to the businessman ¢ ex-
port wikhout profits, if need be,
for the sake of the . May 1
ask him whether, knowing also full
well that the prices of our products
are very prohibitive, Government
will take any steps to at least make
raw materials available at internat-
fonal prices so that if the manufac-
turers or exporters want to export
without profit they can do 3o without
Joss or at some logg? Could the hon.
Minister make raw materials avail-
able at international prices?

Shri Dinesh Singh: The hon.
Member knows fu]l well that even
it we made gn attempt to make the
rew materlals avallable at inter-
national prices, they will not be
able to export gt international pri-
ces, because then they would say
that labour is expensive, the cost of
production i{s higher and so on. It
is not such an easy question as has
been sought to be made out. The
hon. Member knows very well that
‘we have discussed this on many occa-
sions, and as I have said in this
House, we are discussing commo-
dity—wise with the Export-Import
Councils how best we can  help
them to export.

Expansion of Bhila] Stee] Plant

*1203, S8hri Ram Kishan Gupia:
Will the Minister of Stcel, Mines
mmd Motals be pleased to state:

{a) whether it is proposed
pand the Bhilai Steel Plant
aeyr future; and

10 ex-
in the
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cnaborusion and. foport of materinl
from Russia involving foreign ex-
change will be necessary for the
expansion?

The Minister of Steel, Mines and
Metals (Dr, Chenns Reddy): (a) Yes,
Sir. It 1s proposed to expand the
Bhilai Steel Plant from 25 million
ingot tonnes capacity to 3.2 million
mgot  tonnes capacity during the
Fourth Plan period,

(b) The expansion is being ynder-
taken with the Russian Collaboration

However, maximum utibsation of
indigenous equipment, material and
technical skill will be made in the

proposed expansion

Shri Ram Kishan Gupta: What is
the total estimate of the expansion
programme and out of it how much
will be utilised for foreign exchange?

Dr. Chenng Reddy: It is estimated
that there will be two phases in
which this expansion has to take place,
For the first phase, the estimate is
Rs. 287.58 millions with a foreign ex-
change component of Rs, 91.06 mul-
lions. The details of the second phase
in regard to the different alternatives
are still under examination, So, it is
not possible to give a specific figure,
but it is estimated that the second
phase may cost roughly Rs. 560 mil-
lions with a foreign exchange com-
ponent of Rs 170 millions

Shri Ram Kishan Gupta: How many
Russian experts are working there at
present?

Dr. Chenna Reddi: For this parti-
cular expansion programme, we &re
only expecting that about 18 people
will be required in the first phase;
even they have not all arrived yet.

ot wgrem fey wreht: s
* W gUA gearm g, W Hee @
fa¥ a7, ag WA Ewer ¥ 10
ey wmw g fardy we wy & for e
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foreign
required, it is for such of those in-
evitable imports we require includ-
ing technical gkill.

Shr; Plloo Mody: From where?

Dr. Chenng Reddlt Whether it s
rupee exchange or dollar exchange, it
is gtill foreign exchange,

Shri Plloo Mody: Is the payment
in rupees or in foreign exchange?

Dr. Chenna Reddi: It is made in
foreign exchange, in roubles,

Shri M, Amersey: When have we
had a rouble agreement?

Dr. Chenns Roddi: We have had a
credit agreement on 21 February,
1881. Out of that agreement, this
mmount is set apart for the Bhilal
steel plant.

Shri Plioo Mody: Is the Minister
aware that ag a result of devaluation,
the difference between the rupee and’
the rouble has become very unfavour«
able to India?

Mr. Speaker; No, Shri Rabi Ray.
He has plresdy asked.

Shri Piloo Mody: He did not ane-
wer the phasing cut part of the-
question,

ot ofe : foawrt st
L

w
r awd St o w
WL ot avg vt Ot ayird
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Mr, Speaker: Next question.
Shri 8. M. Joshi Tose—

Mr. Speaker: No, Shri Rabi Ray.
next question. How can I call you?
Mr. Hem Barua wanted, Mr. Tapu-
riah wanted to put a question. 1# I
allow only one and not gllow the
other, I will be found fault with.

Ajitation by All India Railwaymens'
Federation

*1284. Shri 8, M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Eaflways be
pleased to state:

(a) whether his attention has been
drawn to the decision taken by the
All India Railwaymen's Federation in
#s Working Committee meeting held
in Bombay on the 4th and 5th May,
1967 to start agitation;

(b) if so, the demands on which the
agitation is likely to be started; and

{c) the steps taken by Government
to meet those demands?

The ¥Minister of State in the Minis-

try of Rallways (Shri Parimal
Ghosh): (a) and (b), Yes Sir, Ac-

ed to honour their commitment for

Orgl Annversy JULY 11, 1887

MMW

grant of antomatis rise in dewrnege
allowance,
g i o

the near future and will be equally
applicable to the railway employees.

Shri 8. M. Banerjee: The hon.
Minister is fully aware, more than
me, that the report of the Gajendra-
gadkar Commission iz not being con-

¢o
has been brought to the notice of
Finance Minister, ¢o see
discussion takes place between the
representatives of All India Railway-
men's Federation and the officials on
the question of the DA commission
report.

Shri Parima]l Ghosh: We
take a unilateral decision in
matter. The matter has glready been
stated on the floor of the House by the
Deputy Prime Minister and the Fin-
ance Minister that he was consider-
ing the matter and having discussions
with the State Chief Ministerg also.
As soon as some wsort of a decision is
taken, whatever the decision, it
be announced on the floor o the
House, whatever may be the decl-
ston. retrospective effect of the
will be given to the raflwaymen

Shri 8. M. Banerjee: Is he
that one of the long outstanding
mands of the railwaymen
appointment of a wage
ral times this way ralsed on the

2!

SRl

e

1
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@wg o & T ¥ wOw
e gy, §8 N W gk ¥
oow d orogs oo 2 bt

o § sfiix «? wiewrfal & fag o
dww wife § 37 T frare wx & IR
w, ¥1 e w, feer fear § o
T WY # whT WO A o qag
& 37 & orr ¥art & S dwifaw o
¥ F kA § ook
it e § 2ot g F R ¥
wat fear § W d9w T g shmE
oY G w k¥ war fear § 7

$hri Parimal Ghosh: So far as the
alr conditioned saloons and passes
are concerned, we have considered
that matter and it g our view that
these things are really essential for
the working of railways. We are not
going to teke any decision in this
particular matter at the present mo~
ment.

oy wpf st ¢ Al AT
& T ww Q@ g
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Shrl C. M. Poonacha: That is being
done. We have miroduced incentive
scheme in many of the workshops; it
is working very satisfactorily,

wit wy fawd : ot g o
tifer e sia 7 A MW
wgRT W AN agsE § Ay ?

Mr. Speaker: They are already
undertaking it.

Shri Nath Pal: Earlier the bon.
Minister stated that they were con-
sidersng the finalisation of a decision
on the Gajendragadkar Committee’s
recommendations, How far s it true
that among the dangerous ideas with
which the Government is toying, par-
ticularly the Finance Minister, one is
to deprive the working class, that is
government employees, of their legiti-
mate due by imposing on them what
ig called the deferred payment? Is
the Government toying with this
idea? Do they know that the railway
workers had already rejecteq this
and said that whatever is due to them
because of the rising prices must be
given in cash and not by way of im-
position of the so-called deferred
payment?

Shri Parimaj Ghosh: Government
is waiting for the decision that will’
hhkenbyth.lﬁnil‘tryutﬁuﬁl
Whatever may be the declsion,
railways will implement it
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Shri Nath Pal: That was not my
question—mwhatever the Finance Min.
ister does, we will aleo be dolng. We
hwthwmk.'w-knownﬂ::

HHHH L

o F
ot
helell
i

whatever the Finance Minis-

“with the question of the entire set-up
-of employees under the Central Gov-
«ernment. This cannot be discussed
and a decision taken in isolation,
‘Therefore, the matter is being discus-
sed in its entirety, and the represen-
tatives of the Rail Board are
closely associated in these discussions,
and very soon we will come to g deci-
#010r which will, I hope, be to the
satisfaction of the employees, of the
Central Government as well ag the
railway employees.

Shri Nath pai: He said many
things. Is there a propozal, I am
asking what is his reaction? Is there
any reply to that question” Even eva-
sion should have its limit, He said
whatever ig being said, we shall con-
sider, I am asking whether there is
any proposal before them that the
dearness allowance will be partly
paid” Is there or is there not, let me
know this. I want the reply.

Sbhrl C. M. Poonacha: There are
several proposals and  suggetions
which are engaging the attention of
the Government at the moment.

Shri 8, M. Banerjee roge—

Mr. §peaker: No; I have not called
him. Shri Fernandes.

Shri 8. M, Banerjee: I am not put-
ting a question; only 1 want your
«guldance,

Oral Antwers JULY 11, 1987
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Mir, Speaker: Whatever it is, 1~ de
not allow it now.

ot wvd womiY : wew AT
aw o e & ek wor dw ferr «
w g whafal et sgng wet
TP & A 4THY GO ey o A
0T X qf TRAATHT HALT ¥}
sy wgiEy & e & frer salt ot oY
fEaT W9 g & AT Wk e F
=9 & it & faw gg o e
WY TRt § O qeEte naeEEwe
A & duwr W waw ¥ Ay e
W T INE darew W ?

Shri Parimal Ghosh: It is a fact
that during the time of the budget,
it has been stated that the amount
that will be necessary for the pay-
ment of this dearness allowance has
been earmarked. But as I have said,
we cannot take ap isolated decision
on this wmatter. Whatever decision
that will be taken on the matter by
the Mmistry of Finance, as soon as
that decision is received. the amount

will be paid and with retrospective
effect.

ot wmht ST e R
T wr v g, & o ¥ owet
i T o &
ATy X FY wifew A v @ E)
weqH WEIEd, 9dW wORT ¥ oF
wifmre ewcfer § Wit get W
wea ¥ sl w1 waarg war w@w
¥ fag g W famar § oY o qg oY
7e &, & vase aghy, WY ¥ € qraer
9 AEy WA § W NIT WiE A
Wl WERT ¥ ¥ W qATHT WO &
ATy W |

Mr. Speaker: Is there an additional
answer?

Shri C. M. Poenacha: Provision has
been made, as the hon, Member |is
aware, for paying dearness allowance.
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Wt QRo qwe Wi : T wrweT
fad T wot & fa aff & afew
anty WY gATT W qoeTT ¥ e
gk far A @ ax yw a@ QA E
[ AT ¥ g w@R & g armw F &
®® UF Fodfforyo FeT wHATY
woft Tt § @Y IF &1 GO Y ¥ T
X fip & O W wngAe fafasd
* gy it I & Fosftommo
wrdze AET¥T I H g@ w7 =i
*@ arz ¥ AT dAer wE ar
m?

Shri C. M. Poonacha: As I mention-
ed earlier, all these matters are under
consideration, and a decision will be
taken at a very early date, I cannot
give any further information now
in this regard.

Shri 8."M. Joshi: May I appeal to

the Finance Minister? Weusr H41IT,
#Fa garw faegw wifers § s mmdz
waefer g ot wiY ¥ .

Mr. Speaker: He cannot answer off-
hand, He is not able to give a cate-
gorical answer.

Oral Answers 13 538

g g et B & @
T & &3 o vt 8 w1 g
ST WX gER Ty WA e 9
agr <=t et W e g 3w @
ATE T AT T AT | oW gy
T § o7 %47 I O AT w1 werg
% oeln a1 S T §O wAw g ?

Shri C, M. Poonacha: All these are
the subject maiter of discussion bet-
ween the JCM machinery and Gov-
ernment. They are discussed in detaul
and a decision will be taken very
soon. The representativeg of the em-
ployees and the federations concerned
are all well aware of it.

Shri Krishna Kumar Chatterjee: In
view of the facts that Railways are a
commercial undertaking and the DA
s0 far given by the Gvernment 1s not
sufficient to cover the rise in prices,
15 the Government thinking of sup-
plying food and other essentia] arti-
cles at subsidised rates to the rail-
way employees, as was done several
years ago, because the prices have
gone up and they will be soaring
higher and higher in the near future?

Shri Parimal Ghosh:  Subsidised
food was only introduced during war
trme, We have considered that matter
and it gives rise to s lot of corruption
and other things Considering the
present food position, the railways are
not thinking of introducing subsi-
dised food supply

Mr Speaker: Question 1295  has
been transferred to the 31st for reply
by the Exernal Affairs Minister.

Travancore Titanlum Produets, Ltd.

+

Shri A. Sreedharan:
Shri P, Viswambharan:
Shri Mangalathumadom:
Shri K. Antrudhan:
Shri P. C. Adichan:

Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

*1289,

(a) whether Government have re-
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ceived request from the Govern-
ment of for financial sssistance

(b) ig so, the resction of Govern-
ment thereio?

The Minister of State in the Min-
iotry of Indugtrial Development and
Company Aftalrs (Bhri Raghunath
Boddl): (a) and (b). During 'wmeet-
ings held in the Planning Commis-
son to discyss the proposals of the
Govermnment of Kerala for the Fourth
Five Year Plan, the representatives of
the State Government requested
Central asuistance for the expansion

scheme of Mls Travancore Titanium
Products Lid. A provinon of Rs. 25
crores has been teniatively made m

&
g

the Central Sector in the Dr
lLine of the Pourth Plan for this
ject. A provision of Rs, 2
algo been tentatively made in
Siste sector for s scheme A
decision on the scheme has not
been taken However, wo have made
a provision of Rs, 30 lakhs in the
current year's budget.

i
18583

tory of its kind in the entire coun-
4ry and it is earning a lot of precious
forelgn exchange. On a number of
occasions previpusly, the Government
of Keralg have knocked at the doors
of the Central Government asking for
financial assistance to expand this
factory. In addition, there jg another
potential also that is relevant here.
Timanite is peing mined on the shores
of Kerala. Today limanite export has
decreased and the only indigenous
use made of it is In this factory. Be-
cguse of lack of capacly to use jlme-
nite. a number of workers employed
in the industry are ot of job, This is
an immediate, gerious problem. The
Central Government have

the Kerala Government 2-112
crores of financial assistance. Every
time we ark whether it hag been paid,
they say, we are looking into matter,
whether it is Jdikkl or any Kerala
proiect. T would like the minister to

Oral Answers JULY 21, 1087
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give a categorical reply and apecify
the time before which financial msist-

The Minisier of Industrial Develqp-
ment and Company Affalrs (Shri
F. A. Ahmed): As hag already been
indicated, the matter has been dis~

agreed
plant should be increased
24,000 tons, which will require an
vestment of about Ba, 625 lakhs. Now

by way of
15 how much should be given
by the State Government and how
much by the Central Governiment.
This matter has still to be decided in
consuitaiion with the Planning Com-
mission and the Finance Ministry. Al-
ready, in order to prove our bona
fides thay we are @fxjous to develop
ihis plant, a provision of Rs. 30 lakhs
has been provided 1n thig year's
budget, A srmlar amount is also ex-
pected to be found by the company
itself out of its resources and the
work will proceed accordingly.

sShri A. Sreedharan: May I know
whether 1t is a fact that 5 private Stm
in Bombay had appled for a licence
to sart a titamiwem factory somewhere
near Quilon? In view of the fact that
the establishment of such a factory
will adversely affect the Travancore
Titanium Products 14a

give a categorical reply that no -
cence would be issupy to any indus-
trialist to start a tianium foctory
anywhere in this country?

sm'.ﬂ-m:hﬂﬂn‘w

ference 1o a public weotor company
certainly, the suggestion of the hon.
Member will be kept in view and no
mmmﬂmy'mhm
ed to come In.
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taw materialg are available in abun-
dance ;n Kerala for producing tita-
nium, will the Government of India
treat the project as a special case and
give immediate financial assistance
to this project for expansion,

Mr. Speaker: It hag already been
answered.

Shri Vasudevan Nair: The expan-
mon of this plant 18 hanging in the
balance for so many years due to
Iack of funds and the State Govern-
ment 15 naturally in very difficult
financial position. So, I would like to
know whether the Ministry of Indus-
trial Development will persuade the
Finance Ministry to give a major part
of the Rs. 6 crores, which 1s needed
for expansion, from the Central
funds itself s that the expansion can
defimitely take place within the
Fourth Plan period itself?

SBhri F. A, Ahmed: T may repeat
what I said earlier, that the expan-
sion of this project will require nearly
Rs. 625 lakhs and the company have
proposed that an amount of Rs. 450
lakhs may be covered by additional
equity capital to the extent of Rs.
188 lakhs and by medium-term loans
to the extent of Rs. 264 lakhs The
Kerala Government have
during the discussion that out of Rs.
186 lakhs of equity capital 1o be
floated, they will contribute Rs. 38
lakhs and expect the Central Gov-
tribute Rs. 150 lakhs.

g

B

]
N
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tral and State Governments are par.
ticipating.

Self-sufficiency in Newsprint

%
*1302. Shri Bishwanath Roy:
Shri M. Meghachandra:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) whether India will become
self-sufficient in the matter of news-
print by the end of the Fourth Five
Year Plan. and

(b) if not, the steps under conside-
ration to achieve gelf-sufficiency 1n
this regard?

The Minister of State in the Ministry

(a) and (b). It iz not posmble to say
with certainty at this stage that India
will become self-sufficient by the end
of the Fourth Five Year Plan. How-
ever, in addition to the expansion
scheme of NEPA Mills, which is
under implementation, two more
schemes one in Public Sector and one
in Private Sector with an initial total
capacity of 75,000 to 1,00,000 tonnes
pupl::.:um are under examination
by the Government and if they mate-
rialise then the country hopes to achi-
eve near self-sufficlency.
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Skri Bishwanath « May ! know
the time by which 'm?mm which

are going to be set up will start pro-
duction?

The Minister of Industrial Develop-
ment and Company Affaire (Shri F.A.
Ahmed): So far as the expansion of
the NEPA mills is concerned action
has already been taken and we hope
that newsprint out of expansions unit
will be manufactured by 1969,

WRITTEN ANSWERS TO QUES-
TIONS
Surgical Instruments

#1296, Shrj Onkar Singh:
8hri Onkar Lal Berwa:

Will the Minister of Indusirial
Development and Company Affairs
ba pleased to state:

(a) the amount spent for the im-
port of surgical instruments in terms
of foreign exchange; and

(b) the steps tfaken for
self-sufficiency in surgical
ments?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (2) The value of ymports
of certain surgicel instruments for
the past three years 15 given in the
table below:—

attainung
instru-

1964-65 Rs. 61.79 lakhs
1965-66 Rs. 79.74 lakhs
1966-67 (upto

Feb. 67) Rs. 5411 Jakhs

(b) A Surgical Instruments Plant
hag been set up at Madras in the
Public Sector with Russian assistance,
The project was commmassioned to ope-
rate from 1st September, 1985 ‘This
factory has a licensed capacity of 2.5
million pieces of about 25 types of
surgical instrument of broad catego-
rles. There are gome unitg in the
Small Scale Bector producing a va-
rlety of surgical instruments. Two
units in the private sector have been
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granted provisiona] registration for
manufscture of various types of Sur-
gical Instruments, An application from
another unit for registration with Dir.
ectorate General of Technical Develop-
ment is under examination. It ja ex-
pected that major portion of the re-
quirements of surgical instruments
would be manufactured in the coun-
try in about five years period. Some
imports may, however, continue par-
ticularly of highly specialised and
sophisticated types for which thene
may not be large demrand 1n numbers
to undertake the economic manufac-
ture thereof.

Import of Heavy Boda Ash by B.T.C.

*1297. Shri Onkar Lai Berwa:
Shri Onkar Singh:

Will the Minister of Commerpe be
pleased to state:

(ay whether 1t 5 a fact that the
State Trading Corporation is contem-
plating to import 10,000 tonnes of
heavy soda ash at a time when indi-
genous material is available p plen-
ty; and

(b) if so, why this is being done
despite tight foreign exchange posi=
tion?

The Minister of Commerge (Shri
Dinesh Singh): (a) and (b). 8TC has
made arrangements for the imports
of 6000 tons only. No further imports
are proposed at present. Even though
indigenous production s satisfactory,
some marginal 1mports to  serve as
buffer stock have been considered
necessary

Expansion of Rallway ¥ards on B.E.
Rallway

*1298, Shri Chintamani Panigrahl:
Wil the Minister of Rallways be
pleased to state:

(a) whether there is any propossl
to expand the Cuttack and other
Railway yards on the South-Eastern
Rallway to enable them to handle
the off-take of the Paradesp Cyrgo;



13545 Written Answers ASADHA 30, 1380 (SAKA)

(b) It go, the details thereof; and

(c) the estimated amount of expen-
diture for the expansion programme?

The Minister of Rallwayw (Bhri
C. M. Poomacha): (a) There s mno

such proposal at present,

(b) and (c). Do not arise,

Trade Afreemeats against Rupee
Clearance Asccounts

*1300. Shri N, K. P. Balve: Will the
Minuster of Commerce be pleased to
state:

(a) whether there are any safe-
guardsg in the trade agreements bet-
ween India and other countries for
export|import of goods against Rupee
clearance accounts to ensure that the
goods purchased from India are not
diverteq by the purchasing countries
n the very same formy to interna-
uonal markety and sold at a discount
to the deiriment of Indian exporis of
such goods into the international
market; and

(b) whether it is a fact that 10,000
tornes of ferro-manganese purchased
from the Minerals and Metals Trad-
ing Corporation of India Ltd. by East
Germany, with whom India has trade
agreement of export|import agamst
Rupee clearance accounts, has been
sold to an American firm at a dis-
count?

The Minister of Commerce (Shrl
Dinesk Singh): (a) Yes, Sir. Accord-
ing to the agreements goods sold are
meant for consumption in the buying
country only.

(b) Government has no such infor-
mation.

Small-acale Indusiries in  Backward
Areas

*1301 Shri R. Barua: Will the Mi-
nister of Industrial Developmeni and
Company Affalrs be pleased to state:

(2) whether Government have ap-
proved the recommendations of the
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Smal} Scale Industries Board regard-
ing the need for special concessions
and incentives to the backward areas
for developing small-scale industries;

(b) if w0, the steps being taken to
implement the recommendations; and

(c) whether State participation in
equity capital of gmall-scale pmts is
being contemplated?

The Minister of Industria)

ment and Affalrs  (Shri
F. A, Abmed): (a) and (b), At the
24th

of the Small Scale In-
dustries Board held at Bangalore in
July, 1066, a point was made that
special concessionsjincentives might
be given to small scale units establi-
shed :n backward aress. The ques-
ton of giving concessions/incentives
in backward areas has been under the
cosideration of the Government for
sometime past. It was felt by Gov-
ernment the recommendations made
by the Committee on Dispersa} of In-
dustries a5 reviewed and adopted by
the IV Plan Working Group on Small
Scale Industries and the Commttee
on incentives for Rural Industrialisa-
tion mught be considered for adop-
tion. The report of the later Com-
mittee has been submitted to the
Planning Comnusion and is now
under their consideration. Details of
the concessions|incentives to  indus-
trial units 1n the backward areas will
be worked out after the recommenda-
tions of the Incentives Committee are
:me by the Planning Commis-

() Yes, Sir. A scheme for State
participation in equity capita] of
smal] scale industries was
at the first meeting of the Official
Level Committee of the Small Scale
Industries Board, in February, 1967.
The scheme was broadly approved by
the Committee. It was, further, re-
commended that the details of the
scheme might be finalised in consulta-
tion with the Plann Commission,
Ministry of Finance and other concern-
ed Ministries|Departments. This is
now being done.
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Depromien ip Ol Ingustry
*1398. Shri & 5. Kathari:

Raj
N

Chanhan:
Tapuriah:

Will the Minister of
and_Meials be pleised to

(a) whether it is a faet that there
i3 a depression in the coa] industry;

(b) if so0, the reasony therefor; and
{c) the steps taken to remedy the
sjtuation?

The Minister of State in the Minls-
try of Steel, Mines and Melals (Shri
P, C. Sethi): (a) No, Sir.

(b) and (c). Do not arise.

Inde-UAR Trede
#1304, Shri D. N. Patodia;
Shri A. Sreedbaran:
8hri K. Lakkappa:
Shat  Mapgalathumadony:
Shry R, Barua:
Shyi Yashpa] Bingh:
Shri K. P. Singh Deo:
war Singh:

.
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(b) the meanzes planned to imr
Prove trade relations with those coun-

Pleased to state

. tl&mﬂ:h:umber of units fabricat-
ng gog cylinders durin

last three years; i

() it 10, the reasons therafor?



M|s. Hyderabad Allwyn Metal
Works Ltd, Hyderabad, (a com-
pany belonging to the Birla

Press Note dated 27-10-1966, sllowing
industrial undertakings to  diversify
production by the manufacture of
new article without any speafic
licence within the stipulations made
in 1t This information wag noted. No
specific approvel of the Government
Hyderabad Allwyn Metal
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(b) whether the lifting of price
control has had any effect on the

The Minisier of Industrial Develop-
ment andl Company Affairg (Shri F. A,
Ahmed): (a) A statement is laid on
the Table of the House [Placed n
Library. See No LT-1133/67].

(b) No, Sir.
Heavy Engineering Corporation,
Ranchi

*1307. Shri K. Ramani:
s::um?
Shri Jyotirmoy pBasu;
Shri E. K. Nayanar:
Shri K. Anirudhan,
Shri K. M Abraham:
Wil] the Minister of Industrial De-
wvelopment and Company Affairs be
pleased to state.

(a) whether the decision to diver-
sfy the production of jtems by Heavy
Engineering Corporation was taken
during 1085;

(b) if s0, whether the decision has
been i1mplemented in full,

{¢) whether the production targets
have been fulfilled after diversifica-
tion; and

(d) if not, the reasons therefor®

The Minister of Industria] Develop-
ment and Company Affajrs (8hrj F. A,
Ahmed): (a) and (b) In order to
take care of possible jdle capacity due
to insufficlent orders for Steel Plant
equipment, the Company has under
constant review the question of diver-
sification since 1963, Most of the
schemes are still under examination.

(¢) and (d).
“Licensed Measarers” gt Calcutia Port

*1308. Shri Indrajit Gupta: Will the
Minister of Commerce be pleased to
state,

(a) whether he is aware of the

Do not arise
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functions performeq at Calcutta Port
by the organisation known as “Licen-
sed Measurers”;

(b) whether thig organisation ren-
ders essential service in combating
under-invoicing by checking, weigh-
ing and measuring of export consign-
ments; and

(c) if so, whether Government pro-
pose to bring the “Licensed Measure-
rs” under the direct control of Gov-
ernment instead of its present private
management?

The Minister of Commerpge (Shri
Dinesh Singh): (a) and (b). The func-
tions performed at Calcutta port by
the “Licensed Measurers” relate to
weighing and measurement of size of
export cargoes for calculation of fre-
ight The organisation 1ssues certifi-
cates of weighing and measurement,
which are accepted by steamer agenis
and foreign buyers.

(c) Does not arise.

Parchase of Electronic (Computers
by the M.&AM.C.

*1309. Shri Umanath:

Shri Jyotirmoy Basu:
Shri Bhagaban Das:
Shr{ K. Anirudhan;
Shri E. K Nayanar:
Shri K. Ramani;
Shri P. P. Esthose:
Shri K. M Abraham;

Will the Minister of Industrial De-
velopment and Company Affairg be
pleased to state:

(a) whether the Mining and Allied
Machinery Corporation has signed
an agreement with the International
Business Machines for the supply of
two electronic computers;

(b) if so, the details thereof;

(¢} whether the management is
considering the question of retrench-
ing some workers employed in the
plant; and

JULY 21, 1987
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(d) it so, the stepy taken by Gov-
ernment in the matter?

The Minister of Indwsirial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b), A statement is
laid on the Table of the House. [Plac-
ed in Library. See No LT-1134/67].

(c) No, Sir.
(d) Does ot arise.

Shifting of Industries from Crowded
Areag of Delhl

*1310. Shri Yajna Datt Sharma:
Wul the Minister of Industria] Deve-
lopment and Company Affalrs be
pleased to state:

(a) whether it 15 a fact that the
Delhi Admunistration has a proposal
to advance loans to enable industries
to move out from crowded residential
areasg in the Capatal;

(b) if so, whether the Delhi Ad-
munustration has forwarded the pro-
posal to the Central Government ask-
ing for the Centra] assistacne; and

(c) the main features of the pro-
posal?

The Minister of Industria) Develop-
ment and Company Affairs (Shri F. A,
Abhmed): (a) The Delhi Admunistra-
tion have already started giving loans
to enable industries to move out from
non-conforming areas to conforming
areas.

(b) The proposal was forwarded as
a part of the Third Plan schemes
which was accepted by the Govern-
ment of India,

(c) Loans are advanced for pur-
chase of industrial plots and cons-
truction of factory buildings, to those
industries, which are allotted alterna-
tive sites for their relocation in the
industrial areas as indicated in the
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mmsman%
per unit is fixeq for the purpose
loang are recoversble in full along
with interest jn ten annual instal-
ments. Interest @ 6 per cemt per
annum ia charged.

While loans for purchase of plots
are advanced in lump sum, loans for
construction of factory buildings are
advanced in three instalments, which
are linked with the progress of cons-
truction,

Funds for this purpose are prowid-
ad to the Delhi Administration by
way of loans from the Central Gov-
srnment

Coal Stocks at Pii-heads

1311, Shri Inder J. Malhotra:
Shri §. K. Tapyriah:

Will the Mimster of Steel, Mines
and Metals be pleased to state:

(a) whether it is a fact that stocks
uf coal are mounting up at pit-heads
in the coal-flelds;

{b) whether it 18 due to the short
rupply of wagons on the Eastern and
South-Eastern Ralways;

{€) how long this shortage 15 going
fo continve; and

(d) the steps being taken by the
Coal Controller to ensure necessary
transport capacity to relieve accumu-
lation of stocks at pit-heads and to
meet the demand at the consurming
centres?

The Minister of Steel, Mines and
Metalz (Dr, Chenna Reddy): (a) Yes,
Sir There has been some increase in
stocks of coal at pit-heads in the
coal-fielés during the recent months.

(b) No Sir. The increase in stock
has been due to other factors like in-
crease in rasing of seasonal
fluctuations of demand, detention of
wagons and less loading to steel plants
and washeries for lack of demand.

(¢) and (d). Do not arise,

Written Answers 13554

Lease of Mines in Orisea To M/n.
Serajoddiz & Company

*1812. Shri Baburao Patel: Will the-

Munister of Steel, Mineg ang Metals
be pleased to state:

(a) whether Government of Orissa
have recommended M/s. Serajuddin &
Co. for the lease of mines in Orissa;.

(b) whether Government are aware
that Sarvashri Mohomed Serajuddin
and N .K. Rehman, two partners of
Serajuddin & Co. were convicted for
bribery and correption and sentenc-
ed to one year's rigorous imprison-
ment and a fine of Rs. 1500/~ each;

(c) whether Government consider

it proper to encourage such a firm;
and

(d) if not, whether @Government
have advised the Government of
Orissa accordingly?

The Minister of Siate in the Minis-
try of Steel, Mines and Metals (Shri
P. €. Sethi); (a) During the last about
6 years, no proposal has been receiv-
ed from the Government of Orissa
for grant or renewal of mining lease
in favour of M/s, Serajuddin & Co.

(b) Government are aware that
Md. Serajuddin and Shr; M. K. Reh-
man were both found gwlty on three
counts of charges under Section 165-A
ILPC. and also under Section 109
LP.C. read with Section 5 (1) (a) and
Section 5 (1) (b) of the Prevention of
Corruption Act (Act 2 of 1947) Each
of them was sentenced top rigorous im-
prisonment for one year and a fine of
Rs. 500/-, in default, to rigorous im-
prisonment for six months more on
each count of the charges under Sec-
tion 165A of IL.PC. Each of them was
alsp sentenceg to rigorous imprison-
ment for one year and a fine of
Rs, 500/-, in default, to rigorou im-
prisonment for six months more under
Section 109 LP.C, read with Section 5
(2) and 5(1) (b) of the Prevention of
Corruption Act. Th~ smulstantive im.



(c) and (d), The question of taking
sppropriate action
under consideration and the Govern-
‘nent of Orissa will be advised abou

it

Diesclisation Programme

*133. Shri 8, K. Tapuriah: Wil| the
Minister of Rallways be pleased to
state:

(a) whether the implications of
the programme of dieseliscation ado-
pted by the Rallways with special
reference to resources of foreign ex-
change and availability of indigenous
fuels have beep examined;

(b) the comparative costs of steam,
welectric ad diese] traction; and

(c) the advantages of diesel trac-
tion over electric traction, if any?

The Minister of Raltways (Shri

‘0, M. Poonacha): (a) Yes, Sir.

(b) The cost of operation wunder
different modes of traction, vz,

(1) Its transferability—it
switched over from one section

Wil] the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any representation from the
Government of Kerala that Cobr
Board should be placed under the
contro]l of the Kerala Government
which 18 producing 96 per cent of the
Colr goods; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Commeroe
Dinesh 8ingh): (a) No, Sir.

(b) Does not arise,
Price of Commercial Vehicles
*1315. Shri Bedabrata Barua: Will

(Bbri

(a) whether Government gre con-
sidering the question of removal of
control over the price and distribution
of commercial vehicles;

(b) if so, when the control is to be
lifted; and

(c) the benefits sxpectsd from the
measure?
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Rallway Facliities in Madhys Pradesh

*1318. Shri G. 8. Mishra: Will the
‘Minister of Rallways be pleased to
state:

(a) whether the

Railway facilities and conversion of
narrow gauge Railway line into broad.
gauge in Madhya Pradesh,

(b) whether the State Government
have also approached the Central
Government fo extend the Railway
facilitles in Vindhya Madhya Bharat
ﬁ Chattisgarh regions of the Siate;

(c) if so, the action taken thereon?

The Minister of Rallways (Bhri C.
M, Foomachbs): (a) and (b). The
have

foasible and financially justified, sub-
ject to the avallability of funds and
Tesources.,

Stocks of Soya Bean Oil with 8.T.C.

*1317. S8hal Virendrakumar Shah:
Will the Minster of Oommerce be
pleased to state:

(a) whether it 15 g fact that the

bean o1l at Bombay, Calcutta
Kandla;

(b) the reasons for the delay in
supply of soya bean oil to the units
in the interior parts of the country
even though allotments have
made go vanaspati units and the im-
ported quantity has already been re-
ceived by the State Trading Corpora-
tion; and s

(c) the steps Government propose
to take with a view to avoiding such
a situation in future?

The Minister of Oommerce (Shrl
Dinesh Singh): (a) to (c). Total
stocks on 30th June, 1967 at Bombay,
Calcutts, and Kandla amounted to
30,405 tonnes BSome dufficulties were

by STC in the transpor-
tation of the g1l from port town to up-
country centres recently and steps
have been taken to resolve these difi-
culties,

be
(a) whether it is proposed to set up.
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a Comimission under the Chatrmanship
of Dr, P, 8. Lokansthan to investigate
into the Birla concerns;

(b) if so, the terms of reference of
the Commigsion; and

(c) when the Commission is expect-
ed to submit its report?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (¢). A statement has
already been made by me on the Floor
of the House on 19th July, 1967 on all
the relevant points.

Manufactare of Small Cars

*1319. Shri Eameshwar Singh:
8hri Liladhar Kotoki:
Shri N, R. Laskar:
Shri A. Sreedharan:

Will the Miruster of Indusirial De-
velopment and Company Affalrs be
pleased to state:

(a) whether it 1s & fact that an
Australian Film has offered collabo-
ration to an Indian firm to 'nanufac-
ture small cars; and

(b) if =0, the action taken by Gov-
ernment in this matter?

The Minister of mdustrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) An Indian firm has sub-
mijtted a proposal for the manufacture
of a car in collaboration with an
Australian firm.

(b) The firm has been requested to
furnish full getails of their scheme to
enable Government to examine its
economic feasibility,

Salem Steel Project

*1120. Shrimsti Tarkeshwarl Sinha:
Shri N. K. ganghi:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether Government are awaTe
of the threat given by the Chief
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Minister of Madres that ruling DMK,
party will start agitation for the
:ﬂhm in the oear future;

(b) if so0, their reaction thereto?

The Minister of Steel, Mines gnd
Metals (Dr. Chenna Reddy): (a) Gov-
emment have seen some press reports
to this effect.

{b) Government hope that no such
situation will anse that may come in
the way of the considered and dis-
passionate settlement of any economic
issue,

Seizure of Bags of Cement at
Mahendru Ghat (N.E. Railway)

6317. Shri Ramshekhar  Prasad
Singh: Will the Minister of Railways
be pleaseg to state:

(a) whether it is a fact that $0
bags of cement belonging to Railways
were seized by the Government Rail-
way Police, Sonepore gt Mahendru
Ghat on the North-Eastern Railway
on the 16th May, 1867;

(b) whether 1t is also a fact that
the Assistant Engineer, Sonepore is
trying to sabotage the process of en-
quiry and is illegally helping the
Contractor who 15 involved in this
case gnd the Assistanpt Engineer is
making full payment of past dues of
the contractor; and

{¢) if the answer to parts (a) and
(b) above be in the affirmative, what
action Government propose to take in
the matter?

The Minister of Railways (8hri C.
M. Poonacha): (a) Government Rail-
way Police, Sonepore seized one truck
loaded with 90 bags of cement at
Msahendru Ghat on 16th May, 1967, on
a report lodgeqd a Head Rakshak
of Railway Protection Force alleging
that the cement bags were being re-

moved un-guthorisedly from Rallway
cement godowns
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{b) There is no report from Govern-
ment Railway Police, Sonspore that
the Asmsistant Engineer was trying to
sabotage the process of the enquiry
or that he was illegally helping the
involved contractor. No further pay-
ment has been made to the contrac-
tor since the date of the incident,

(c) As regards part (a) of the ques-
tion, Government Railway Police,
Sonepore has registered 2 case under
Section 409414 IPC gnd the case is
under investigation. As regards part
(b}, the guestion of taking any action
does not arise,

Allotment of Stainless Steel to Gujarat

6318, Shri Narendrs Singh Mahida:
‘Will the Munister of Steel, Mines and
‘Metals be pleased to state:

(a) the requirement of stainless
steel for Guarat during 1968-87; and

(b) the quantity of stainless steel
actually allotted to that Btate during
the same period?

The Minister of State in the Minis-
try of Steel, Mines ang Metals (Shri
P, C. Sethi): (a) and (b). The state-
wise requirements of stainless steel
during 1966-87 have not been ascer-
tained, since after the jmport libera-
lisation policy was introduced in
August, 1868, the import licences are
to be issued on the basls of the licence
issued in the base period. ‘The small
acale units are to get licences for three
times the amount for which they
obtained licences in 1964-85, if the
unit 13 engaged in a prionty industry,
and twice the amount if the unit is
engaged 1n an industry other than the
priority industries.

Mineral Survey of Gujarat
€319, Shyl Narendra Singh Mahida:
Whll the Minister of Steel, Mines and
Metals be pleased to state
-
(a) whether g scheme for mineral
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survey and exploitstion in Guarat
has been finalised;

(b) it so, the details thereof; and

() if not, whether Government in-
tend to finalise such g scheme for

Gujarat?

The Minister of Steel, Mines and
Meatals (Dr. Chenna Reddy): (a) and
(b). Yes, Sir. A scheme for mineral
exploration in Gujarat by the Geo-
logical Survey of India during the
year 1967-88 has been finalised This
includes geological mapping and pre-
liminary mneral survey in Kutch,
Junagadh, Jamnagar and Banaskantha
digtricts; traverses for phosphate in
Gujarat; detailed 1nvestigation for
base ometals at Ambamata and
Khandia and gpatite at Narukot; pre-
liminary investigations for base metals
in Baroda and Panchmahal districts;
flouorspar in Broach district; china
clays and steatite in Ssbarkantha dis-
trict. Schemes for exploitation of
minerals by the public or private sec-
tor can be framed only when commer-
cully exploitable deposits of these
minerals have been proved.

(c) Does not arise,
Production of Salt in Gujarat

6320. Shri Narendra Singh Mahida:
Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) the total production of salt in
Gujarat during 1966-67;

(b) whether any financial assistance
was given by the Central Government
to the common salt indus‘ries in
Gujarat the same period; and

(c) if so, the details thereof?

The Minister of Industria] Develop-
ment and Company Affsirs (Shri P. A,
Ahmed): (a) 2813 lakh tonnes

(b) No, 8ar.
(c) Docs not arise.
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Freight Income from Trasspert of
Iron ynd Manganese Ore from Gou

4321, Shrl Shimkre: Will the Minis-
ter of Railways be pleased to state:

(a) the total freight income from
transport of iron and mangunese ore
from Colem, Calay and Curchorem
dtations 1n Goa, respectively during
1963-66 and 1968-67;

(b) whether there is any scope to
earn more freight placing more
wagons at the disposal of the mine
owners in Goa; and

{c) 1if so, the action being taken in
4the matter?

The Minister of Rallways (Shri C,
M. Poonacha): (a) A statement giving
the information 15 laig on the Table

of the House, [Placed in Library. See
No. LT-1135/87}
(b) and (¢). All the demands for

loading of ore from these three sta-
tions have been cleared currently. So
question of increased earmings by
giving more wagons does not arise.

Income on Account of Goods and
Passenger Fares

6322, Shri Bhinkre: Wil] the Mins-
ter of Raflways be pleased to state:

(a) the total income of Railways on
account of goods and passenger fares
from all the stations situated in Goan
territory since the Independence of
that terntory on the 18th December,
1061,

(b) the ependiture incurred on Rail-
ways' development works in that
territory during the same period;

{¢) whether Government are aware
that people in Goa have a feeling that
they have been neglected since Inde-
pendence in every sector including
Railways, though the mining business
there has been instrumental in pro-
viding the country with substantial
foreign exchange; and
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(b) Rs. 40.88 lakhs.

(c) and (d). Government are not
aware of such a feeling. It is also not
practicable to make plans for railway
development areawise and arrange
that railway revenues collecteq in a
particulay grea are gpenf on develop-
ment works in the same area. Major
development works are planned taking
into account the needs of all greas in
relative priority, and in accordance
with the availability of resources, The
Railway system in Goa areg 1s pde-
quate for the present requirements of
traffic; further developments are plan-
ned as required,

Manufacture of Machinerley for
Agricultural Purpose

6423, Shri Shiva Chandra Jha: Wil
the Ministey of Industrial Development
and Company Affairs be pleased to
state:

(a) the number of small tractors,
small transplanting machines and
small digging machines manufactur-
ed in India annually at present;

(b) the price of such machines vis~
a-tns the larger ones; and

(c) when India would be self-
sufficient on this score?

The Minister of Indastrial Develop-
ment and Company Affairs (8hri F. A,
Ahmed): (a) Small tractors below
20 HP are not being manufactured in
the country gt present, Power tillers
(2.wheeled tractors) are, however,
being manufactureq by one unit in the
private sector and the production of
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that unit quring 1000-57 was 536 Nox.

(b) The selling price of the indi-
usly manufactured power tiller
1 4,200 per unit wherear the sell-
ing prices of larger tractors range
from Ras. 16,032 to Rs 21,880 per unit.
Similar mformation about transplant-
ing and digging machines 1s not
available.

(¢) Industrial lwences for the manu-
facture of power tillers for a total
capacity of 28,000 Nos. per annum
have been 1ssued  Letters of Intent
for a further capacity of 37 000 Nos
power tillers per annum have also
been 1ssued Government are also
considering 2 propossl to set up a
public sector project for the manu-
facture of four-wheeled tractors below
20 HP Efforts gre being made to
achieve self-sufficiency in small trac-
tors and Power bLllers by the end of
the Fourth Five Year Plan period

23

Precise demand for small trans-
planting machines and small digging
machines has not been assessed,
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Development of Handlcrafts Industries
in Gujarag

€225. Shri Narendra Singh Mahida:
Will the Minister of Cammerce be
pleased to gtate.

{a) the amount granted by Govern-
ment to the Gujarat Government for
the development of Handicrafts indus-
tries in the State during 1066-87; and

(b) the amount proposed to be given
to that State for the purpose during
1967-68°

The Deputy Ministey jn the Minis-
try of Commeroe (Shri Shafi Qureshi):
(a) After setting off Rs 012 lakhs
and Rs 016 lakhs paid in excess g8
grant and loan Jqurng 1964-85, a grant
of Rs, 063 Jakhs and & loan of Rs 0.25
lakhs were sanctioned by the Central
Government to the Government of
Guyarat during 1966-67 for the dewve-
lopment of handicrafts industries.

(b) It 1s too early to gnticapate the
amount to be sanctioned during 1087-
88 which will mainly depend upon the
actual expenditure incurred for the
purpose by the Government of Gujarat
within the ceilings fixeq by the Plan-
ning Commission.

Smal] Scale Industries

6326, Shri Baburao FPatel: Will the
Minster of Industrial Development
and Company Affalrs be pleased to
state:

(a) the names and particulars of
small-scale industries facing extine-
tion due to shortage of finance;
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(b) the steps taken to help these
industries in each case;

(¢) whether it is a fact that certain
-small scale industries have been crip-
pled because of unreasonable restric-
tions on the import of certain com-
‘ponents and raw materials;

(d) whether it is a fact that a
number of small paper mills have been
closed down because of heavy duty
on pulp and other restrictions on
import of components; and

(e) if so, the steps Government pro-
pose to take to save these small units?

The Minister of ndustrial Develop-
ment and Company Affairs (Shri F. A,
Abhmed): (a) Though there have been
some representations that small scale
units are facing shortage of finance,
no casa of any individual umt or
«group of units in any industry facing
extinction due to shortage of finance
has been reported,

(b) Does not arise.

(c) No such case has been reported
*to this Minstry.

(d) and (e). A representation from
the Association of Small Paper Mills
has been received stating that some
of them have closed down due to
uneconomic operation because import-
ed pulp is too costly for them after
devaluation, and also because of their
nability to compete with large paper
mills after paying excise duty at the
same rates as the larger integrated
mlls. They have, therefore, request-
ed for the abolition of import duty on
pulp and some other concessions,
including a lower excise duty, This
representation is under the considera-
tion of Government.

Aluminium Project in Ratnagirl

6327. Shrl Baburao Patel: Will the
Minister of Steel, Mines and Metals
e pleasesl to state:
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(a) when the Aluminium Project in
Ratnagiri, Maharashtra, is likely to be
completed and put into commission;

(b) the originally scheduled date of
completion and reasons for delay;

(¢) the total investment in the pro-
ject;

{d) the total capacity of the Plant
and the amount of annual output
expected in the first five years;

{e) the number of persons expected
to be employed every month;

(f) whether any foreign collabora-
tion of expert advice has been acquir-
ed for the project, and

(g) if so, its nature and terms?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). The proposed aluminium Pro-
ject at Ratnagiri (Maharashtra) is
included in the draft Outhne of the
Fourth Five Year Plan and was
expected to be completed by the end
of this Plan period. A firm tume-sche-
dule for the completion and commis-
sioning of the project will be worked
out after the project is sanctioned by
the Government and the project esti-
mates, whuch are presently under the
consideration of the Government, are
approved

(c) A clear picture regarding total
investment 1n the project will be
available after finalisation of the pro-
ject estimates.

(d) The proposed project will have
a capacity for the production of 50,000
tonnes per annum of aluminium metal,
Production during the first year s
expected to be of the order of 50 per
cent of the rated capacity. Full pro-
duction 1z expected to be reallsed
during the second yesr of operations
and thereafter.

(e) The project is expected to pro-
vide employment tgo about 2,000
persons,
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) «nd (). The Bharst Aluminium

" tlon of the project, entered into & con
atultancy agreement with Messrs.
Vereinigte Aluminium Werke (VAW)
of West Germany on 8-1-1066 for tech-
nical assistance for the proposed pro-
dect. According to the terms of the
agreement, Messrs, VAW:

(1) are to prepare a detailed pro-
iect report for the project:

(i1) supply necessary technical
know-how and  transfer
patent rights; ete;

() advise, assist and co-operate
with Bharat Aluminium Co.
in the planning, designing,
engineering, construction and
operation of the new smel-
ter; and

(1v) provide necessary technieal
personnel and train Indians
in West Germany.

In cons:deration of the above services,
Messrs VAW will be pald a sum of
DM 8 mullion (or about Rs. 150 lakhs)
Instalments, plus reimbursement of
cost of experts etc. The agreement
is for a period of ten years and the
tervices to be rendered by Mesrs
VAW shall be available for at least a
period of two years from the com-
missioning of the plant.

Heavy Eleciricaly Ltd., Bhopal

6328. Shri Baburao Patel: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the date on which Heavy Elec-
tricals Ltd., Bhopal was put into com-
mission, the amount of investment in
the project and the amount of loss
suffered so far; and

Tha Minigter of Develep-
ment sad Qespeny ey ¥ A
Akmed): (a) Heavy Electricals

(India) Ltd., Bhopal are msnufactur.
mmmmmw

different facilities for production
Therefore, manufacture of different
ftems was commenced on different
dates. Switchgear Department was
the first to commence production, on
a limited scale, on the lst July 1960
The investment in the ahare capital
of the Company upto Sist March
1967 is Rs. 50 crores. Long term
loans sanctioned to the Compeny om
that date amount to Rs. 44.388 crores.
The estimated cumulative loss upto
31st March, 1067 is Rs. 35568 crores.

(b) The names and designations of
the twelve top officers of the Company
and their salaries and emoluments are
furnished in the statement laid on
the Table of the House, [Placed in
Library See No. LT-1138|67].

Level Crosing between Kuda and
Nimaknagar (W, Rly.)

6329, Shri Sriraj Meghrajji Dhran-
gadhra: Will the Minister of Rall-
Ways be pleased to state:

(a) whether he ig aware of the
great difficulties and hardships endur-
ed by the salt, military and other
heavy traffic on the major road along
the southern border of the Dhranga-
dhra Rann (or Little Rann) for want
of a level crossing between Kuda and
Nimaknagar; and

(b) whether this level crossing is
proposed to be provided within the
current year; and if not, when it will
be provided?

The Minister of Rallwaya
C. M. Poonacha): (a) No,

(Shri

(b) There 13 no proposal from the
road authority concerned for provi~
sion of a level croamng in connection

with the road connecting Nimaknagar
to Kuda.
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A proposal for provision of 3 man-
ned level crossings to pams a PWD
road from Dhrangadhra to Xuda has,
however, been recéived. Two of thede
level croesings will be loonted at Kmas.
M816-11 and 43]11-18 respectively on
the railway line from Dhrangsdhra
to Kuda. Plans have been finalised
and the work will be physically taken
in hand as soon as the State Gov-
ernment allocate necessary funds to
meet the costs involved.

Agro-Infiwsirial Pelential of Little
Rann

6330, Shri Sriraj Meghrajii
Dhrangadhra: Will the Minister of
Industrial Development and Company
Affairs be pleased to state:

(a) whether any schemes are under
consideration for the exploitation and
development of the agro-industrial
potential of the Dhrangadhra Rann or
Little Rann; and

(b) if so, the details thereof*
The Minister of Industrial

Develop-
ment and Company Affairs (Shri F. A.

Ahmed): (a) No, Sir.
- -

{b) Does not arise.

Corruption Cases on Rallways

€332, Shyy Shiva Chandra Jha:
Shri K, P. Singh Des:

Wil the Mimster of Rallways be
Pleased to state:

(a) the number of cases of corrup-
tion dealt with by the Directorate of
Vigilance, Railway Board, uptil now;

(b) the number of corrupt officials
penalized so far, as a result of the
enquiry held by the Directorate of
Vigilanee;

(c) the number of cases of alleged

o #tilf lying pamding batore
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cotraption against the gaastted officezs
that come before the Director General
of Vigilance per month; and

(¢) the steps taken tp eradicate
corruption?

The Minister of Rallways (Hhed
C, M. Poonseha): (2) During the
period 1-4-85 to 31-3-87 the number
of complaints dealt with by the Vigil-
ance Directorate was 7001

(b) Information 13 being collected
and would be laid on the Table of
the House

(c) The number of cases of alleged
corruption still lying with the Vigil-
ance Directorate 15 1331 as on 30-8-87.

(d) The average number of cases
of alleged corruption against gagetied
officers which come up before Direc-
tor General (Vigilance) is approxi-
mately 40-50 per month. However,
it might be explained that a substan-
tial percentage of such cases is ac-
counted for by casez against gazetted
officers which, on investigation, are
not substantiated,

(e) All possible steps such as pre-
ventive checks through surprise visits,
investigation of complaints and infor-
mation received, inspection of stores,
construction works, depots etc. and
watch over progress of disciplinary
proceedings are being taken continu-
ously by the Vigilance Directorate to
check the evil of corruption. Assist-
ance of the Central Bureau of Investi-
gation 13 also taken where required.

Provident Fund Schemge for Rallway
Porters

6333. Shri Narendra Singh Mahida:
Will the Minister of Rallways bs
pleased to refer to the reply given to
Unstarred Question No. 1341 on the
2nd June, 1967 and state:

(a) whether a Provident PFund
Scheme is proposed to be introduced
for the benefit of the Rallway porters;



13573 Written Anywers ASADHA 30, 1880 (SAKA) Written Answers 13574

(b) it hot, the reasons therefor;

(c) whether free educgtional and
medical fécilities are offered to the
Hailwdy porters by the Railway
Admin+stration;

{d) i1 s0, the approximate number
of Railway pgrters taking advantsije
of this faciity; and
(e) the benefits at present derived
by Ral way porters from the amount
eollected from them annually as
licence fees?

The Minister of Rallways (Shri
C. M. Poonachsa): (a) and (b) No,
as licensed porters are not railway
employves

(c) Free educational facilities are
pot offered to licensed porters How-
ever, licensed porters are allowed
free out-door medical treatment for
self only at railway dispensaries/hos.
pitals

(d) Figures of licensed porters
availing of this facility are not readily
avajlable

(e) The licence fee 15 fixed on “no-
profit-nu-loss” bams just to cover the
coat of supervision and uniforms,
wherewy supplied. The guestion of
spending the amount on welfare mea-
sures, therefore, does not arise,

Jampagar-Jodiya-Piplia-Shapar
Swsvav-Halvad Rallway Link

6331, 3bri Srival Mophralfl Dhran.
gadhra; Wul the Minlster of Raltways
Be pleased to state.

(a) whatber the Jamnagar-Jodiya-
Piphia-Shapur-Susvav-Halvad Rmlway
Link, or & similar voute, was uader
consideration and surveyed before the
World War II, if so, what was its
alignmeat and the report on it,

(b) the action taken on the Dhran-
gadhra proposal, dated 10th December,
1963, on the subject, which was fur-
ther outined in the Dhrangadhra
Memoriul II 1o Government, dated
26th January, 1984;

(c)whmﬂlmhhwtﬂﬁc
sscum tation and congestion on fhe

Rajkot-Surendransgar-Vipamgam sec-
tion;

(d) whetbqr the said Jamuaagar-
Halvad Link will relieve the central

(e) i so, the action takem to pro-
wide Jamnager-Halvad line?

The Minkter of Rajlways (Shn
C. M. Poonhcha): (a) Reconnaissance
Engineering and Trafic Surveys for a
ral link from Mallya Miysna to Jam-
nager via Dhrangadhry and Jodiya
were carried out 1n 1856-57 The pro-
posal was found to be unremuneTa-
uve

(b) The Dhrangadhra proposal for
a Saurashtra Northern hLne, w2
Halvad-Morvi MG hne and 1ts exten-
sion upto Jamnagar, Was &
and found pet justifed. The pasition
'«aamlumdmw;nlﬂﬁwml
Highness The Maharsja Rajassheb ef
Dhrangadhra by the then Depuly
Minister for Railways.

(c) The Rajkot-Wankaner section
1 at presemt utitised.
Additional capacity on the sechan
diese]l traction, as 5oon &s sufficient
locomotives becoms available Bugh-
cient capacity exusts on the section
beyond Wankaner to Viramgam

(d) The Jhund-Kandla broad gauge
lipk, together with the new transhup-
ment pojnt at H.n’l, will assist W
diverting some of the trafic to that
route The traffic for Okha is delng
sdequately catered for, and the mtro-
duetion of diesel traction on e
Rajkot-Hapa section, as plamned, will
make more capatity available Al
the ports mentioned sre adequately
connections with the hinterland.

¢} Does not arise In view of the
“;1, given to Part (a) of the ques-

tion.
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Jhund-Dhrangadhra Rail Link

6335. Shri Sriraj Meghrajji Dhran-
gadhra: Will the Minister of Rail-
ways be pleased to state:

(a) whether Government propose
to complete the Jhund-Dhrangadhra
rail link speedily and have revised
the original schedule in this regard;
and

(b) if so, by what time this will
be completed and put into operation?

The Minister of Railways (Shri
C. M. Poonacha): (a) and (b). The
target date for completion of the
Jhund-T{andla B. G. line is October,
1969, However, the Jhund-Dhranga-
dhra pcrtion is likely to be opened to
goods traffic by the end of December,
1967,

Cottor Textile Mills at Ahmedabad

6336. Shri D. R. Parmar:
Shri Ramanand Shastri:

Will the Minister of Commerce be
pleased to state:

(a) vthether Government are aware
that some cotton textile mills at
Ahmedabad are being run during off
times and on weekly holidays on cash
labour basis;

(b) 'vhether this is done to pre-
vent tle labourers being registered
on permanent cadre;

(c) if so, the action Government
have taken to put them into regular
workin 2 shifts; and

(d) the action taken to safeguard
the rights of the labourers as regards
their p:rmanency and to minimise the
unemp oyment in textile mills?

The Minister of Commerde (Shri
Dinesh Singh): (a) to (d). A few
cotton textile mills at Ahmedabad
are reported to be working on weekly
holidays with casual labour after
giving intimation to the Commissioner
of Labour and Chief Inspector of
Factories. As the present labour laws
do not spetifically prevent such work-
ing, the qucstion of putting the labour
into regula.: working shifts and safe-
guarding their rights with respect to
permanency dJdoes not arise.

JULY 21, 1967
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Halting Station at “Shahibag”
Crossing (W. Rly.)

6337. Shri D. R. Parmar: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that due tec non-signal or for some
other reasons, the trains coming to
Ahmedabad irom Mehsana side very
often halt at “Shahibag” crossing bet-
ween Sabarmati and Ahmedabad sta-
tion and hundreds of passengers get
down the train;

(b) whether Government propose
to provide a halting station at “Shahi-
bag” to give facilities to the passen-
gers and to diminish the passenger
load on Ahmedabad station;

(e¢) whether Government have
received any representations for pro-
viding such a halting station:; and

(d) if so, the action taken thereon?

The Minister of Railways (Shri
C. M. Poonacha): (a) Sometimes,
trains coming from Kalcl and Meh-
sana side get detained between Sabar-
mati and Ahmedabad due to signal
troubles, and some other operational
reasons. Such detentions are, how-
ever, few. ’

(b) No.
(c) Yes.
(d) The proposal was examined but

could not be accepted for want of
adequate justification.

Level Crossings at Girdharnagar and
Asarwa

6338. Shri D. R. Parmar: Will the
Minister of Railways be pleased to
state:

(a) the standards specified for the
road traffic load for providing a road
over-bridge at a particular level cross-
ing;

(b) whether these standards are
justified for providing road over-
bridges at Girdharnagar and Asarwa
level crossings; and

(c) if so, what action Government
propose to take?



Btate Government and provided thae
State Governmentjroad authorities
agree to bear their ghare of cost
according to the existing rules,

(b} and (c). Both Girdharnagar and
Asarwa level crosmngs between
Ahmedabad and Sabarmati and
Ahmedabad and Asarwa stations of
‘Western Bailway are busy level cros-
. sings. However, there has so far

been no firm proposal from the State
Government for replacement of these
level crossings by road over-bridges,
The Railways would agree to the con-
struction of road over-bridges in re-
placement of both of these when the
State Government make a Arm pro-
posal :n this regard ndicating the
year 1n which it would be able to
find funds to meet its share of cost
on the construction of approaches ete.
as per rules,

Sheds over Platforms at Kalol
(W, Riy.)

6339. Shri D. B. Parmar:
Bhri Ramanand Shastri:

Will the Minister of Rallways be
pleased to state:

(a) whetber Government are aware
that the passenger sheds over plat-
forms at Kalol (N.G.) station on the
‘Western Railway are quite inadequate;

(b) 1t so, whether there it any pro-

posal for extending the existing pas-
senger sheds; and

(c) f not, the reason therefor?

The Minister of Rallways (Bhri
C. M. Poonachs): (a) and (b). Taking
into consideration, the number of
passengers dealt with at any time at
this station and norms laid down,
provision of platform covers, the,
ing paasenger sheds over platforms at
Kalol are not considered insdequate,

Be

|

being
2000 »q. #t. and a further
another 7080 aq. ft. has bean planned.

{c) Does not arise.
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Wt @ 3y wftwrc ot § o @
O e Femvt o1 fewe 4

Iren Ore sant to Japan froms Bailadilly
m.r.)

GM3. 8hri J. Sumdar Lal: Will the
Minister of Cemme¥ee be plessed to
state:

(n) the total quantity of Iron ore
sent- to Japan and other countries
from Balladilla in Madhya Pradesh
during 1966-67; and

(b) the total amount of forelgn ex-
change earned during the same period
as a result of this export?

The Minister of Commerce (Shri
Dinesh Singh): (a) No iron ore from
Bailadilla was exporied during 1966-
87.

(b) Does not arise
Survey of Minerals and Oil in Bastar
Distriet

6344. Shri J. Bundar Lal: Will the
Mintster of Steel, Mines and Metals
be pleased to stale*

(a) whether any mineral or oil
survey 1n District Bastar of Madhya
Pradesh has been undertaken; and

(b) if so, result thereof®

The Minister of Sieel, Mines
Metals (Dr. Chenna Reddy): (a)

:
FEk

g. EL
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Indis, in additien to Preliminsry sur-

million tonnes (Including 075 million
tonnes of fines) is also envisaged
Detailed explorstion in Deposit No. &
has yet to be carried out by the Cor-
poration,

No urvey for oil has been under-
taken in this district
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Railway Crosaing and Bridges on G.T.
Road and National Highways
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The Minister of Rellways (St
C. M. Pocpache): (o) &8,

(b) Rosd over/under-bridges 117

Manned level crossings 388

Unmanned level crossings 8
(¢) The Railways gensrally agree
to take up construction of rosd over|
under-bridges in replacement of busy
level cromings provided the specific
schemes are sponsored by the Stale
Government and provided the State
Government or Road Authority con-
cerned agree to bear their share of
tl\: cost as required under the extent
rules,

(d) A statement showing details of
53 bridges which have so far been
tentatively proposed for laking up
during the Fourth Plan by the diffe.
rent States 1s laid on the Table of the
House [Placed in Library See No.
LT-1138/67]. However, out of these,
only those schemes will be actunlly
taken up for which all techmral
details are finalised and for which the
fitate Governments make the neces
rary provision of funds and arrange-
ments for taking their share of work
in hand.
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Sale of Lambretta Scooters

6354, Shri M. L. Sondhi: Will the
Minster of Industrial Development
and Company Affairs be pleasud ‘o
state.

(a) whether Government are aware
of the discnimination shown by the
manufacturer. of Lambretta scoolers
in the supply of machines on the pre-
revision and post-revision prices;

(b) whether it is a fact that the
scooters sold on the pre-revision prices
were not equipped with spare wheels
and brackets and other parts were
somewhat inferior, whereas scooters
sold at incremsed prices were fully
equipped;

(¢) whether 1t 13 also a fact that

essential pccessories have
not yet been given to the customers
who bought these sometime in March
last; and

(d) the stgps Gouernment propose
to take to dipcourage the manufac-
turers 1o avold such inconveniance to
customers in future?

lopment
F. A. Ahmed):
not received amy such complaint.

(b) and (c). Bue to short supply
of tyres, the manufacturers of Lamb-
retta scooters have since Junuary,
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147, been marketing their scooters
without spare whesl and brackets.
Government have not received any
<omplaints about the quality of some
parts in any particular supplies being
inferior.

(d) The manufactureres have
informed Government that short sup-
plies of brackets are being made good
and that short supplies of spare wheels
will be made good as soon as ade-
quate supplies of tyres are received
from the tyre manufacturers.

‘Quality of Scooters and Motor Cycles

€355. Shri M. L. Sondhi: Will the

Minsier of Industrial Development
and Company Affalrs be pleased to
state:

(a) whether Government are aware
that the quality of scooters and motor
cycles being manufactured in the
country has deteriorated;

(b) whether Government propose to
appoint a committee, as 1n the case
of cars, to look into this complaint;
.and

(c) it not, the reasons therefor?

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A,
Abmed): (a) A few complaints re-
ceived by Government about defects
in scooters manufactured in India
have been referred to the manufac-
turers for remedial action. Govern-
ment, however, have no evidence of
any general deterioration in the
quality of scooters and motor-cycles
manufactured in the country,

(b) No, Sir.
(c) The Government considers that

the need for setting up a Committee
a8 in the case of care has not yei
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Coal Ceonirollers (Hqre, Ofies)
Employees Asseciation, Calouits

6356. Shry Indrajit Gupta: Will the
Minister of Steel, Mines and MNetals
be pleased to state:

(a) whether a  representation,
through proper channel, was received
from a Coal Controller's (Head-
quarters Office) Employees' Associa-
tion, Calcutta, seeking Government's
ruling on the fixation of seniority of
the employees concerned;

(b) if so, when it was received;

(c) whether the representation was
forwarded to the Minstry of Home
Affairs for examination of the issues
and their opinion; and

(d) if so, the result thereof®

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Bethl): (a) and (b). A repre-
sentation has been received on 20th
April, 1867 from the Coal Controller’s
(Headguarters's Office) Employees’
Association in respect of the principle
followed in the fixation of Seniority
of Lower Division Clerks in Coal Con-
troller's Headquarter Office,

(c) Yes, Sir.

(d) The matter is still under can-
sideration.

Headquarters Organisation of the Coal
Controller

6357, Shri Indrajit Gupta: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether he iz aware that the
principle of determining seniority of
Central Government employees which
was uniformly applicable during the
period from the ind January, 1944 to
215t December, 1089 has not besn
followed in the Headquarters Organd-
sation of the Coql Contreller;
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.(b} i a0, the Teasons therefor:

(¢) whather all the Lower Divisdon
Employess of the Coal Controller’s
Organisation who had been made
permanent by the 21st December, 1950
were confirmed on the basis of length
of continuous service as per Govern-
ment Orders of 1966;

(d) if not, the reasons therefor;

(e) whether it is a fact that em-
ployees of all other Central Govern-
ment offices who were confirmed not
on the basis of length of continuous
service but out-of-turn, have subse-
quently been granted seniority accord-
ing to their date of appointment in
the grade and not according to their
date of conflrmation; and

(f) if so, whether this prineiple has
been followed in the Coal Controller's
Orgamsation, and if not, the reasons
therefor?

The Minister of State im the Minis-
try of Steel, Mines and Motals (Shrl
P, C. Sethl): (a) and (b). Principle
of determining seniority in respect of
L.D. Clerks in the Coal Controller’s
Hgrs. Office was followed as laid down
in late Minstry of Production order
of 27th August, 1956, Copy is laid on
the Tabie of the House ([Placed in
Library See No LT-1150/67].

{c) and (d). Temporary Lower Divi-
sion Clerks of Coal Controller Office
are confirmed according to the senlo-
rity which is determined on the basis
of the 1956 orders Scheduled Castes
and Scheduled Tribes Employees are
confirmed according to the quotas ré-
served for them.

(e) and (£) In the Coal Controller's
Office, after adoption of the 1946
orders, on confirmation according to
the quotas reserved for them, Bche-
duled Cum and Scheduled Tribes

employees
mmmwwm
Tribes who sre not still confirmed.

Amongst permanent offioers, the senio-
rity is determined with reference to
the date of confirmation and not

where 1050 orders are applled, the
same principles are observed.

bk wlufrat o & fug et

6355. oY fangfer foray :
oft o ato forardy:

w1 tek [deft] aw w@mr o gor
wet fig

(%) fafow =& wfafirgtor w0
firrer welteY & e o firar omar

(¢) v & «fafody & wwer
Y G IRT QT A § www
ot Arwifie fad ord & ote

(w) = goerc W YR @
afafe ¥ qoirar Fraifen Fawre
wmr oWk ?

T AW (sl Wo Wo qATWY) :
(%) forr sweql # oTw wifery
e 9k wae ¥ wepwry ¥ afafant
aafy oy & e o7 AR
woert gra  fafea fwar o &
ar %= fir o foeg s oFar gro
v fey wg faerdy a7 aag & gk
e ¥ qfrafmagar g

() Tt wfufedt & v dog
FTeT R A o F weT I AT
fy o §1 w9 AR W AR
fr oy ¥ TwT X wEdlw aeeT ¥
et & qg¥ qendt farat arr B

() o =
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BUAFE Most on Tralie in Developlng
Oomutrien

Shri Fexnandos:
B

Will the Minister of Commerce be
pleased to state:

{a) whether any concrete steps have
been taken in the direction of holding
an Asian Ministerial Conference on
the expansion of trade in developing
countries ;n pursuance of the decision
taken 1n this regard at the 23rd annual
session of the Economic Commission
for Ama and the Far East (BCAFE)
in Tokyo on the 17th April, 1967; and

(b) when the conference 15 due to
take place and the agenda it is to
consider?

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, Sir,

(b) No date has yet been fixed nor
has the agends been finalised.

Import of Cables by HOL

4360, Shri Yashpal Singh:
Shri 8. C. Samgnta:

(a) whether cables are 1mported by
the Hindustan Cables Ltd., despite
their availabilsty in  the Local mar-
ket; and

(b) if so, the reasons therefor?

The Minlster of Indusirial Develep-
ment and Company Aflairs (Shrl F.
A, Ahmed): (a) No, Sir.

(b) Does not arise.

JULY 21, 187 Written Answers

13596
State Owhetihip of Mines

whel. Shri Yashpal Singh:
8hri §, O, pemanta:

Will the Minister of Sieel, Minss
v Metals be plemsed to state:

(a) whether the Prasident of the
Indian National Mine Workers' Fede-
ration has pleaded for state owner-
ship of mines; and

(b) if so, Government’s reaction
thereto?

The Minister of State in the Minis-
try of Steel Mines and Metals (Shri
P. C, Sethl): (a) and (b) Govern-
ment 15 aware of the views express-
ed by the President of the Indian
National Mine Workers' Federation
regarding the common ownership of
mines No communication has, how-
ever, been recelved by the Govern-
ment from him on the subject. The
policy of Government about mining
industry 15 lald down in the Indus-
trisl Policy Resolution of April 1956
and no change In this policy s
envisaged at present.

qivenrrfivar & ot wr srne

6362. WIpww WY wHEW :
fwwre av weh

w7 arfere et g i At o
w fe:

(%) "oz ax § fie @ wnw
givenfaar ¥ d&0 ® womt W
LR S

(&) wav FOeTT 7 firmmaY & wir

T qu FH ¥ folr oo i ¥ ded
T A @ w faven e

() fearr firari oy worfedt
A ginenfen ¥ fwe wart wor
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ot et woafed # . wo woRT
t swm ferm ww owr v §
e
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ot

wifowr st (ot fhw Fom)
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¢ ey wfr gar ¥

(w) waife 2w & 2 w1 T
A atr ® go T ¢ Fwar i,
WA €W, INemRfer aar dee X
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=4 fie.

(%) wr ‘figer ' & 11 @i,
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(w) afe @, o w G W
foult & 72 ¥ wrey Bwod RO F
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(v) wnghr yo = gk
wafer & wpnAa: @R 2,550
wr A afy g

poigy dww  (ydfere ) wx
yie

6364, S} FeW WX wEUW :
st o oy v

w1 bem Y Ig AT KT WO
w4 fr

(%) enagewi f& 10wy

1967 W quterz Yo 7 griyT 2w
7r W glw & Wy = 9
WZ wrk ff;

(w) sfe g, oY geem & w
wTor ¥ Wi
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o W o ol & wywmer #e 1 9¢
wr wy frr 9¢ 91 Wy @@l O
o W d

(m) far vl w o=
glon ¥ fag woomlt sy W
t o sy wperafire srlak o
a ot &

wiw, 1967 ¥ wgd-feeeht qewite
it wer ge ¥ dfiw T

¢368. sgew W www
st foy  wooen
srama e wnfr -
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(%) smag aw g fe 10 wiw,
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okt vt [lﬁﬁo "W) 'Y
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(w) amit g% oo ¥ gER
TR 9T WI-AT A, TF T4 &
™ W ST daw g W s
T | 3 A QE ST T AT A
o ¥ 1 W BT X I AW
arfadY ¥t gerr & s 9T W W™
T ¥ @Y g fF QA SEwmi w
a1ea ¥ fag ga® At fadf ot dza-
it ax gu & feagd ag WO dew
99 ¥ %1 Wifwe o fear€ ¥

(m) mare Ay 3FT 0

Booking of Betel Leaves from Pans-
kura Btstion (S.E. Rallway)

63687, Shri Dattatreya Kuate:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that abouk
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900 to 1100 baskets of bete] leaves, a
perishable items, are booked and

to different paris of India
bringing sbout 7 to 8 thousand rupees
per day as  freight charges from
Panskurs Hailway Station on  the
8. E Railway;

(b} if 50, whether there is any
there;

(e) if not, the reasons therefor;

(d) whether any request for a
goods-shed there wa, made long time
2go; and

(e) the steps taken for the con-
struction of a goods shed along with
the remodelling works of the Pans-
kXura Rallway Station?

The Minister of Railways (Shri C.
M. Poonacha): (a) During the year
1666-87, on an average, 387 baskets
of betel leaves per day were booked
The earnings were Rs 4,889 per day

(b) Betel leat traffic s booked as
parcels and is, therefore, dealt with
in the parcel shed A parcel shed
exista at the station.

{e) Does not arise

(d) A representation for provision
of a goods shed at Panskura was re-
caved in 1936

(e) No provision has been made
for a goods shed in the remodelling

334 T wewwr wardt o (g
W) ¥ weh
6363, Wigew WA wHwIW :
ot wifwre fog ¢
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1809 LB —4.
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o st (st We wo gwvwn) :
(%) ot a1
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Quick Movement of Trains

6370. Shri Bibbuti Mishra: Will the
Minister of Railways be pleased to
state:

(a) whether 1t is a fact that some
Engineers are to go abroad to study
the system of quick movement of
traing in foreign countries as report-
ed in the 'Patriot’, dated the 20th
April, 1967.

(b) if so, the names of the Engine-
ers who are to visit foreign coun-
tries; and

(c) by what time their studies are
Ihikely to be available?

The Minister of Rallways (Shri
C. M. Poonacha): (a) There is at pre-
sent no proposal to send some Engi-
neers abroad to study the system of
quick movement of trains,

(b) Doey not arise.
, (¢) Does not arise.

13604
Export of Synthetic Stopes
6371. Shrl Ram Kishay Gupts: Wil
the Minister of Commerce be pleased
to state:
(a) whether 1t 1s a fact that the
export of synthetic stones is declining
day-by-day; and

(b) if so, the steps taken to remedy

the position and to improve  their
export earnings?
The Minister of Commerce (8hrl

Dinesh Singh): () The exports of cut
& polished synthetic stones during
April 1866 to March 1967 amount to
$1.77 lakhs compared to $ 2.06 lakhs
during the year 1085-66 This shows
a decline of $ 0,29 lakhs only.

(b) The followmg measures have
been taken to improve export earn-
ings from synthetic stones:—

(i) the Gem & Jewellery Ex-
port Promotion Council has ar-
ranged with the agents at Jaipur
of the Indo-Swiss Synthetic Gem
Manufacturing Co. Ltd, Mettup-
palayam (which 1s the only fac-
tory producing synthetic stones ot
red and while variety n this
country) for release of rough
synthetic stones (which and red)
to exporters of cut and polished
synthetic stones, Council’s recom-
mendations for release are being
accepted by the Manufacturer's
Agents. The Company has been
requested to supply these rough
stones at a reasonable price,

(ii) import replenishment of
25 per cent of f.o.b value to the
registered exporters of synthetic
stones, under the import policy
for registered exporters of gem
and jewellery, has been provided;
and

(iii) the Gem & Jewellery Ex.
port Promotion Council set up
in April 1986 is making efforts to
promote the exparty of synthetle
stones also.
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Trade with Newly Libersteg ¢ un.
tries 0 Afrieas © O

€372, Bhrl Ram Kishan G, ..

the Minister of Commerce ‘ﬂ;le::l;
to state the steps taken for exploring
possibilities of entering Ing, agree-
ments with the newly libefayay nin.
tries in Africa for the impo.  of
essential minerals and TaW o000
from them wn gxchagee of - 5.,
manufactured goods and Drygcts»

The Minlster of Commery, ,gn.
Dinesh Singh): From ambygq ihe
newly lLiberated countries \. agrica
we Import minerals and Tiy mate.
rials manly from Tanzama, Uganda,
Kenya, Tumsia, Ghana Zan\bm and
Congo Out of these counti.. we
have already entered nto 1rag, goree.
ments with Tumsia, UBAn4, and
Tanzamaa  Conclusion Q¢ wrade
Agreements and Trade arriy o .mants
with Kenya Congo, Algem. Zambia
and Malagasy 15 under con¥j.ration

Chittaranjan Locomotive oo

§373. Shri N. 8. Sharma:
Shri Sharda Nand:
Shri Brij Bhushan y,;.

Will the Mimster of llll{'”,l be
pleased to state

€31 the total cpoacyv ol 5o,
taranjan Locomotive Works,

(b) the number of locomoy yoo ox.
ported to foreign countries gn,g)]y,
and

(c) the foreign exchange oprned
thereby?

The Minister of Eallways (gpr
<. M m}: {a) The Mt
capacity of the Chuttaranian j ,cqmeo-
tive Works is to manufsctufy apout
10 steam ves and & gdetric
locomativey per month.

(b) Nil

All the locomotives manufactured
by Chittaranjan Locomotive Works
have been utilized within the country.

(¢) Does not arise

Unauthorised Sale of Long Journey
Rallway tickeis at Bombay

€374. Shri Brij Bhushap Lal:
Shri N. 5. Bharma:
Shri Sharda Nand:
Shri Ram Singh Ayarwal:

Will the Mimste:

of Rallways be
pleased to state

(a) whether Government's atten-
tion has been drawn to the large-scale
black-marketing going on wn the sale
of long journey Raillway tickets &t
Bombay Railway Station,

(b) whether  anti-social elements
purchase the tickets much m advance
of the due date m collaboration with
the Railway officials and then sell
them to the needy passengers st
many times the price of the ticket,
and

(c) if so, the steps taken by Gov-
ernment to stop this malpractice”

The Minister of Railways (Shri
C, M. Poonacha): (8} and (b} A few
complaints of blackmarketing i
rallway tickets have been received.

A staternent indicating the stepf
hJ;) tl'h!ﬂl.s laid on the Table of
the House [Placed n Librory. See

No. LT-1140/67].
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Iron and Steel produted during
1966-67

JULY 21, 1067
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(a) the guantity of iron and steel
produced at all the steel plants in
the public sector during 1045-87; and

(b) the quantity exported during
the same period and the foreign ex-
change earned thereby”

The Minister of State in the
try of Bieel Mines snd Metaly |
P. C, Sethl): (a) Quantity of iron

18

steel produced by the steel plants in
Will the Minister of Stgel, Mines & 1o public sector during 1966-87 is
be pleased to stage: given below:
(In 'o00" tonnes).
—_—— e — -
Bhilai  Rourkela Durgapur Totl
Pig Iron for sale 535-1 87 2010 7948
Saleable Semis STT 1 32 149 9 730°2
Finished Stecl 721+ 8 637 4 05 1749 7
(b} Tatal quanhly of tyn and steel iron and steel made by Hindustan

exported from India dujng 1966-67
is 470,854 tonnes the FQ B, value of

Bteel Ltd during 1966-67 were as
follows:

which is Rs 2000,71,176' Exports of
(Quantity 1n ‘000 tonnes value 1n
‘ooc"Rs )
PR . —_—
Producers Pig Iron Firuhed Stul
Quantity Velue  Quantity  Value
- o
Rourkela 139 8353-7
Bhilu 158 2 41359'4 90 14587 1
Shaper e A 1wt ey T
1852 489925 785 416246

Jagfiwan Ram Shramik ;uhvlhn-
Iaya, Jamalpyr

6€379. Bhri Madhu Lligaye:
Shri 8, M. Bantgjee:
Shri George Feigandes:
Dr. Bam Manohiy Lohia:

Will the Minister of gallways be
pleased to state:

(a) whether Governmgnt have re-
any memorandun, from the

Secretary of the Jagjiwan Ram
Shramik Mahavidayalya, Jamalpur,
Eastern Railway, by the  Railway
Board in regard to the taking owver
of the management of the Institution;

(b) whether the College authorities
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(e) whether a request hag also been
made in regard to monthly grant in
order to cover the Weficit incurred
by the College; and

(d) it so, the reaction of Govern-
ment thereto?

The Minister of Railways
€. M Poonacha): (a) Yes

(b) Yes

(c) Yes

(Shri

(d) It 15 not the policy of the Rail-
way Ministry to take over the man-
agement of private educational insti-
tutions or to agree to financlal assis-
tance from Railway Revenues to in-
stitutions beyond Higher Secondary
standard  The request, therefore,
could not be sgreed to

Republic Forge

6377 Shri Mndhu Limaye:
Dr, Bam Manohar Lohia:
8. M. Banerjee:
hri George Fernandes:
Shri M. R, Krishna:

Will the Minster of Industrial
Development and Company Aqairs be
pleased to refer to the reply given to
Unstarred Question No 2878 on the
2nd December. 1968 and state whether
any legal action has ‘been  taken
against Dr Dharma ‘Teja, Republic
Forge for issuing shares before the
receipt of the stipulated sums and
before securing the prior permission
of the Reserve Bank of India®

The Minister of Industrial Develop-
ment and Affairs  (Shrl
F. A. Ahmed): No legal action has
been taken against Dr Dharma Teja,
Republic Forge for the reported ir-
regularities. The position regarding
these irregularities is as follows:—

(1) Istue of shares before the receipt
of the stipulated sums.

According to the Auditorg of the
‘Republic Company, there was

Written Answers 13610

delay of three to four months on
part of the company in encash-
of five cheques for Rs. 2,25,000/-
ved from the Jsyanti Shipping
y towards the allotment of
10,100 shares to Dr Dharma Teja.
Directors of the Company in
report to the share-holders have
stated that this was only an omission
and will be avoided in future,

1Y

§2

(u) Issue of shares before securing
the prior Permussion of the Reserve
Bank of India

Dr J Dharma Teja as the mmn
Promotor of the Company and ifs
Director, had decided to invest Rs, 15
lakhs in the Company and an applica-
tion was, therefore, made by the
Company to the Reserve Bank of
Indma for permussion to issue 15,000
Equity Shares (of the face value of
Rs 15 lakhs) to Dr. J Dharma Teja
and Mrs Ranjit Teja The Reserve
Bank of India granted perrssion on
the 18th March 1964 to allot 15,000
Equty Shares of Rs 100|- each for
cash at par to Dr Teja and Mrs Teja
subject to the following conditionsi—

(1) Subscriptions for the shares
to be msued to Dr. Teja and
Mrs Teja, non-residents, Will be
received from France in  cash
through banking channels and
bank certificates in support there-
of produced to the Reserve Bank
of India in due couree

(1) The Share Certificates
when 1ssued will be held in India
with the Companylan authorised
dealer in Foreign Exchange and
will not be disposed of in any
manner without the Reserve
Bank's permission

In pursuance of the above permis-
sion Dr. J Dharma Teja was allotted
50 Equity Shares of Rs 100}- each on
27-3-1084 and 10,000 Equity Shares
of Rs, 100]- each on 20-4-1985 In
fulfilment of the first condition, the
Company took up the matter with the
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Jayanti Shipping Company for fur-
nishing the bank certificates to  the
Reserve Bank of India in support of
proof of funds obtained from France
through banking channels for the
proposed allotment of Shares to Dr
Teja. The Jayanu Shipping Company
confirmed in reply that Dr, Teja had
a credit of Rs 112568307 in therr
books The requisite bank certificates
in proof of these funds were submut-
‘ted to the Reserve Bank of India by
the Jayanti Shipping Company Sub-
sequently, the Reserve Bank ot India,
Madras i1n their letter of 12th May
1066, held the allotment of 10,150
Shares to Dr Tej)a to be in order As
regards the second condition, the
Share Certificates are still with the
Company,

India Belting and Cold Storage
(Private) Limited, Serampore

6378, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri 8. M. Benerjee:
Shri George Fernandes:

Wil' the Minster of Industrial
Development and Company Affairs
be pleased to refer to the reply given
to Unstarred Question No 560 on the
20th November, 1866 and state:

(a) whether the special auditors'
report on the accounts of the India
Belting and Cold Storage (Private)
Limited, Serampore, has since been
received by Government;

(b) if so, the action taken on the
report;

(c) the action taken for the com-
pany’s fallure to submit Balance-sheet
and to hold the annual General Meet-
ing; and

(d) in cese the case has already
been flled, the stage reached in the
prosecution?

The Minister of Industrial Develop-
ment :nd Company Affairs (Shri F.
A, Abmedl): (a) and (b) By their
Order dated 10th November, 1988, the

JULY 31, 1087
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Company Law Board directed that s
special audit of the accounts of India
Belting and Cotton Mills Limited shall
be conducted by Shn R. S, Lodha of
Messrs Lodha & Company, Charter-
ed Accountants, Calcutta, for the
period from 1st July, 1959, to 30tk
June, 1885, Subsequently, on a peti-
tion flled by the company under Arti-
cle 226 of the Constitution of India
questioning the validity of the Order,
the High Court, Caleutta, served an
interim 1njunction on the special audi-
tor restraiming him from conducting
the specaal audit, The main petition
is still pending before the Court As
such, the question of the Special
Auditor looking into the loan of
Rs 1,51,825 made by the Company to
the India Belting and Cold Storage
Private Limited allegedly 1n contra-
vention of section 370 of the Com-
panies Act, 1956, will not arise until
the Court 1s plea<ed to pas< orders on
the main petition

(c) and (d) On 28th November,
1866, prosecution was launched against
the company and four directors under
sections 162(1) and 220(3) of the
Companies Act, 1856, with respect to
the balance sheet and annual return
of the company for the year 1965 On
18th May, 1867, the accused  were
convicted and fined Rs 10 each on
each count The Magistrate also
passed orders under section 614A of
the Companies Act 1956, directing the
accused to flle the documents by the
19th October, 1967

Duncan Stratton and Company
Limited

6379. Shri Madhn Limaye:
Dr. Manchar Lohla:
S. M. Banerjee;
George Fernandes:

Will the Minister of Inltsirial
Development and Company Affaiths
be pleased to refer to the reply given
to Starred Question No 566 on the
20th November, 1888, and state:

(a) whether the prosecution has
fnce been launched agathst Duncih
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Stratton and Company Limited for
Contravention of the provirions of
mﬂcm 205 of the Companies Act;

(b) if so, the stage reached in the
prosecution?

The Minister of Industrial

ment and Company Affairs (Shri F.
A. Ahmed): (a) and (b). On a peti-
tion presented by the Registrar of
Companies, West Bengal, on the Ist
July, 1987, the Chief Presidency Mag-
{strate, Ca'cuta, has directed the De-
tective Department of the Calcutta
Police to investigate into the matter
and submit a report to his Court

Over-Bridge at Crossing near Satdar-
jung Air Port

8380. Shri Yashpal Singh: Will the
Mumnister of Railways be pleased to
state:

{a) whether decision to construct
an over-bridge at the crossing mnear
Safdarjang Air Port, New Delhi has
been taken;

(b) if so, when the consiruction
will start and when 1t will be com-
pleted; and

(c) the estimated cost of the ex-
penditure?

The Minister of Rallways (Shri
€. M. Poonacha): (a) No.

(b) Construction will be taken wuo
after a final decision is taken
whether an over or under-bnidge will
be built and funds are provided by
the Road authorities.

(¢) The work will cost approxi-
inately Rs. 208 crores if an umder-
bridge is built and Rs. 1.26 crores if
ovér-bridge is udlt.

B
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(8) whether the Foreign Technicul
Aszistance Commitiee and the Advi-
sory Committee on Agricultural Pro-
ducty of the National Productivity
countil have submitted their reports:

(b) if so, the mam recommends-
tions made therein, and

(c) the steps taken to implement
them?

The Minister ef Industrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) to (¢) 'The Foreign
Technical Assistance Committee and
the Advisory Committee on Agncul-
tural Productivity are standing Com-
mittees of the Government Body of
the Nstional Productivity Council.
These Committees meet periodically
to discusg day-to-day problems relat-
ing to Foreign ‘Technical Assistance
programmes and Agricultural Pro-
ductivity  programmes respectively
and puide the Council in the thewe
matters These Committees are not
required to submit any report,

Strike by Licensed Porters at New
Delhi Rallwey Biatlon

€335, shri Ram Kishan Gupta:
Shri R, K. Sinha:

EE;EEEEEE
il
Eggggu §

|

Minister of Ballwayy; be
state:

(a) whether it is a fact that the

i
8§
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Licensed Porters at New Delhi Rafl-
msuummm-mm May,

(b) if so, the reasons therefor and
their main demands; and

(¢) the measures taken for  the
convenuence of the public?

The Minister of Raliways (Shrl C.
M. Poomacha): (a) Yes,

(b) The strike was in protest
against the railway's proposal o in-
crease the existing strength of licens-
ed porters at New Delhi Station in
view of the shortage of licensed por-
ters there The porters demanded
that the number of porters at this
station should not be increased.

{¢) The measures taken for the
convenience of the public were:—

(1) The available class IV staft
at the station viz, luggage por-
ters, watermen, Safaiwalas etc;
were utilised to carry the pas-
sengers’ |uggage.

(1) Porters from Municipal
Corporation were also engaged to
cariy passengers luggage.

(ni) Scouts were posted to as-
sist and prevent harassment to
passengers

(iv) A 1ound-the-c'ock vigil by
Supervisory staff and officers was
arranged to ensure that the
public were not put to any incon-
venience.

feet ¥ aF Tk TR X W &
e

6386. ot v fag woTnw
ot gew W v
ot wew fagrh: avededh :
wime wwo wuf :
ot wroer AN

Written Angwers 13618

o W ey

i ow s g
wWromw wmi :
e wye fwundi:

g1 te® gl qg q@™ W F
i fe

() wv 3 =k, 1967 ¥ ‘FewreE
Zrew’ ¥ wwrfey ag wac A & e
feelt & o @ Rwr ¥ T ¥
55 FT WY N vy 2 ¥ ;

(@) ofz gr, t N DY & wr
T & ; AR

() ¥& wvvw ¥ g 7 W

wrdaTEY A1 § 7

et ot (st ¥o wo gATWT) :
(%) oY gr, afss A 54,800 T
gt

(w) WK (1). M@ s -
ATRET WY 78 wfgaT ¥ ava’ 320
457 % vyl faelt Y g WR
gferw & o7 73 #T feqr mar § W
gferer oY o ATy & 1 WY aw T WK
froeardy g€ & Wk 7 v wre fy 30w
g

Production in Key Industries

6387. Shri D. N, Pxtodia:
Shri R. Barua:
Shri C. C. Desal:

Will the Minister of Indusirial
Development and Company Affairs
be pleased to state:

(a) whether Government have ask-
ed for quarterly reports from _the
managements of mmx:: ﬂ?;r
about the problemy pro=
gress in order to solve thelr difficul-
ties and increase their production; and
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(b) it so0, the names of those in-
dustries and when the reports in
question are likely to jbe available
and what subsequent action is pro-
posed to be taken”

The Minister of Indusiria] Develop-
ment and Company Affairs (Bhri F.
A. Ahmed): (a) Yes, Sir,

(b) The industrieg so far addressed
on a selective basis include:—

Al'oy and Special Steels; Ferro-
alloys

Non-ferrous metals (Aluminum,
copper, zinc and lead)

Fertilisers

Pesticides

Petro-chemical (progress of comn-
plexes)

Automobiles (particularly com

mercial vehicles)

Stee] castings and steel forzings

Heavy structurals including cranes

Machine tools (se'ected items)

Industrial machinery for textiles,
cement, paper, mining and
washeries

Shovels and earth moving equip-
ment

Industrial explosives

Ball bearings

Agricultural tractors and power
tillers.

Power generation and transmis-
sion equipment (selected items).

Cement.

Paper.

Drugs and Pharmaceutials

(selected items of basic drugs)

Diesel engines (selected ranges;

Electric Motors (about 50 HP.)

Packaging Industry.

. The units addressed were requested
to send the first report in the series
by the 25th April, 1967, though re-
p'les from some of the units are still
mdhli.

JULY a1, 1987
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The reports received are  Delng
scrutinised in consultation with all
the concerned authorities with R
view to identifying bottlenecks which
are common to the warious industries
and to devise ways & means to over-
cgilm such of those that are remedi-
able.

wegwit & AR ¥ e o ot
- .

6388. st Tw Tag waramw :
ST gen Wy wEET :

T dm® WY 7 wiw, 1067 ¥
wArafes (v §54T 845 & SO &
TrH X qg AT FY AT K4 %

() wr 2w & fafww woab &
F6 TAT & AT F WE ¥ e
T fwiftg #G0 ¥ F1 & Sl
ey

(=) afx g, W aewerut R
Tqr ;WX

() afz +f, 1 feaar W)
q0 #T oA B 7

Tk Wt (o wo §o gwrwr)
(%) o (&) wom dwfw A
ar g9 & W v fewr & ow faaor
WY 92 9 T4y T & | [qeerwreny §
ww fomr mar | afwd gem LT-

141/67]

() 5% & W (%) WX (@) &
Iw W AT g7 A Al A )

Kennedy Roung Trade Talks in
Geneva

6389, éi‘.':""mm'"’ Sinhaz
8. Bagerjoe:
Shrl Sidheshiwar Prasad:
Shri Deven fen:
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Bl P, K. Deo:

Shri C. K, Chakrapani:

Shri K. M. Abraham:

Shrl P. P. Esthose:

Shri E. K. Nayanar:

Shri K. Anirndhan:

Shrl Ram Kishan Gupta:

Shri Virendrakomar Shah:

Shri Nitiraj Singh
Chaudhary:

Will the Minister of Commerce be
pleased to state*

(a) whether there has been a great
set-back to the under-developed coun-
tries like India because of the failure
of talks on Kennedy Round formula
recent'y,

(b) whether the American proposal
for food aid plan was also not accept-
able to other members of the Ken-
nedy Round Trade Team; and

(e) if so, whether Government can
given any indication of the final out-
come of the Kennedy Round meetings
which were held in Geneva?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (¢), Atten-
tion of the hon. Members is invited
to the Statement made by me cn the
results of the Kennedy Round Nego-
tiations, in the House on 20th July,
1987, LA L |

R ¥ e (i)
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Loss of Machinery parts in Durgapar
Steel Plant

6391, Shrl C, K. Bhattacharyya:
Will the Minister of Steel, Mineg and
Metals be pleased to state:

(a) whether 1t is a fact that loss
of valuable machinery parts and
equipments has become g regilar fea-
ture with the Durgapur Steel Plant;

(b) whether it 15 also a fact that
five new typewriter machines were
lost from the rolling mills office in
the first week of May, 1967; and

(c) whether it is also a fact that
the Steel Plant authorities have so0
far lost nearly Rupees 30 lakhs as &
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result of thefts, insplte of the fact
that the Stee]l Plant maintains a big
security foree headed by an LPS. to
guard the gates®

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) It
is not correct to say that loss of valu-
able machinery, parts and equip-
ment; is a regular feature in Duargm-
pur Steel Plant

(b) Pive typewriters were stolen
from the Rolling Mill office on  the
night of 20-4-1867

(c) The value of Flant property
lost as a result of thefts reported
during the last three years in Durga-
pur Steel Plant amounted to
Rs 514,466

Export of Leather Goods

€392. Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state”

(a) whether there has been a8 tig
rise n export of leather goods;

(b) if so, to what extent; and

{c) whether steps are being taken
to export more leather goods?

The Minister of Commerce 1Shrl
Dinesh Singh): (a) and (b), As com-
pared to the 1963.84 figure of %85
mullion, exports of leather goods went
up to $9.60 millon in 196566 In
1966-67 there was a slight decline
with exports at $9.66 million.

(c) The following are the moare
important steps taken to promote
the exports of leather goods:

(i) Import replenishment I»
allowed against export of leather
goods to cover their import re-
quirements;

(i) Draw back of duties are
allowed against export of leather
goods; and

JULY 21, 1087
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Mavement of Waler by Rail to
Searcity Areas

6393. Shri Onkar Lal Berwa:
Shri Onkar Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether as a part of the relief
measures, Indian Raillways have taken
up movement of Waler to cerlain
scarcity areas; and

(b) if so, the details thersof”

The Minister of Rallways (Shri C.
M. Poonacha): (a) Yes. The Central,
Northern and Eastern Railways have
been asked by the State Governments
to carry water to certain stations. The
Railways have mobilised sufficient
tankwagons for this purpose,

(b) The details are shown in the
annexure laid on the Table of the
House. [Placed in Library. See No
LT-1143/871

Trade Agreement against Rupee
Clearance Ascolnts

gipd. Shri N. K. P. Salve: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have made
any enguiries to ascertaln as o
whether the goods imported from
countries with whom India has rupes
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clearance accounts, are not charging
excessive prices for the goods sup-
plied by them to India;

(b} how many contracts were
made by the Minerals and Metnls
Trading Corporation of India Ltd,
with foreign buyers for the supply
of managanese during the three fin-
ancial years ending 31st March 1967;

(¢) in how many contractg the
deliveries of Ore were not made in
accordance with the original agree-
ment;

(d) how many foreign buyers com-
p'ained about the late deliveries of
the Ore; and

{e) what were the causes for (ne
inability of Minerals and Metals
Trading Corporation of India Lid., to
effect the supplies in accordance with
the terms of the agreement?

The Minister of Commerce (Shri
Dinesh Singh): (a) It js not possible
to check the prices charged for small
value licences issued to private im-
porters, but in respect of large value
supplies to Government Departments
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Programme of Operation Hard Rock
in Madhya Pradesh

63985. Bhri G. C. Dixit: Will 1the
Minister of Steel, Mines and Metals
be pleased to state whether Govern-
ment propose to include part of
Jhabua, West Nimar, Hoshangabad,
Jabalpur, Shahdal, Sidhi, Raigarh,
Surguja, Chattarpur, T kamgarh and
Balaghat districts of Madhya Pradesh
in the programme of Operation Hard
Rock?

The Minister of Steel, Miney and
Metals (Dr, Chenna Reddy): With the
exception of 1000 sq. km. in the
Jashpurnagar area in Raigarh district
which will be covered by the present
programme of airborne survey undcr
Operation Hardrock, no part of anv
other district of Madhya Pradesh will
be covered under this programme.
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Mnuvrm(ﬂl&

6397, Shri G. 8. Mishra: Wiil tae
Minister of Industrial Development
and Company Affairs be plensed to
state,

(a) how many posts of Deputy
General Managers are there in the
units of the Bharat Heavy Eleciricals
Ltd. and what are their grades; and

(b) how many senior officers were
eligible for this post on the basis of
seniority, experijence and pay-scule?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A, Ahmed): (a) There are at present
three posts of Depuly General Man-
agers in Bharat Heavy Electricals 1ad.
The details of the posis are as
under:—

—— — e e

Scale of pas

(1) Senior Deputy General Man cchm
High Pressure Bml:rrl"lmt. ';'?:;cg:upllllun

(2) Deputy Gendral Manager,

Rs, 2250 -per month (fixed).

Rs. 1800-100-2000-125-2350.

Heavy Power Equipmont Plant, Hydcrabad.

L&) 1?:31"{": Gencral Manager,

essure Bowler Plant. Tiruchirapalhi. '

——— = = e o= - -

Post

. Rs, 1800-100-2000-125-2250.

—— —— a—

Number of cliga le
Officers.

(b} Senior DGFN_Y-E::;:::E Maan(I\Tde?Mumlh 3

Deputy General Manager, Tiruchirapall.

Deputy General Manager, [Hyderabad.

10

Violetion of Import Regulations

6398. Shri Jyotirmoy Basu:
Shri Bhagaban Das:
Shri K. Haldar:
Shri K. Ramani:
Shri Viswanatha Menon:

Will the Minister of Commerce be
pleased to state how many cases of
violation of import regulations have
come to the notice of Government
during the last three years and the
action taken thereon?

The Minister of Commerce (Shrl
Tinesh Singh): 448 cases, from
1-4-84 to 31-3-07, In 426 cases de-
partmental enquiry was conducted

— o n

and the parties werc debarred from
obtaining 1mportexport licences, cusf-
toms clearance permits and allot-
ments of imported goods through
State Trading Corporation Minerals &
Metals Trading Corporation for speci-
fic periods In 20 cases, the issue of
licences to the firmg concerncd was
suspended for a specific period pend-
ing departmental enquiry.

Industrial Licencey for U.F.
6399, Shyl Vishwa Nath Pandey:
Wil the Minister of Indusirial Deve-
lopment and Company Aflsly be
pleased to state:

{l)then_ummqnppmﬂmm
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todustrial licences received from the
State of Uttar Pradesh during 1867
so far; and

(b) the number out of them wsanc-
tioned and the number rejected during
the same period?

The Minli\er of Industrial Develop-
ment and (ompany Affairs (Shri F.
Jl‘B.ﬂM) (a) 24 (Upto 15th July,

)

(b) Number sanctioned . 2
Number rejected . 8

Numbe: for which
License is not required, 1

Numt er pending. 15
Electrificstion of Stations on N E.
Rallway

6400. Shri Vishwa Nath Pandey:
Will the Mhnister of Railwzys be
pleased to state

(a) the names of the stations elcc-
trifiled on tie North Eastern Railwa)
during 196'-67 and the expenditure
incurred thereon; and

(b) the names of stations on the
North East:rn Raillway proposed 10
be electrified duning 1967-68

The Minister of Rallways (Shri C.
M. Poonachit): (a) and (h). A stafe-
ment 15 'ail on the Table cf the
House [Placed mm Library. See No
LT-1144/67)

Posts in Lower Gasetted Service an
North Eastern Raflway

6401. Shri Vishwa Nath Pandey:
Will the M'nister of Rallways be
pleased to state:

(a) the rumber of posis filled up
in the Lower Gazetted Service during
1088-87 on the North Eastern Reil-
way;

(b) the rumber of posts out of
them resened for the Schedulad
Castes and Scheduled Tribes; and

Written Answert13630

(c) the number of reserved posts
flled up so far, during th
period? . e s

The Minister of Rallways (Shri O,
M. Poonacha): (a) 17 (Seventeen),

(b) Nil
{c) Does not arise

Manufacturing Plant at Bailabhagarh
near Delhi

6402. Shri Vishwa Nath Pandey:
Wi'l the Minister of ¥ndustrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether it is a fact that the
new manufacturing plant at Ballabha-
garh near Delhi will be established
with Indian and American business-
men's collaboration to produce elec-
trical controls to serve India’s grow-
ing industrial needs, and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A, Ahmed): (a) and (b). Yes, Sir.
Mis. Cutler Hammer India Ltd, Cal-
cutta were granted a 'icence under
the Industries (Development & Regu-
lation) Act on the 28th February,
1968 to establish a néw undertaking
at Ballabhagarh for the manufacture
of power relays, Contactors, A-cross-
the-line starters, limit switches, Push
Buttons and Master stations and
Thermostats. GoVernment have also
approved the terms of collaboration
of the firm with M's. Cutler Hammer
Inc of USA.
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All-Indils Handicrafts Board

$404. Shri R. B. Vidyarthi:
Shri Onkar Lal Berws:
Shrl Shards Nand:

Will the Minister of Commmerce be
pleased to state:

(s} whether it is a fact that his
Ministry invited applications from

JULY 21, 1907 | Mdmgm
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Graduate Lower Division Clerks
for promotion to the posts of Investi-
gators and Statistical Apiistants in
the All India Handicrafts Board
against the departmental guota;

(b) if s0, how many lower Divi-
sion Clerks have been promoted as
:::uﬂpm and  Statistical Assis-

ts;

(e) whether 1t is a fact that in
disregard to the Home Ministry's
advice, his Ministry appointed Upper
Division Clerks to these posts; and

(d) if so, the reasens therefor®

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshl):
(a) Yes, Sir.

(b) No sppointments have been
made to the posts in question
(c) and (d) Do not arse
Supply of Machines on Hire-Purchase
to Kerala
6405. Shri Vasudevan Nalr:
Shri C. Janardhanan:
Shrl P. C. Adichan:
Will the Minister of Industrial

(a) whether the Xerala Govern-
ment have requested the Central
Government to arrange for the sup-
ply of machineg on hire-purchase to
implement a crash programme of
development in the Small Scale In-
dustries Sector; and

(b) if so, the steps being taken to
raeet the request of the State Gov-
ernment?

The Minister of Industrial Develop-
ment and Company Affairg (Shri F,
A Ahmed): (a) and (b). The
National Smal} Industries Corpora-
tion has received a request from the
Kerala Government for conducting an
Intensive Campaign in Xerala for
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(b) the amount of distillation pro-
ducts of coal in India lost annually
for want of recovery plant for each
coal mine; and

(¢) whether in view of the great

legislation for the compulsory reco-
very of the distillation product in
each coal mine?

The Minister of gtate in the Minis-
try of Steel, Miney and Metals (Shri
¥, C. Sethl): (a) There are five coal
mines in India having by-products
recovery plants for recovery of dis-
tillation products of coal.

(b) There are about 40 coal mines
which manufacture coke but do not
have recovery plants for distillation
products. It is difficult to make an
sssessment of the distillation products
unrecovered through this process.

(¢) No, Sir.
fiegre ¥ que wte #is wEw TN
6407. wwo firo wqwe :
off T WY
war wifey et ag sy oF g9r
wW fis:
(%) wr ag ww § f gl
1469 L83,

(fegre ¥ weror felt) i R e
Wre dre wew wwwr, Wt v wran &
o fieer w1 Sww gw ff v g,
W W g &

(w) fier wroaf & gt F fewrr
110 wrewmt F ¥ ¢& @97 W 60
ot A e T

() wrag awy fis oo go fto
w1 Fuv & fewre & fag oF W
w2 o ey o

(¥) wr gwe wte fre wmw
T A gwat ¥ At ¥ wtw wRX
& i g w fiwre oF wfify
frgwr wo w7 § faed wowTT oot
W ®x ¥ vl & sfafrfe aor
frem awr & wurfi weer v Wy
v gt e

(%) afk gt, sy v ?

wifwe simrws & Iq-oelt (st
wet gt) : () ¥ (¥). wrrerd
Ton W wr W § WX aweEw gy
T & arinft |

Export-Import Bank

6488, Shri M. RB. Krishna: Will the
Minster of Commerce e plessed to
state:

(a) whether Government have taken
any concrete steps to create an Ex-
Do:ld;lnmort Bank to boost up India's
trade;

(b) what is the corpus amount of
the bank and when it is likely to
come into operation; and

(c) whether this Bank will be set
“p'“hmmrmm or
whether it will entirely with Indian
participation?



-
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The Minkter of Commerce (Shri
(¢). The Gov-

BE3g
)

6489, Bhri Mem Raj: Wil
Minister of Commerce be pleased
state:

¥

(a) whether any study tours by the
Kangra and Dehra Dun tea planters
arranged in 1966; and

(b) if s0, how far these tours bene-
fiteq the tes planters?

The Minister of Commerce (Bhrl
Dinesh Singh): (a) No, Sir.

(b) Does not arise.

Japanese Machinery for Tea

8410, Bhrl Hem Raj: Will the Minis-
ler of Commerce be pleased to state:

(a) whether the small size Japanese
machinery for black and green tea
has been secured for the Banuri Pilot
Project Scheme, Palampur; and

(b) when the reguest was made
for it and when it was acceded to?

The Minister of Commerce (8hri
Dinesh Singh): (a) and (b). The Na-
Corporation re-

Will the Minister of Cozumerce be
pleased to state:

(a) whether Government have
framed a scheme for linking the grant
import of

E

(b) if so, the basis of the
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{¢) whether the scheme has been
implemented. and

(d) if so, the result thersof?

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir.

(b) to (d). Do not arise,

Police Excesses at Jorhat Rallway
Station

6412, Shri Dhireswar Kalita:
Shry M. Meghachandra:

Will the Minster of Rallways be
pleased to state:

(a) whether 1t 13 a fact that the
Kerala Police personnel stationed at
8ibsagar, Assam, manhandled pas-
sengers and damaged railway property
at the railway station, Jorhat on the
16th June, 1967;

(b) whether it is a fact that some of
them trespassed into a Railway quar-
ter and insulted a woman; and

(c) i so, the action taken in the
matter?

The Minister of Railways (Shri C. M.
Poonacha): (a) to (c). The correct
position 13 that some Kerala Police
personnel stationed at Sibsagar tres-

under sections 341/323 IPC on the com-
plaint of the Kerala Police personnel
has also been registered. Nome has
been arrested so far. The Magisterial
Enquiry ordered in this connection, has
not yet started owing to the Magis-
trate's engagement elsewhere,

Export of Tyres and Tubes

€413, Shri D. N. Patodia;
Shri R. Barua:

Will the Minister of Commerce be

-Pleased to state:

(a) whether it is a fact that g meet-
ing has recently taken place between
bim and the representativey of the
auts and cycle tyres and tubes indus-

try to discusy the export programme
of the Industry;

(b) if so, a resume of the talks held
at the said meeting; and

(c) the decisions taken and the
steps contemplated to promote the
export of goods of the industry?

The Minister of Cemmeres
Dinesh Bingh): (a) Yes, Sir,

(b) and (c). The more important
points made in the meeting related to
supply of indigenous raw materials at
international prices and grant of oash
subsidy at increased rates, The In-
dustry was advised to formulate &
schemee which would ensure not only
earning of foreign exchange to meet
its import requirements but also earn
something more for the country. The
scheme is ‘awaited from the Industry.

(8hri

Impert of Nylon Yarn

6414. Bhri D. N. Patodia:
Shri R. Barus:



The Minister of Commmerce (Shri
Dinesh Singh): (a) Yes, Sir.
(b) and (c). A bulk import licence

manufacturers. The foreign exchange

GA15. Shri Samar Guba: Wil the
Minister of Commerce be pleased to
state:

(2) whether it is a fact that while
jute market in East Pakistan is faced
with a serious slump, the jute market
in West Bengal is experiencing an
acute shortage of jute; and

(b) it g0, whether Government pro-
pose to approach the Government of
Pakistan for the resumption of jute
trade?

The Minister of Comamerce (Shri
Dinesh Simgh): (a) Government
India have po definite information re-
garding any serious glump in the East
Pakistan jute market. The supply posi-
tion of jute to the Indian jute industry
is satisfactory.

(b) There ig no such proposal at
present. '
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1994 ¥ gwe ¥ wrow % gy TR
W o w0 fe:

() war <y dw iy ST ¥
wr N, AT T e oW §
wihefirer vt fefhtfiow ofie ot
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(w) afe g, o 3mer whar wr
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6418 Wt wifere ww wiwr
W wfww sft g oy § p
wii fis :
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wiwr st (Wt fow Fey):
(%) wrodwior () ¥ 1% 15 ¥
1967 ow Wit serciegy gt & v ¥
sgmre Wt awr st o wrehe
aftwg waf wro wre-mewy W
T T

(w) ¥ & ww ¥ ¥ v
WIW &7 Tl et W W wter
& 1 fise oY oy e frel § fis 30 3
wrefty s & o 13,26 W W
& oric faW § 1 v ¥ v et &
ey ¥ food & fod s ¥ w0 ¥
71,700 o oy sy g £ ¢

faedt 7y Wt w7 AT vt fawt o
ST §Y W qT e wen fored ge
g Wy e § ot

(n) ¥ whnfe o v o™
W ¥ Awr wan qr )
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¥ watwrdy § afeey % wd oY wrves
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Late Departure of Lucknow Expross
from Lucknow Statlon

6419, Shri Onkar Lal Berwa: Will the
Minister of Rallways be pleased to
state;

(a) whether it is a fact that the
Lucknow Express via Kanpur started
late py more than two hours from
Lucknow Station on the 1ith June
1047; and

(b) it so, the reasang for the delay?

The Minister of Rallwayy (Shrl
C. M. Poenacha): (a)uupmm
Delh{ Expresy left Lucknow 55 minutes
late on 11-6-1967.

(b) A firet class coach on the train
composition wes found maechanically



6420. Wl wifetr wrer wiwr :
wr et fewmowr W
ot g yor ¥t g W% fip -

(%) war 7y we } fe Twe &
@ faeit ¥ diz w1 qw wrwn
wxrfqa wo & fay fewamit o) agde
fear mor §; o

(w) afa g, a 3EwY armer Fwesty
grft oo freriw wrd e arle o
arew Y Wi oY wneT § 7

eitfre fewre e awwre-emi
N (W e W)
(%) oz (w). 139€ 1066 ¥ Wi
waw & v (fawre awr fafrge)
wfafror & sveeY ¥ qwr w2 fear
war § wefag s iz W wroarr
wr & fg e 8 o aroves
mft @ ok § | T, 1965 ¥ TF
egoerd ot (fewwr wqg)
e & gl am e W IR 2,00,000
Me zA W ymar Ty iz & gw
srury # Qe & fag whwfrd
o off wlte ¥ frg wiwe o o ard
W fear war w1 et A 4R & g
Nk w1 ww W oqa oW fe g
i s freita serat v e & frg
W qw X fear § 1 R el &
frafar? ®) wiw oW qowet &
wwor & fag ot weerdt ank o }
femr & 1 wrewr w1 forsrior wrd ety
dewt gro vk witer 9x frk &
g § wveew el it ot gewrear § 4

Written Answers JULY 11, 1967

Written Answere 13644

Foreign Iavestment Board

6431 Shri B, Barna:
8hri D. N. Paiodia:
Shr{ Yogendrs Sharma:
Bhri Exwara Reddy:

Will the Minister o Indusiria] De-
velopment and Cempany Affairs be
ploased to atate:

(a) whether Government have
taken a final decision to get up a for-
eign 1nvestment board;

(b) if s0, whether ifs constitution
and composition has since been finalia-
ed; and

(c) if not, when it 15 likely to be
finahsed?

The Ministe; of Indostria] Develop-
ment and Company Affalrs (Shri F. A.
Abhmed): (a) to (c). The matter is
still under conmderation.

Welding Eleetrode Indastry

6422, Shri R. Barus:
Shri D. N. Patodia:

Wil the Minster of Industrial De-
velopment and Company Affalrs be
pleased to state:

(a) whether Government's attention
has been invited to press reports that
welding electrode industry is facing a
serious crisly as the demand for its
products has recently sumped down
heavily;

(b) if so, whether gome of the fac-
tories have closed down; and

(e) what 13 Government's assess-
ment of the causes for crisis in this
mndustry and the measures taken or
facilitres provided to save the industry?

The Minisier of Industrial Deve-
jopment and Company Affalrs (Shri
F. A. Ahmed): (a) to (c). While po
Teport about any serioug crisis in or



to a standstill in West Bengal
certain other parts of the cou
to the marginsa imposed by the East
India Jute and Hessian nchwehlt;

and

H

intervened in any form to maintain
full-scale trading in jute gooda?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
() It is not a fact that the jute goods
market has come to a standstill,

{b) Does not arise.

Diskscation of Traln Serviceg on the
Eastern and South Easiern ERallways

640, Shri Sradhakar Supakar: Will
the Minister of Raflways be pleased to
state:

(a) the number of days on which
there was a dislocation of train services

" in certain sections of the Bastern and

South Eastern Rallways in the fourth
weeg of June, 1967; and

(b) the total loss suffered by the
railways?

The Minister of

C. M. Poonacha): (a) Only
Bastern Rallway, there were two cases
of dislocation of train werviees
the week reckoned fropy 22-8-87
30-6-67. There was alio one case
hold up of train during this period.

(b) The loss i3 reported to be negli-
gible

sk

(a) the total profits of al] the phar-
maceutical concerns during 1085-68
and 1088-87.

(b) the total profit of foreign-owned
pharmaceutical concerns during the
above period;

(c) the share of the foreign-owned
concerns in the total investment of
all pharmaceutical conterns; and

(d) the tota]l exports of foreign-
owned pharmaceutical goncerns during
the above period?

Develop-
ment and Company Affyirs (Sari F, A,
Ahmed): (a) and (b). The information
collected 1n respect of 47 pharmaeuti-
cal companies which account for about
49 per cent of the paid.up capital of
all the companies in the pharmaceuti-
cal industry reveals that aggregate
profits after tax of these companies
amounted to Rs. 7.19 croges during
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the year 1955-68. Of this, Rs. 5.8 crores
Were accounted for by profits after tax

6426. Shri K. P. Bingh Dee:
Shri P. K, peo:
Shri M. C. Majhl;

Will the Minmter of Raillways be
pleased to state;

(a) whether 1t 15 8 fact that the
Railway Staf® at Pathankot showed
discourtesy to the two Australisn
women tourists on the 2nd June, 1967,
when tried to have their Teser-
vations gltered;

(b) whether it 15 also a fact that
they have represented to Government
in thix regard;

(c) whether the matter hay been
investiguted; and

(d) if 90, the result thereof?

The Minister of Railwayy (Shri
C. My Poenacha): (a) Yes, Two ticket

(b) Yes.
(c) The investigation is in progress.

(d) The investigation having not
yet been completed (ay some more in-
formation promised by the aggrieved
party ig awaited) conclugions about
the ncident have not been finalised.

Issme of Liconce for the Impert of
Statnless Stee]

ng
of Calcutta of June 15, 1967;

{b) the ciroumstances under which
this licence was issied,

(c) whether it 15 a fact that the
imported steel was sold by thyy film
star to an industrialist at an exorb;-
tant price;
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and Allieg
Mining Mackinery

8429, Shri K. Ramani:
Shr{ Umanath:
Shry Bhagaban Das:
Shri K. M. Abraham:

Shri Jyotirmoy Basu:

Shrl E. K. Nayanar:

Shri XK. Anirudhan:

pleaseg to state:

(a) whether the Mining and Allied
Machinery Corporation discontinued
the payment of project allowance to
all the employees from the lst June,
1067;

(b) if so, the reasons therefor;

(¢) the total number of workers
affected due to this step of the man-
agement;

(d) whether Government have re-
ceived any representation in the mat-
ter; and

(e) if 50, the steps taken thereon?

The Minister of Industrial Develop-
ment and Company Affairs (Bhri P. A.
Ahmed): (a) The Board of Directors
of the Miming and Allied Machinery
Corporation at their on
24-2-1967 decided that the payment of
Project allowance should be gradually
discontinued from 1st May, 1967 by
absorption in future increments sub-
ject to a maximum of four increments,
the balance, if any, being recovered
in two years in equal yearly instal-
ments. The Board also decided that
new entrants to the Corporatidn
should not be entitled to project al-
lowance,

(b) Project allowance ig given in
large acale projects involving the esta-
blishment of a large construction or-

nitieg such ag housing, schools, markets,
dispensaries, etc. With the progressive
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build up of these amenitieg in Durga-
pur, the Board of Directors of Mining
and Allied Machinery Corporation de-
cided that the stage had been resched
for the gradual withdrawal of the pro-
ject allowance.

(e) 6319.

(dy and (e). While Government
have received no representation in the-
matter, a section of the employees had
represented to the management that
the project allowance should be con-
tinueq ag a special gllowance. The-
Board at ity meeting on 16-6-1967 did
not agree to the continuance of the
project allowance as special allowance
anq decideq that the projevt allow-
ance should be withdrawn gradually
as per ity earlier decision.

Mining and Allied Machinery
Corporation

(a) whether the Mining and Allieds
Machinery Corporation hag a Market
Service Cell in Calcutta; and

(b) the amount spent on this cell
during 1965-66 and 1966-67 and the
orders secured during thig period?

The Minister of Industrial Develop-
mmt and Company Affairy (Shri
F. A. Ahmed): (a) Yes, Sir.
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Allied Machinery Corporstion during
these years were Ra. 2.8 crorey and
1821 crores respectively.

Indian International Trade and
Industries Falr, Madrag

431, Bhri Umanath:
Bhri A. K. Gopalan:
Shri €. XK. Chakrapani:
Shri E. K. Nayanar:
Shrimat} Suseela Gopalan:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have de-
tided to release foreign exchange for
the issue of quota of ad hoc import
licences to foreign participants of the
Indian International Trade gnd Indus-
tries Fair to be held jn Madras in
January and February 1968;

(b) if so, the total amount of for-
eign exchange likely to be released
thus; and

(c) the manner in which the exhi-
bits will be disposed of in India?

The Minister of Commerce (Shrl
Dinesh Singh): (a) Yes, Sir.

(b) and (c). Foreign participants will
be allowed to sell exhibits, gt the end
of the Exhibition, to any party in
India, on payment of the requisite
customs duty, sgeinst walid import
licences, and to remit the proceeds
thereof.

In addition, foreign participants will
also be entitled to sell exhubits, at the
end of the Exhibition against ad hoe
import licences which will be made
available to them within 5 monetary
ceiling calculated at Rs. 50 per sy ft.
of the space bookeg by the
participants. These gales will also be

Writlen Answers JULY 11, 1967
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Minister of Commeree be Dleased to
state:

(a) whether Government propose to
bring a legislation for the hnmdilh
acquisition of Indian properties of
those who take Pak. Citizenship; and

(b) the number of such cases exist-
ing at present?

The Minister of Commerce (8hri
Dinesh Singh): (a) No, Bir

(b) Does not arise.

Valuation Reports from NMesers

Kapadia and Baria and Topls
and Harding (Pvt) Ltd. of
Bombay

6434. Shri 8. M. Banerjee;
Shri Sarjoo Pandey:
Shri Madhu Limaye:

Will the Munister of Steel, Mines and
Metals be pleased to state:

(a) whether Government have pro-
cured from Messrs. Kapadia and Baria
and Toplis & Harding (Pvt) Ltd. of
Bombay, a valuation report for some
of the assets comprising the under-
taking of the Metaly Corporation of
India Ltd. acquired Government
through Act No. 38 of 1986;

(b) if so, what are the gssets which
have been valued by the valuers and
what is the wvalue of such assety as
per the valuation report;

(¢) whether it includes valuation
of the current assets or stock-in-trade;

(d) whether it includes valuation of
the mine; and

(¢) whether it includes valuation of
the intangible assets?
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ceived by
under the provisions of the Metal Cor-
poration of India (Acqusition of Un-
dertaking) Act, 1088 (No. 38 of 1068).

(b) to (e). The Government are at
present assessing the quantum of com-
pensation payable to the Metal Cor-
poration of India for the gequisition of
the undertaking of the Company. It
1s felt that it will not be in public
interest to disclose the contents of
the report referred to in part (a) of
1the question.

All-India Handlerafts Board

6435. Bhri Yashpa] Singh: Will the
Minister of Commerce be pleased to
state.

(a) whether it ia to Te-
organise the All-Indaa Handicrafts
Board, and

(b) if so, the detals thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) and (b). The matter iy under con-
sideration of Government.

Rallway Restaurant at Guntakal
Station (8, Rly.)

6438, Shrl 8. A. Agadi: wWill the
‘Minster of Rallways be pleased to
state:

(a) whether it 5 a fact that there
is a proposal to discontinue the Rail-
way Restaurant at Guntakal Station,
(Southern Railway) and to glve the
same to a contractor;
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(b) if so, the reasons therefor;

(c) the amounts of average monthly
or annual profits earned or losses in-
curred by the vegetarian section of
Refreshments & Restaurant of the
Raillway at Guntakal; and

(d) the lease or bid amount of the
non-vegetarian restaurant recovered
annually?

The Minister of Rallways
C M. Poonacha): (a) Yes.

(Bhri

(b) Working of the restaurant has
been uneconomic owing to poor pat-
ronage.

(¢) While the Vegetarian Refresh-
ment Roopm hes earned a profit of
about Rs. 28,000 per annum on an
average during the last 3 years, the
Restaurant has suffered g loss of about
Rs 7,600 per annum dunng the same
period,

(d) Licence fee for the Restaurant
has been fixed at Rs 4,500 per annum
exclusrve of water and electricty
charges,

Exports

6437, Shrli R. Barua: Will ¢the
Minister of Commerce be pleased to
state*

(a) whether the gurvey held by
the Organization for the Economic
Cooperation and Development indi-
cate sharp recession in the non-Com-
munist Western coutnries; and

(b) 1f 30, whether any assessment
hag been made of the probable im-
pact on our economy as g developing
country, particularly on our export
earnings?

The Minister of Commmerse (Shri
Dinesh Singh): (a) The 1966-87 series
of Economic Surveys by the OECD
of certain non-Communist Western
countrieg indicates that while there

is no uniform trend,
these countries have been going



Wdﬂmyﬁmdmm
newy cycle over the last two  years.
effects seem  to be most

The Pro-
nounced 1n West Germmny and, gc-
cording o newspaper reports, 1n
Belgium also. Some countries ke
France, Switzerland, Denmark gond
Sweden seem 1o have passed the stage

of recession and have embarked upon

impact gn our economy because of a
multitude of other factora which

(b) of s0, the decisions taken at the
7 and

(c) the steps being teken to Im-

plement them?

The Minisier of State in the Minis-
try of Siool, Mines and Metals (Shri

Written Angwers JULY 31, 1907

Written Answers 13655
P, C. Bethi): () to (). A meeting of
State Directorg of  Industries

proposed to be held on the 14th July,
1967 o consider the scheme of distyi~
bmoa"acm"nmmnfm
as devised by the Jont Plant Com-
mmummnmmuu. The
meeting was postponed and i3 now
praposed {0 be held on

on the
19th June, 1967 us a first step towards
an indefinite strike for the rewision of
Wages;

(b) whether Gavernment are also-
aware of the Likely effect of 5 long
drawn strike in this sector on the
forergn exchange
country, ang

(e) if s0, what steps Government
propose to take to avert the situation
and to protect foreign exchange earn-
ngy?

The Deputy

try of Commeree (Shri Shad Qure-
shl): (a) Government are not aware
otanypmhrtltnhhmnﬂoﬂu
in Alleppey District on the 1gth
June, 1967

(b) and (c). Do not arise.
Newsprint Faclory in Amam

(1) whether in view of the avalla-
bility of the necessary pulp snd othar
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rxw materials in Assam, Government

propose to »et up a Newsprint factory
in that State in the public sector;

(b) whether any licence
granted to any fitm in the

erect such a factary in the

gector; and

e

(c) it 90, the progress made so far
in this regardy

¥, A, Abmed): (a) No, Sir. However,
the possibilities of sefting up @
paper'pulp unit in Assam to meet the
requirements of the North Eastern
region are being explored and a pro-
Ject report ig likely to be ready by
the end of the year.

(b) No, Bir.
{c) Does not arise.

Luxmi Rattan Cotton Mills, Ltd.,
Kanpar

6441, Bhrl 5 M. Banerjee:
Shri Jyotirmoy Basu:
Bhri Mmdbu Limaye:
Shri Ishag Sambhall:
Shri Satya Narin Singh:

Will the Mimister of Commerce be
pleased to state:

(a) whether the Uttar Pradesh
Government have approached the
Central Government for 50 per cent
financial aid to enable them to take
over the Laxmi Rattan Cotton Mills,
Limited, Kanpur;

(b) it so, the reaction of Govern-
‘ment thereto; and

{(c¢) whether a decision has been
taken to take over this mill?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) and (c), The Central Govern-
ment are not to take over
the management of any mill pending
the passing of the Bill proposed to be

(Shri

(a) whether it is a fact that re-
sertment prevaills amongst the em-
ployees of the Coal Controller's Head-
quarters Office in  Calcuita in  the
matter of fixation of seniority; and

(b) if so, the steps taken hy Gov-
ernment to ease the situation?

The Minister of State in the Minis-
try of Bteel, Mines and Metals (Shri
P. C. BethD): (a) and (b). Represen-
tations have been received from em-
ployees of the Coal Controller's
Headquarter Office in respect of the
principle followed in the fixation of
Seniority of Lower Division Clerks in
Coal Controller’s Headquarter Office.
The matter ig under examination.

Non-ferrous Metal Industry

$444. Shrl N. K Somani:
Shri Ganpat Sahai:
Shri Sequelra:

Will the Minuster of Sieel, Mines
and Metals be pleased to state:

(a) whether Government are aware
of the large :dle capacity in the non-
ferrous metal industry;

(b) whether it is a fact that large
scale imports of non-ferrous
rods, gtrips and circleg were allowed
and are still being allowed from
hard-currency areas in spite of the
fact that they can be made in India;
and
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(e) whether a high-level enguiry
will be made into this wastefu] im-
port policy?

The Minister of Stoel, Mines and
Metals (Dr. Chenng Reddy): (a) Yes,
Sir, This idle capacity is due to non-
availabllity of adequate foreign ex-
change fer import of virgin non-fer-
rous metals required to feed the in-
dustry.

(b) Import in general of mnon-fer-
rous semig like brass and copper
tubes, rods, sections, strips, sheets
etic hag been banned under the Im-
port Trade Control Policy for a long
ume. However, mmport of brasma and
copper tubes, sheets etc of such wzes
and gspecifications as were not indi-
genously available and were essential
for the actual users, has been allow-
ed in the case of machinery used in
sugar industry, refrigeration gnd
prinung industries etc Emport of
such semis was alsp allowed under
Trade Plany as the Rupee-Payment
countries were not prepared to sup-
ply virgin non-ferrous metals Due to
shortage of foreign exchange for the
jmport of virpin metals, the mport
of such semis became imperative to
maintain the exmting level of pro-
duction and to avaid closure of the
units

Further, steps have been taken to
formulate the current Import Policy
whereby import 13 permitteq only to
Actual Users for such sizesispecifica-
tions of brass and tcopper tubes, sheets
etc. which indigenous manufscturers
are not able to produce All
{tems for which indigenous capacity
exis's are totally banned in the cur-
rent Import Policy.

(c) In view of the position explain-
ed at (b) sbove, an enquiry into the
matter is not considered necessary.

Traln frogs Howrah to Cuiinck eea-
neoiing Purl—Talchar Fasseager

o445, Sbrt K. P. Singh Deo: Will
the Minister of Rallways be pleased
1o state’

(a) whether Government are ywire

JULY 11, 1967
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that at present there iy mo train from
Howrah to Cuttack Puri~
Talchar passenger which leaves Cut-
tack in the evemng, causing great
hardship to the passengers; and

(b) 1f s0, whether Government

propose to run such g traln and
when it is likely to be started?
The Minister of Rallways (Shrl

C. M. Poonacha): (a) Suitable con-
necting trains are already available
in Nos 317Up Howrah-Puri Pasen-
ger and 99 Up Howrah-Madras week-
1y Air-conditioned Express which are
s.neduled to armve Cuttack ot 1508
and 1522 hours respectively and con-
necing with No 438 Dn. Pun-Tal-
char Passenger scheduled to leave
there at 1845 hours

(b) Does not arise.
Ticketless Travelling

6446. Shri K, P Singh Deo: WilI
the Mimser of Rallways be pleased
to state:

(a) whether x ;s a fact that cases
of ticketless travelling among the
Railway staff have been detected by
the Railway authomtes;

(b) if so, the number of such cases
detected durng the past six monthe;
and

(c) the action taken by Govern-
ment m this regard?

The Minister of Railways (Shri
€. M. Poonachs): (2) and (b). Sepa-
rate statisticy of Railway staff travel-
ling without tickets are not main-
tained. Only figures of total number
of persong travelling without tickets
AT mmhinedn.\g the RIMI-
Some railway do get detacted
travelling without ticket,

(c) when Railway ataff are de-
tected travelling without tickets, in
addition to the reslisation of railway
dues, disciplinary action Is also takcen
against them.
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Dicstl Losomssiives eyerailng i
Madhys Fradesh

6447, Shrl G, 8, Mishre: Will the
Munister of Raflways be pleased to
state: "
(a) the total number of diesel loco-
mouves operating in narrow gauge
and broad gauge Railway network in
Madhya Pradesh,

(b) whether the introduction of
Inesel locomotives hag increased the
traffic carrying capacity; and

(¢) i s0, the extent thereof.

The Mimister of Rallways (Shri
C. M. Poonacha): (a) 15 Narrow
Gauge and 114 Broad Gauge diesel
locomotives are operating m the
Railway network in Madhya
desh.

(b) and (¢) Yes, The increase in
traffic carrying capacity vares bet-
ween 20 snd 30 per cent.

IAS,LC.S, Offcers in Public
Undertakings

8448, Shri G. 5. Mishra: Will the
Minster of Steel, Mines and Metals
be pleassd to state:

(a) the total number of LAS|IL.CS.
and admumustrative personnel of gimu-
lar cadres who are in management of
public udertakings under the control
of hig Mirustry, Undertaking-wise;

(b) whether these personnel have
been able to mansge the affars of
production management effectively
and brought the undertakings on the
expected rate of revenue return;

{c) whether Government propose to
introduce a production management
cadre to run the affairs of the public
undertakings; and

(d) if so, whether these civil ser-
vants will be withdrawn from the
management of Public Undertakings
such as steel projects?

The Minister of Steel Mines and
Metals (Dr, Chenna Reddy) (a) ¢o

Pra-

~{d) The information is being col-
and will be laid on the Table
of House, ‘

Traing between Shabdary and Delbl

6448, Bhrimatl Sushils Rohatgl: 'Wili
ut{nlﬂnhtudlaﬂm-mm
state:

(a) whether 1t 18 a fact that nearly
40,000 people travel every morning
from Shahdara to Dellu and go back
agun 1n the evening to atiend to
::Jur diverse professions in the Capi-

(b) if g0, whether Government are
aware of the tremendous difficulty this
population faces dmly in gettng
access to Delhi, and

(c) whether Government are con-
sidering the demrability of runmng
local tramns, electric or otherwise,
from Shahdara to Dell to mumumize
this difficulty?

The Minister of Rallways (Sbri
C. M Poonacha): (a) About 8000
passengers, including monthly and
quarterly ticket holders, travel damly
by traing between Delhi Shahdara
and DelhiNew Delhi.

(b) Some over-crowding has beeh
noticed 1n trains runmung particularly
during morning and evening peak
hours between New DelhiDelhi-Delhi
Shahdara.

(c) The main limtng factors iIn
either introducing additional shuttie
trains or in augmenting the loads of”
existing trains are lack of adsquate
terminal facilities at New DethifDelhi
and also shortage of coaching stock.
Arrangements are in hand to increase-
termnal facilities and to make avail-
able adequate coaching stock for this
purpose. The question of glving re-
lief to suburbsn ocommuters woulld
recelve due conslderation with the-
availabiity of terminal facilities »t
New DelhilDelhi and coaching stock.-
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Exporta

458, Shri Sidheshwar Pramd: Will
#homlﬁnumu of Commerce be pleased
10 t

{a) whether there haz been a fall
4n export of the developing nations
including Indua according ¢o the 1966
U.N, Statistical Year Book; and

(b) if so, the reason therefor and
the steps being taken by Government
1o improve the situation?

The Mimiser of Commerce (Shri
Dinesh Singh): (a) According to the
United Nation Monthly Bulletin of
Statistics for April, 1967 the exports
«f the Developing Nations show a
rising trend in the world trade as
will be seen from the attached state-
sment.,

(b) The question of assigning rea-
sona does not arme, Govermment of
India are continuously endeavouring
to expand the export earnings of de-

mations by pleading at in-
ternational forums for the creation of
favourable trading condsions for the
developing countries through such
meastres as remova] of tariff and
non-tari®? barriers and preferential
tariff treatment to the exports of de-
veloping countrieg into the markets
of the developed countries

SrareMENT
Year Million US, §
1958 . 25700
1980 .. .o 27300
1961 27700
1962 . 29000
1963 .. 31400
1084 . 34500
1065 . 36500
1968 39000

Source;— Umted Nations Monthly
Bulletin of Btatistics Aprl, 1967.

*Exporis appear to be rising and
mot going down.
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6451, Shrl Ghive Chaadrs Jha:
Shrl Sidheshwar Prassd:

(c) whether Government have ap-
proached the United States Govern-
ment about it; ang

The Minister of Commerce (Shri
Divesh Singh): (a) Reports have heen
received that United States Govern-
ment may release mica from ther
stock-pile

(b) to (d) Such releases by United
States Covernment will undoubtedly
affect our muca indystry adversely
The matter 15 under negotiation with
the United States Government,

6452 Shri Shiva Chandra Jha: Will
the Minster of Imdustrizi Develop-
ment and Company Affairs be pleased
to state:

(a) whether it iz 5 fact that the
Research and Statistics Division of
the Department of Company Affairs
hasg recently made o study of 43
largest private companies in the coun-
try,

(b) if s0, what are these 43 largest
companies and the ten top largest
companies out of them;

(c) what have been the finding, and
recommendations of that study; and
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(d) the reaction of Government

thereto?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Yes, Sir.

(b) The largest 43 private limited
companies and the top ten out of
these arranged according to  their
assets, paid-up capital and net worth
are given in Statements I to IV laid
on the Table of the House. [Placed
in Library. See No. LT-1145/67].
{The study under reference was pub-
lished in June 1, 1967 issue of the
fortnightly journal, viz. ‘Company
News and Notes’ brought out by this
Department.)

(¢) and (d) The study is of infor-
mative character, it does not set out
any findings or make any recommen-
dations. The question of the Govern-
ment’s reaction thereto, therefore,
does not arise.

Export of Mangoes

6453. Shri Shiva Chandra Jha:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that an
Indian delegation had visited Euro-
pean countries in 1966 to find out the
prospects of mango exports;

(b) if so, the findings of the dele-
gation and the response of Govern-
ment thereto; and

(c) how much mango is exported

and to which  countries and how
much foreign exchange India earns
wearly' thereby?

The Minister of Commerce (Shri

Dinesh Singh): (a) and (b), Yes, Sir.

Some of the more important re-
commendations of the delegation are
as follows:

(i) Air freight rates for export of
fresh fruits and vegetables should
be reduced to 'make the price of
Indian fruit competitive in the
foreign markets.

1499 L.S.—6.
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(ii) S.T.C. should handle ex-
ports of difficult items of fruits to
start with, to gvoid complaints from
foreign buyers.

(iii) Publicity of Indian  fruits
should be organised through pam-
phlets, posters elc. in foreign coun-
tries,

(iv) Exort by sea should be gra-
dually developed.

(v) Trial shipment of about 2
tonnes of mangoes should be made
to assess the effects of sea journey.

The recommendations have  been
noted and are being implemented to
the extent possible,

(c) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1146/67].

Indians in Foreign Companies

6454, Shri K. K. Nayar: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the number of Indians serving
in foreign companies operating in
India who are getting Rs. 1,000 and
above as salary, as on the 31st March,
1967;

(b) how many of them are scien-
tists, engineering and doctors;

(¢) how many Indian scientists,
engineers and doctors who were get-
ting Rs. 1,000 as salary left these or=-
ganisations during 1965 and 19667

Deve-
(Shri

The Minister of Industrial
lopment and Company Affairs
F. A. Ahmed): (a) According to the
latest information available with
Government, 18,213 Indians were em-
ployed by foreign owned|controlled
companies in the country as on the
1st January, 1966, receiving monthly
emoluments of Rs. 1000 and more.
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(b) Of the sbove, 7,230 were gm~

plaged 1o sechuical pose . incluing

Yhose of sclentists, engineers, doctors
as on the m-lumuy.lm

{¢) The information iy not avalle

able.
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Contracts for Bokaro Civil Works

6457. Bhri M, L. Sondhi: Will the
Minster of Steel, Mineg and Metals
be pleased to state:

() whether the variouy civil works
for the Bokaro Steel Projects are
being awarded to the contractors
whose past performance is not satis-
tactory; and

(b) 1f 30, whether it has been en-
surey by Government in the national
interest that any of these contracts
shall not be awarded to firms whose

mmammu
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(c) the reasona therefor; and
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Minister of Indastrial
Company

F. A. Axmed): (s) Yes, B8ir.

The
ment and
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(b) A copy of the Statu
No. 2373 dated the 1lith
the Table of the
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mnmmmm
INT; and

(iv) Difficult labour situation dur-
ing June 196%.

(d) Action to remove transport bot-
tlenecks 1s glready in hand. Strenuous
afforts are also being made to step up
exports of varioug steel New

parmuki-Slighat « Sestien of
North-East Fromtier Rallway

8ifl. Shri Bedabeaia Barwa: Will
the Mimster of Rallways be pleased
to state:

(a) whether it 15 a fact that the
lease granted to Ms Martin Burn &
Company in regard to the running of
the Chaparmukh-Silghat Section of
the North-East Frontier Railway ex-
pires in 1888;

(b) whether this arrangement of
granting leases has been very unsatis-
factory to Government, company and
the public; and

(¢) whether Government propose to
run this sechion after 10687

The Minister of Rallways (Shri
C. M. Pednacha): (a) No, there s
no such lease,

(b) Does not arise in view of ans-
wer to (a) above.

(e) Although this hine is owned by
the Chaparmukh-Silghat Railway
Company Ltd. for whom Martin Burn
and Co are the Managing Agents, the
Chaparmukh-Silghat Section iy being
worked since its inception py the
Government as a part of the North-
east Frontier Rallway under an agree-
ment dated the 14.h Noveamber 1918
between the Chaparmukh-Silghat
Railway Co. and the then Becretary
of Btate for India, Government will
mmmmumm-rlm
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Memorandum by Licensed Par.ers at
Alwaye Station

6463. Shri Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Railways be
pleased to s‘ate:

(a) whether Government have re-
ceived a memorandum from the
Licensed Porters of Alwaye Railway
Station on the 5th May, 1967;

(b) if so, the demands made there-
in; and

(c) the action Government propose
to take thereon?

The Minister of Railways (Shri C.
M. Poonacha): (a) No.
(b) and (c). Do not arise.

Kerala Chamber of Cement Stockists
Trichuyr

6464. Shri Viswanathy Menon:
Shri E. K. Nayanar:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased 1o state:

(a) whether Government have re-
seived 3 memorandum from the
Keralg Chamber of Cement Stockists,
Trichur requesting for an increase in
their Commission; and

(b) if so, the action taken thereon?

The Minister of [ndustrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Yes, Sir,

(b) After the deecontrol of cement
with effect from 1st January, 1966 the
payment of commission to stockists is
the concern of the Cement manufac-
turers or their selling agents and this
has been brought to the notice of the
Kerala Chamber of Cement Stockists.

ASADHA 30, 1889 (SAKA)
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Workers of Cochin 0il Refinery
Railway Line

6465. Shri Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Railways be
pleased to state:

(a) whether Government have re-
ceived a memorandum signed by the
employees working in the Cochin Qil
Refinery Railway line dated the
30th May, 1967 for enhancement of
their wages; and

(b) if so, the action taken there-

on?

The Minister of Railways ( Shri
C. M. Poenacha): (a) A representa-
tion dated 16-12-66 (and not 30th

May, 1967) from casual labour staff
employed in the Cochin Oil Refinery
Railway line was received by the
local Construction Engineer.

(b) The demand was not accepted
as the wages were not lower than
those paid to their counter-parts em-
ployed in the Central Public Works
Department and the State Public
Works Department at the same place.

Marshalling Yard, Kallur

6466. Sh:i Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Railways be
pleased to state:

(a) whether there is a proposal to
have Marshalling Yard at Kallur,
Ernakulam (Kerala);

(b) whether Government have re-
ceived a memorandum by the Viat-
tila Panchayat protesting against the
location of the Yard at Kallur;
and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Railways (Shri C.
M. Poonacha): (a) Yes.

(b) No. A memorandum from the

Ernakulam-Vaittila Marshalling Yard
Samyuktha Samara Samithi Ernak-
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ulam, was ressived,
againet the location of the
ling Yard,

(€) The site for the location of the
Marshalling Yard has been selected
in consultation with the State Gov-
ernment after taking intp account
all the relevant factors and it Is not
feasible from the Railway point of
view to  shift the location of this

Steel Plant st Kerala

4467. Shri Viswanatha Menon:
Shri E. K, Nayanar:

Will the Minister of Sieel, Mines
and Metals be pleased to state:

(a) whether there iy a
to have a steel
{Kerala); and

proposal
plant at Kalamessery

(b) it so, when the work
begin?

will
The Minister of Steel, Mines and
:rm (Dr. Chenng Reddy): (a) No,

(b) Does not arise.

Hoeliganism at Sahebpur Kamal
Statien (N. E, Rly.)

"‘“"m’-ﬁ. Sen: Will the Mi-
of Raflways be pleased to state:

(a) whether g marria
belaboured and its Pm.:ﬂm '.:
ed by some stroy

at
Kemal Stion of the N. . Railvay

on Sunday, the 25th June, 1967;

(b) it 5o, detaily of the incident;
and

(e) the action taken in‘the matter-

The of Raltways .  (Bard
C. M. Poenatha): (a)—Yes.
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Manufactare and Export of Olgaret-
tes

Mmmm:
Shri Madhy Limaye:
Shri A. Sreedharsn:

Will the Minuster of Commerce be
pleased to state:

(a) the quantum and value of the
cigarettes manufactured in India
annually;

(b) the quantum and value of the
cigarettes exported from India an-
nually; and

(c) whether a concession in
dut,ﬁvmtoth.mcm:iul
dian cigarettes and if so, the extent
thereon?

exise
In-

The Minister of Comunerce
Dinesh Singh):

(a) and (b): Two statements are
laid on the Table of the House, [Plac-
ed in Library. See No. LT-1148/67].

(c) Full rebate of excise duty pald
on Indian cigarettes (including un-
manufactured tobacco contained
therein) iz given on their sxpert

wrewete # ted sl & aw W
wwwT W™y
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Allocation of jron and Steel Products

to States
6473. Shri K. P. Singh Deo: Will
the Minister of Steel, Mines and

Metals be pleased to state:

(a) whether it is g fact that some
of the Directors of Industries in the
States have gsked for the revision of
the present system of allocation of
iron and steel products to the States;

(b) if so, the reasons therefor; and

(c) the reaction of Government

thereto?

The Minister of States in the Mi-
nistry of Steel Mines and Metals (Shri
P. C. Sethi): (a) to (c). With effect
from 1-5-67, there is no statutory
control gn the distribution of iron
and steel, The Joint Plant Com-
mittee is now responsible for equit-
able distribution of scarce categories
of steel for which they have already
announced g scheme. This gquestion
was raised in the meeing of the All
India Iron and Steel Advisory Co-
uncil on the 29th June. Some of the
Directors of Industries felt that
that there will be difficulty in the
supplies of scarce categories of steel
to the small scale industrial units,
after decontrol. It was decidedq that
the arrangements for distribution will
be discussed with the Directors of
Industries. The meeting is to be
held in early August, 1967.

Import of Foreign Cars

6474, Shri P. N. Solanki:
Shri S. K. Tapuriah:
Shri S. S. Kothari:

Will the Minister of Commerce be
pleased to state:

(a) the policy of Government re-
garding import of foreign cars;

(b) whether any Indian citizen
residing abroad is permitted to import
foreign cars;
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(¢c) whether there is 5 priority list
regarding the import of foreign cars
or any other method by which the im-
ports of foreign cars are being re-
gulated?

The Minister of Commerce (Shri
Dinesh Singh): (a) The import of cars
by Indian citizens is generally not
allowed except under conditions in
answer to part (b).

(b) Yes, Sir. Indian citizens are
allowed to import cars as personal
baggage on the following conditions;

(i) The car has been in his owner.
ship and use for a period of
not less than three months,

(ii) His period of continuous stay
abroad is not less than a year.

(iii) The car has been purchased
out of one’s own earnings.

(iv) He has not drawn any foreign
exchange from India for a
period of 2 years preceding
the date of his departure for
India.

(v) He is on transfer of residence.

(c) There is no priority list and
cases are considered on merits..

FaE (AT W) H omA A
ISt § A avey / gl & fag
fazrw Yemfsat s«
HTFEET TEAT
=Nt araea fag Fag -
st waE fag mmest
»t AT AT ¢
st AR I

ot fraga e
o Tqd gwmw g

6475.

T ¥ WA TG FqH HT FIT
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(%) 1 ag 99 & f& qgg aur
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Will the Mimster
pleased to state:
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roflects India nov it is an axperimant
in modern wrokisactive; end

(e) the sctual cost of this
and other expenditure expacted to be
incurred upto the conclusion of the

The NMinister of Commerey (Shri
Dinesh Singh): (a) and (b), No, Sir.
O tire gtiver- doxd i i Do gcclains.
ed as one of the most elegant ang im-
pressive Pavilions, in the whole fair,
faithfully reflecting our hetitage and
achlevements.

{c) The exact cost of the India
Pavilion has stil] to be worked out.
‘The construction contract iy however,
for the sum of Canadian Dollars 1.5
million approximately. The expendi-
ture ceiling on our partitjpation in
Expo 1967 is Rs. .2.20 crorex in foreign
exchange and Rs. 3000 lakhg in
Indian currency.

‘Wireless Wing of Tele-Communicatien
Cadre on 5.E. Railway

6479, George Fernsudes
J. B. Patel:
Shri Madhu Limaye:
8hri A. Sridharan:

Will the Minister of EAllways ba
pleased to state:

(a) whether the Railway Board have
sanctiongd 2 scheme for the recrgani-
sation of Wireless Wing of the Tele-
communication Cadre on the BSouth
Eastern Railway;

(b) if so, the salient features there-
of and when it is expected to come
into operation;

(c) whether the employees of the
Ssuth Eastern Railway who are
affecjed by the reorganisation scheme
have made any representition on the
subject; .

(&} it s0, the point mady gut in the
teprymatations; and

(e) the resetion of Government
thereto?

The Minister of Rallways (8hri O,
M. Poonacha): (a) Yes.

(b) (i) Important Wireless Stations
will be under the direct charge of

in

Rs. 130—212 depending upon relative
. Consequent on this, the

posts of Wireless Mechanics Grade I

in scale Rs. 175—240 will cease to

operate in Wireless Stations on the

open line?

(i1) The matter is being re-consider-
ed as certain difficulties in implemen-
tation grose and will take some time
before a decision is yeached.

(e) to (e). The information is being
collected and will be laid on the Table
of the Sabha in dque course.

aeTste ¥ eel e ol el i wrow
wTewmt w1 o g

6480, siyeniit wredy:
ot awerey Ty o :
ot fewgare wren:
<t vt fay et ¢
SIWTe YT wny :
2w T
i wo wwf:
wtge Ho ﬁ‘h:
st ffwws o :
wio qd ew Q& :
whamy T

T siwitfire fewrer vy v
v wlt o T Y v v fiy

(%) w7 GTHETT ¥T WA AT
wiw ¥ Feirr st yrer fadt o awey
ot i fearar wir § @ faed warey
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Cement Factories in Mysore and MLF,

6, mmwmhm
ter of Industrial
muumum

‘18

(a) whnther it is a St That Wi
Cement Cotperatioti of Indla has web.-
mitted the project reports for the set-
ting up of two cemant factories in
Mysore and Madhys Predesh;

(b) if so, when the cement factor-
ies are likely to be set up there;

(¢) the to'al capacity of each tactory
and the cost involved; and

(d) whether these will be set up in
the Public Sector or in the Private
Sector?

Abmed): (p) Yes, Sir.
(b) By December, 1069,

(¢) Two lakh tonnes per annum;
Rs, 4.70 crores approximately in each
case.

(d) These will be set up in the
pubhe sector.

Incentive Bonus to Chargermen ob
Rallways

categories of skilled and highly skill.
ed workers;

(b) on what grounds the rates of
incentive bonus to workmen were re-
vised; and

{(c) whether those reasons are not
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(b) They were revised as a result
of increase in the Dearness Allow-
ance rates.

(c) Although Dearness Allowance
rates were also increased in the case
of Chargemen, yet the rates of in-
centive bonus were not revised in
their case for the reasons already
given in reply to Unstarred Question
No, 1408 on the 2nd June, 1967'
namely that for supervisory staff, the
existing rates are considered ade-
quate and an increase would not be
justified.

Alloy Steel Project at Jamshedpur

6483. Shri Parthasarthy: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether it is a fact that the
proposed Alloy Steel Project at
Jamshedpur, Bihar, has not been
undertaken by Tatas for execution
so far; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethi): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the House.

Export of Engineering Goods

6484. Shri Parthasarthy: Wil]l the
Minister of Commerce be pleased to
state:

(a) the Export Target set for the

Engineering Goods for the current
Fiscal year;
(b) the share of U.AR. and the

Persian Gulf countries out of this

target; and

(c) whether exports are likely to
be affected by the recent West Asian
War?

The Minister of Commerce (Shri
Dinesh Singh): (a) The target for the
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year 1967-68 for export of engineer-
ing goods is Rs., 42 crores.

(b) The target for export to U.A.R.
and the Middle East countries has
been worked out at Rs. 12 crores for
ing goods is Rs. 32 crores,

(c) Because of a re-adjustment in
the trade relations of the countries
affected by the West Asian War, the
position is at present fluid. Tt Iis,
however, expected that it should be
possible for us to achieve the target,

Trade Commission payable to S.T.C.

6485. Shri Kanwar Lal Gupta: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether it is a fact that the
State Trading Corporation have writ-
ten off or waived the trade commis-
sion payable by the agents;

(b) if so, the extent of such com-
mission written off during the last 3
years;

(c) the names ang addresses of
the parties against whom the trade
commission of more than a lakh has
been written or.

(d) the reasons for this action of
the State Trading Corporation;

(e) the steps taken by the State
Trading Corporaion to recover the
commission from them; and

(f) whether Government have re-
ceived any complaint against any
Officer to the effect that he was mix-
ed up with the trade agents?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (f). Informa-
tion asked for is being collected and
a statement will be placed on the
Table of the House.



Mastfucture of Retsigersiom.
0436, Shrt Nutra§ Singh
Chandbary:

Shri N, K, P. Salve;
Wwill the Minister of lllﬂ!:
n«mmmapm
pleased to refer to the reply given to
Unstarred Question No. 857 on the
26th May, 1967 and state:

(a) the names of five uniis manu-

Name of the firm

1. MJs, Sur Industries Pvt. Led., Calcutts.

3. Mjs. Godres & Boyee Mfg. Co., Bombay.
3. Mjs. Hydrabad Allwyns Works Led., Hydrabad,
4 Mi[. Kelvmator of Indis Ltd.,, NewDelhs, . . .

5. M/s. Voltsa Ltd,, Bombay. . -

(b) Yes, sir.
(c) Import of refrigerators is
banned,

Detalling of Eunning Staff on #he
Passenger Tralns,

6487, Shri O P. Tyasi:
Shri Rap Gopal Shalwale:

‘Wil the Minister of Rallways be
pleased to state:

(a) whether 1t is & fact that
thele_dun 17 to 18 bogles sre belng

charge, while Indnptnd_mm
days there used to be three TYans-
portation hands iz Guard Incharge,
Conductor Guard and Luggage Guard
with o load of 7 to 8 bogles;

(b) i a0, whether it is & fact that

The Minister of Rallways (Bhef
C. M. Poonaohs) (a) There is no
reduction n staff strength. Former-
1, Tramn Guard, Luggage Guard
and Conductor Guard belonged to
Transporation  Department. The
Train Guard and Brakesman (For-
merly Luggage Guard) still belong
to Transporation Department, but
the Conductor Guard is ngw =
Commereial Staff, looking after res-
ervation arrangements for upper class
passngers and attending to the needs
of all classey of passengers.

(b) and (c). Do not arise,
Allotment of Quarters to  Rallmay
Ranning Staff
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quarters, the Guard being also one
of them_ and no top-priority is being
given in the gllotment of quarters;

(¢) whether Government are
aware that because most of the
members of the Running Staff reside
at places which are far away from
their place of working, they are
not able to take proper rest which
is most essential for the the gafe
running of the trains; and

(d) what are the financial
cations involved in case they are
given non-pooled quarters, keeping
in view their irregular type of run-
ning duties?

impli-

The Minister of Railways (Shri C.
M. Poonacha): (a) to (d). The in-
formation is being collected ang will
be laid on the Table of the Sabha.

Industries to be set up in India
with the Collaboration of British
Columbi;,

6489. Shri Nitiraj Singh Chaudhary:
Shri N. K. P. Salve:

Will the Minister of industrial
Development and Company Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2024 on
the gth June, 1967 and state;

(a) whether any concrete propo-
sals from the Trade delegation from
British Columbia have been recei-
ved in regard to the setting up of
industries in India; and

(b) if so, the details thereof and
the progress made so far in this re-
gard-

The Minister of Industrial De-
velopment and Company Affairs
(Shri F. A, Ahmed): (a) No, Sir.

(b) Does not arise.

Development of Small-scale Industries
in Madhya Pradesh

6490. Shri Nitiraj Singh Chaudhary:
Shri N. K. P. Salve:

Will the Minister of Industrial Deve-
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lopment and Company Affairs be
pleased to state:

(a) whether any schemes for the
development of small scale industries
in Madhya Pradesh during 1967-68 are
under consideration; and

(b) if so, the names thereof, the
places where they are proposed to be
located and the amount proposed to
be invested on each scheme?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) and (b). The State
Government of Madhya Pradesh have
included the following schemes in
their Programme for industries for the
Fourth Plan Period (Schemes for the

year 1967-68 have not been separately
indicated) :(—

1. State Aid to Industries—

(i) Loans and grants,

(ii) Subsidy on Interest on loans,
power & rent of sheds is
in Industrial Estates,

(11.) Managerial Assistance,

(iv) Subsidy on interest charges by
LIC and other Financing
agencies on loans for cons-
truction of Industrial
Estates, ete.

2 Small Industries Units to be
run by Government or Gov-

ernment Corporation.

3. Supply of machines on Hire
purchase through Laghu
h Udyog Nigam (LUN).

4, Export promotion and Market-
1ng facilities.

’. Provision for Testing and Qua-
lity Marking Facilities.

6. Training Programme includ-
ing in-plant and institutional
training for the officials and
non-officials.
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7. Survey and Collection of statis-
tiecs and preparation of
schemes and Area Develop-
ment studies.

8. Publicity and Exhibitions, semi.
nars, Study tours of officials
and non-officials,

‘9. Strengthening of staff at H.O.
and regional Offices of Direc-
torate of Industries.

.10, Development of Semi-Urban
“Industrial Growth Centres”
(excluding construction of
Industrial Estates).

11. Development of Leather In-
dustries.

The Working Group on Village &
:Small Industries have recommended a
provision of Rs. 152.70 lakhs for the
development of Small Scale Industries
.and Industrial Estates.

Kharkhara and Hasdegp Projects in
M. P. for the use of Bhilai
Steel Project

6491. Shri N. K. P. Salve:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Steel, Mines
:and Metals be pleased to state:

(a) whether the Kharkhara project
was constructed for meeting the needs
of the Bhilai Steel Plant;

(b) whether it was entirely financed
‘by his Ministry and outside the State
‘Plan;

(c) whether the Hasdeo Project was
-also taken up to meet the requirements
of Bhilaj Steel Plant;

(d) whether the Hasdeo project was
completed by State Government or
the Central Government and at:what
cost; and

(e) if the Hasdeo project has been
.completed by the State Government,
why money spent on it is not being
reimbursed by Government?

JULY 21, 1967
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The Minister of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) Yes.
The Project is primarily meant for
meeting the water requirements of the
Bhilai Steel Plant.

Written Answers

(b) Loan assistance for this Pro-
ject has been provided by the Central
Government in addition to the Central
assistance already agreed to for
Madhya Pradesh for its plan.

(c) No. Stage I of the Hasdeo Pro-
ject provides cooling water to the
Korba Thermal Station.

(d) Stage I of the Hasdeo Project
has been practically completed by the
State Government at a cost of about
Rs. 9 crores,

(e) Since irrigation and power pro-
jects are State Projects, the question
of re-imbursement of expenditure does
not arise.

Import of Flax

6492. Shri Nitiraj Singh Chaudhary:
‘Shri N, K. P. Salve:
Shri Nathu Ram Ahirwar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that flax,
a raw material for fire-fighting hoses,
is imported;

(b) whether it is also a fact that
the stem of Alsi sown widely in India
is a raw material for flax; and

(¢) if so, the steps taken by Gov-
ernment to process flax in the coun-
try?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) No, Sir.

(c) Question does not arise.




;m Selection of
Bpecial Alley Bteel Planis In XKerala
§i83. Shri P. 'Viswambharan:
Shri Mangalathumadom:
shri P, C. Adichan:
Wil the Minister of Steel, Mines
and Metals be pleased to state

(a) whether any applications for
hicenge to start special steel alloy
plants 1n Kerala are pending with the
Central Government, and

(b) 1f so, the number thereof?

The Minister of State in the Minis-
iry of Steel, Mines and Metals (Shri
1*, C, Bethi}): (a) Yes, Sir

(b) One
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foqr &1 & gamar ang « w3 AT A
¥99 & U1 &Y ug g Har 4 frarm
aF w7 qfarer 7 307 A T4
qUea & WX IART Wew AW T FAAT
WIS Wi AGT & T ¢ f 4T ol
WA JAAT T 2 AGT ¢ G dar fEC
g TNA 17 4r FF wmee e F
sfa s &1 Afaa 4 ¢ faur & w51
WA 6T do ¥7 <3 NIA oA+ 1 qatq
A0 F7 gFT

5T G A A4 W Agr aler T
qEA ¥ AN Y=dy (i ADal T
fyst & wost o4 91 faan § fr =
wfesy ¥ fae ¢r geu 71 Fruifa 7
arfr gart 37 wfarer ooar fr gs
WY wxE & Aid  AlqEE ¥ 50
o ara § 57 4 g1 wb A g
st &1 @ g1 &% 1 Wi 9 08y
wrweqy T fomg wiger v g7 90< &
QoY w1 TGN A g1 weaar ¥ e W
A F1 W1 FEA A § A AR 990G
woeqy & w91 &t wiay afed w
wfr § 5 W I & qg A
wm % faq s & g W
o< ¥ afaoma w1 gamy 39 sz
AT qEAT |

0wk (TargT) Wl AN
¥ 3t §9 v § 3o gw aw O TYg
vomaT@Ai

Shri Temneli Viswansthams (Visa-
%hapatnam) Mr Speaker, Si, I have
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come from a constituency which
equal to any other constituency
15 represanted hare in tha Lok

Mr, Bpedler: I supposs, you
of
you

Be

speaking on behalf yourself
Shr1 Kunte because both of
written {0 me together

T F

Shri Tennet} Vishwanatham:
excuse us at least on this occasion
Lel us speak

a

1 have been in legulatures smnce
1837 and I have never heard about

fact 1 was also returned on & party
ucket but my party happens to be
very small and I happen to be the
only represeniative

Shr: Mahant Digvija: Nath (Gorakh-
pur) So am I

Shr; Temnetl Vewanatham Good
people are elected only like that

What I am submitting 15, whether
we have jomned a party or not, whe-
ther we have got a g party or not,
our constituencies should be represent-
ed equally and they should get the
wame hearmg But here some pre-
cedent has been lmd down and you
were pleased to say that some parties
were recognised and others were not
recogmised Not only that, my party’s
name 18 also removed here and I am
called an independent 1 have no
objection to being called an indepen-
dent for certain purposes, but oppor-
tumtymustbc;wentolll.ushn
Shastr: has smd

Mr Speaker: All the 5227
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have the right of speech for 20  everybody then there will be

minutes, but what I say is that having nou\dtoi‘?“h‘
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Bhri Tennetl Viswanatham: There
is no rule. But this dstinction bet-
ween recogrnised parties and unrecog-
nised parties is bothering my mind
We do_not gel a complete set of the
proceedings also although we have
formed into a group. We require
these things whether we are recognis-
ed or not The point 1s that all must
have equal recognition and equal and
fair opportunity must be given to all
‘The power {o regulate the proceedings
is not the power to deny opportunities

‘Mr. Speaker: What you had wanted
to =ay, you have saud Now you are
discussing 1t on merits

Shri Tenneil Vishwanatham: If Iam
1roubling you, T will sit doWn

Mr, Speaker: I only request you to
<conclude

Shri Tenneti VisWanatham: You
seem to have understood my mind
even before I had expressed myself.

Mr. Speaker: I understood it even
‘before you got up.

Bhri Tennet] Viswanatham: As you
have understood 1t earlier than I
expressed it, kindly do what I have
in mind

ot e arm qex (Pl wEe)
weus WEET, AT weer & A 39
wgr g, & a0 wow g1 oww
Ik ae ol saredy gk d)

e, : They wrote o me and
that is why I have allowed them, If

Shri Dattatrays Kuate (Kolaba):
Mr Speaker, Sir.

Mr. Speaker: Mr. Viswanatham
and Mr. Kunte wrote to me and I
allowed Mr, Viswanatham to have his
say. Do you also want to say the
same thing? That Is exactly my Qiffi-
culty.

Shri Dattatraya Kunte: I am rezlly
surprised to find that I am creating
any difficulty for you.

Mr. Speaker: No difficulty, Mr.
Prakash Vir Shastr; and some other
Members wrote to me about this and
1 allowed Mr Prakash Vir Shastri to
raise the question You two also
wrote to me and [ allowed Mr, Viewa-
natham to speak.

Shri Daitatrays Kunte: Kindly
have a little patience with me.

Mr. Speaker: All right.

Shri Dattatraya Eunte: I am grate-
ful to you, Sir,

8ir, yesterday, when the adjourn-
ment motion was being discussed, as
a matter of fact, 1 was ore of the
early ones who sent in their names.
The practice in this House Is that any-
one who wants to speak should send
in his name

Shri Randbir Singh (Rohtak): I
also sent my name but I was not
called :

Shri Nath Pal: You were rightly not
called,

Shri Datiatraya Kuaste: After I sent
in my name, I wated for an oppoT-
tunity to speak. When Shr1 Surendra-
nath Dwivedy was called and it was
mdmtednmhewgatubhum



13703 Selectwon of

[Shnn Dattatraya Kunte]

mdicate that 1t was because of want
of time that he was not going to eall
us If that was the ground on which
he was not geing to call us, we would
not have been able to say anything
But he said—I have not got a copy
of the proceedings, I wanted to get jt
from the Table Office but could not
get 1t, 1 am depending on my
memory—that as that was a censure
motiwon, only the leaders of the recog-
nised groups would be allowed and
that a8 ours was not a recogmsed
group and, therefore, we will not get
an opportumty I pointed out to the
Chaur that I also belonged to a group
He said that ours was not a recognised
group and, therefore he was sorry
that we will not get an opportumty
to speak

He further indicated that he was
acting under your instructions This
pained me much more because I do
not see, a8 my friend Shri Prakash
Vir Shastr: pointed out, anywhere,
either in the Constitution or in the
Ruies of Procedure amy such thing

Mr, Speaker That ;s all

Shri Dattatraya EKunte: This has
got to be explained to the House The
House does not know in what predica-
ment we are ‘The biggest group in
this House does not contain 53 Mem-
bers and, therefore, it 1s not recognis-
ed as a party As compared to that,
we are more than that in number
If we are not going to gel any oppor-
tunity even at the fag-end of the
discussion

An hon, Member: Acharya Kripalan;
waz allowed to speak

Mr. Spraker: Why don't you allow
me o hear ham* -
Bhri Dattatraya Kunie; If we are
not going to get an opportunity even
at the fag-end of the discussion, when
an important matter is being discus-
sed, I am really pamned to know for
what business we are sent to this
Parhament We are sent to this
Parhament to parley and if we are not
going to parley, what else are we to
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do here I am pained to find in this
House that an hon Member can get
up on the excuse, which on the face
of 1t 15 very flimsy, of raiming a point
of order and you are pleased to allow
him time, as much as he wants to,
take Does the Chair want us to have
recourse {o that which we would not
ke {o take® Hawving known the
parliamentary practice 1n this House
and yn other Houses, men like me and
Mr Viswanatham would not hike to
resort to thal method As a matter
of fact, we do not want to do 1t

Mr. Speaker: May I now appeal to
him to conclude®

Shn Dattatraya Eunte: I am not
taking much time of the House 1
am making the posmtion clear We had
to walk out of the House because we
were only soiry speclators to what
was happening in the House We can-
not take part jn the discussions be-
cause we are nol members of any
recogmised group Under these cir-
cumstances what could ome do® I
pointed out to the Deputv-Speaker
who was mn the Chair that, as far as
the discussions and the demand notices
were roncerned our Eroups were
allolted time and we stuck to the
time hmit  As far as I am concerned,
I have never exceeded the time Iimit
which was grven

Mr., Speaker: Please conclude

Shn Datiatraya Kunte: ] am afraud,
wrong methods are practised One 15
not even allowed to make his pomation
very clear Under these circum-
stances, what could [ do® Do | raise
a point of order” Do I shout® Do I
create an opportunity for being named
and somebody p'eading for me and
all that® I do not want to do that
Under these circumstances, it is only
the Chair who can protect us and
vesterday we sought that protection.
I am rasing this because yeaterday
was not the first time when 1 got up
many a time and an opportunity was
denied to me In this cass, what do
we find? The rule is that an adjourn-
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maent motion shall be discussed for
at least 2} hours. It 1s not that it
will be put at such and such a time
If I found in this House that we were
very girict gs regards our tume punc-
tuality, etc, 1 would have stood by
that But I find that when ;t pleases
some people, the fime could be extend-
ed I told the Deputy-Speaker that
1 would require not more than flve
manutes, but he could not spare even
five minutes 1 am really pained to
raise this matter 1 want to know
whether the one million people who
have elected me to thus House have
elected me to sit here hike this Does
the Constitution want an independent
member not to come to this House®
In that case, we can as well amend
the Constitution that way I do not
swant to raiee this as a matter of pri-
vilege or anything 1 think, every
elected independent member of this
House has the right and authority to
be heard, and an opportumty should
be given to him Yesterday we felt
that this opportumity was demed to
ms and 1t was done on the floor of
the House I would, therefore, request
you to clarify this on the floor of
this House and it should further be
seen that we are given an opportumty
not merely in theory but alsp n
teality, e

Shri Frank Anthony (Nominated—
Anglo-Indans)  Just two minutes

Mr, Speaker: No no Will he kindly
sit down® Those who wrote to me
and ght the per , 1 have
asked them tv c¢xplain If a general
discussion begins like this, where wall
it lead us? He has not given me
notee If 1 allow ham, then I have
to allow a large number of Members

Shri Frank Anthony. I seek your
Indulgence I am speaking on behalf
of 16 independents

Mr. Speaker: He should have writ
ten to me He should have given me
notice.

Shri Frank Anthony: Mr. Kunte
spoke tp me.. .
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Mr, Bpeaker: How can I allow?
His name is not here

Shri1 Frank Anthony:
only two minutes

I wul take

My, Speaker. It 15 very unfortunate
How could I allow him?

Shri Frank Asathony: ] am only
entering into a plea with you

Mr, Bpeaker: Why did he not give
notice?

Shri Frank Anthony 1 am only
entering nto & plea with you for
recogution of past practices that have
hardened into conventions I am not
questiopming Your chscretion in the
matter May I just tell you very
respectfully what the practice used to
be* And I say it with great respect,
Unfortunately, now, ngdly, you are
pleased to come down in a certain
direction every day in the same way
1 have had the pnivilege of situng in
this House for the last twenty-five
years, when I sat here as unattached,
the Speakets in those days, from Shr
Mavalankar s ttme and even before
that called Members according %o
their discrefion 1f they felt that the
Members had a contribution to make

Mr. Bpeaker: May I appeal to im
to sit down now?

shr; Frank Anthony* Dr Kuners
and myself as unattached indepen-
dents were called to wmitiate debates
Then, your predecessor had told us
already that so far as

Mr, Speaker: That has got to be
verified 1 shall look into the retords

mmMWWmeuk-
ed to organise ourselves into groups
and then we were given time accord-
ng to our numerical strengin Yol
are pleased to supersede now &ven
that



Shri H. P. Chatterjes: 1
independent gnd I sit with
gresmve group. My name
there,

Mr. Speaker: I know that he iz an
independent but he belongs
progressive group. That is the duffi-
culty. It is an independent group.
Everybody 1s independent and every-
body wants to speak.

allowed to have our say,

Mr. Speaker: When 1 could not
control Shri Frank Anthony, how can
I deal with the hon, Member?

8hri H. P. Chatterjee: Sir, your
rulings should be constitutional
rulings Your rulings should be jud:-
cial rulings Anything whimsical
cannot be your ruling We cannot
atcept 8ny such thing You must
mve a judicial ruling always. No-
where 18 1t said in the Constitution
that ndependent Members should be
differentiated from party Members
We have had enough of this party
affair and we are seeing what they
are doing 1n India. Men Like Mahatma
Gandhi and men like Acharya Vinoba
Bhave have asked us to remain
independent. 1 was in the Congress
for thirty yesrs and then I left the
Congress, seeing the state into which
Congress had brought this country.

Mr. Speaker: That was his own
drcicion and not mine.

Shrk H. P. Chatterjee: 1 am an
independent and I shall always re-
main an Independent. My conastitu-
ency has gent me here knowing that
1 am an independent. 1 have defeated
‘many stalwart Congresamen So.

8hri Ehadfkar: I shall just utter
two sentences only. For want of tume

out but 1 could not accommodate
them. I am very sorry. Ope honm,
Member asked me what pne could do.
It was already eight o'clock when I
tulled the hon Minister,

oft SeT At - Fzd, e
tigFaaeaw @ §, =7 aw Ay
Fe g fr o & werer faet Sy
T aEET A e ford W g
a8t &, afew my &o-Ga ¢ 2@ Dot
T LT TR ATE W1 {5 «Ear
forgm MW §) WO NS W
na % g &1

Mr. Speaker: Will he kindly =it
down?

ot SETETT arent © oErY HEN,
w1y ooy fosTd AT ST ¥

8hri K. Narayana Eaoe (Bobbili):
May 1 make a submission? ...

Mr, Speaker: Is he an Indepsndent?
Let him kindly siv down Is he also
an independent to plead their cause?

It has been sald that the Deputy-
Speaker had not called them. On o
previcus occasion, we had gnoe called
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J. B. Kripalam spoke. Was it on the
basis of any party” But the difficulty
comes 1n ...

Shri Digvijai Nath: I was given
only two minutes once.
Mr. Bpeaker: I know that. My

dufficulty is this, There are about 57
or 80 independents Mahant Digvijai
Nath came to me once and smd that
he was backed by a party which was
btig outside He did come and say
that to me that the Hindu Mahasabha
was a g party outside but 1t had no
representatives here

An hon, Member: A big party?

Mr. Bpeaker: He says that it is a
big party outside. The hon Member
may of may not agree with ils views
and so on But he says that he 1s
backed by a party outside but there
are not enough Members here repre-
senting that party For instance, there
is the Mushim League

Shri Mahant Digvijai Nath: The
Hindus should be allowed to place
therr viewpoint.

My, Speaker: Therefore, Mahantj:
must be satisfied that many Hindus
hawve spoken. Shri Mubhammad Ismail
comes to me and says that ‘My party
18 a recognised party outmde’. Thare
lre three Members of the Muslim
League Party here. But they do not
belong to any Group. He says, "Why
don't you give us a chance? We are
also Independents’. I give them a
chance once jn a way on one or tWo
Demands—Llke that There are 57
Independents, forgetting the Groups.

Shri Frank Anthomy: We were ask-
ed to form Groups.

Mr, Speaker: They have formed
into new Groups. That is a different

time whenever he wants to speak,
18 called.

Shri Nath Pai: That 11 one
good things we are doing to bear
veteran.

Shri Dattatraya Kunte: No, Sir.

Mr. Bpeaker: All right, it was 7.47
to be more correct, if Shri Kunte
wants to correct me. He wanted to
complete it. Already Shri Kripalan!
had spoken There might have been
five minutes left and one more Mem-

ber could have spoken That is a
different matter.

But there 15 no ban and there 15 no
assurance to be given in advance. It
may be Shri Prakash Vir Shastri, it
may be Shr1 Anthony, 1t may be Shri
Viswanatham who may be allowed.
(Interruption). My difficulty s that
if 1 allow one or two of them, will
that satisfy them? If I allow Shri
Kripalaniyy or Shastrl)i or Shri
Anthony or Shn Chatterjee, the di-
culty will be there even then. The
others will still want to be ecalled.
They are not satisfied.

Shri N. C. Chatterjee (Burdwan):
I am speaking for the Progressive
Group to which Shr Viswanatham,
Shri Kunte, S8hr1 Chaudhuri and others
belong May 1 refer you to Direction
No 123 which says:

“An association of members
who do not fulfil the condition
for recognition as a Parllamen-
tary Party or Group may be
granted certain facilitis by the
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Not one Group in the Opposition has
got 50 Members in the House. There-
fore, all of us come under 123

The only pmntuthnt'wemtold
by the Deputy Speaker that the
‘Speaker has smd that your Group
shall not be recognised for the pur-
pose of the faciliies given to the
other Groups' We want to know
whether you have given any such
diwrection Are You making & diserimu-
nation between some Groups and
other Groups” We have been asked
to form Groups and we have daone
80 We muntain and assert that the
Speaker has no nght to discrimmnate

Mr. Speaker: No further discussion
on this It 18 true that parties which
are meagrely represented here have
a big standing outmde But if on
that account, I have to treat them
on a par with the other parties repre-
sented here, 1t wall be difficult I will
have to stretch my imagmation too
far to place them on a par with the
other parties I have given them
chance offl and on They have not
been denied thete facilities But if
each one of them wants a chance, the
dificulty comes how to accommodate
all If out of the Independents, two
or three are accommodated 1 can
understand 1t But 15 1t possmible to
five chance to one and all?

Shrr H P. Chatlerjee: We have our
nght to participate 1n the debates
here and we shall send gur names to
you Nobody can prevent us from
doing that

Mr. Speaker: We shall continue
with the Demands for Grants now
‘We have got 1 hour and 15 munutes

Bhri Hem Barua (Mangalda)
‘Before you proceed, may I say this®
You just now aald that those hon
Members had wrliten to you and
therefore, you have allowed them an
opportunaty to speak But yesterday,
I also wrote to you to inquire into
the conduct of the Deputy-Speaker, 1
@ met mean anything personal ageinst

JULY 21, 1967 Speakers (Procedure)

13713

him, but there are certain things that
are to be mquired into m regard to
his conduct

Mr, Speaker: This 15 not fair to the
House

Shri Hem Barua You did not allow
me to say a word and you dismussed
it altogether I did not ramse it

As a matter of fact, it is high hime
this was done Every section of the
House 15 agreed that the conduct of
the Deputy-8peaker should be probed
into

Mr, Speaker: This ghould not be
allowed It 15 not proper 1 am
sorry for it

Shr; H. N. Mukerjee rose—

Mr, Speaker. We have 1 hour and
15 rnunutes left How long will the
Mimister require?

The Muuster of mdustrial Deve-
lopment and Company Affairs (Shri
F A Ahmed): One hour

Mr. Speaker: One hour? J thought
we could accommodate two more
speakers I will call him at 215 and
he might toke about 40 minutes

Bhri I' A, Ahmed: Yes

Mr, bdpeaker. Because today from
3 O Clock we take up non-official
business, and tomorrow 1s the only
day left for the budpget [ thought
at least one more demand could be
discussed tomorrow If you take a
long time now, 1t will extend to-
morrow also So, I will call the
Minmster at 215 after lunch, and he
will take about 40, 45 munutes We
will fimsh the demand at 3, and take
up non-offical work.

Bhri H. N, Mukerjee (Calcutta

North East) Can I make a one=-
munute submussion?

I have heard this morning things
being allowed to be sald by soma
people in the House You have in-
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m.ﬂnlhld::hme, but what I hate 1s
of things here in
the forum o?‘:;mn‘hm rather than
with you m your chamber 1 have
heard a remark from Mr Hem Barua
that the conduct of the Depury
Speaker should be probed into It
may be the conduct of the Deputy
Speaker 15 good bad or indifferent,
but 1s 1t right, 1s it tair, 1s 1t proper,
15 it honest, 15 1t just, to say that
kind of thing about a person who 1s
a dignitary of the House T we
have pushed him nut we have no
busmness to speak in this manner
Please make some observation 1n re-
gard to the propriety of conduct m-
side the House by people on this
side of the House as well as on that
side

Shr1 Hem Barua: On s pomnt of
personal explanation When 1 saxd
like that I had reasons for saying
that, and 1 want the digmty of the
House to be mantained What has
pained me s that the Deputy
Speaker when he 15 1n the Chair,
makes comments and betrays a par-
tisan attitude

Mr Speaker: Shrimati Knpalam

1232 hrs.

DEMANDS FOR GRANTS—Contd
MINISTEY OF INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS—cOTEd

Shrimati Sucheta Kripalanj (Gon-
da) Thank you very much for giv-
ing me an opportunity to speak par-
taicularly when there 15 such a scram-
ble for time

The Ministiy of Industrial Deve-
lopment, after reorgarusation, holds
a very crucial position mn the deve-
lopment of industries of this coun-
try, because 1t 15 respaonsible for pro-
motion of ndustnialisatwn, for plan-
ning,” for development and control
and assistance to Industries as well
as for the formulation of general in-
dustrial policles and varwous other
things Therefore, this ministry is in
a poaition now, 1f it has a pragmatic

Indyst Develop 1391
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approach, to formulate prudent poli-
cies and umplement them tg take thus
country out of the economic depres-
mon in which it 15 finding atself

Fiom all accounts, the industrial
situation m thus country @t the
moment 18 very serwous. The report
of the munstry while acknowledg-
ing this says that mmnly the blame
15 on the two years of drought I do
adrmut that the agro-based industries
have suffered on account of the
drought There 1s a serious situation
m the sugar industry textide indus-
try and various other industries, and
may be in other anculary industries
But to blame manly the drought for
the Jepression would be very incor-
rect Our policies have not been cor-
rect there have been defects m vm-
plementation, lack of co-ordination,
lack of rapport between the Govern-
ment and the industmal interests
These are some of the reasons 1
should say they are the more grave
reasons for the depresmon mn wndus-
try that we see today

Let us take, for instance the credit
policy to which Mr Desa: also made
a reference as also other members
before me The credit squeeze was
umposed to remove pressure from
prices, but in actual fact what was
the effect® It starved the industry,
it retarded production 1t did not
achieve the objective for which 1t
was done ‘The idea was that specu-
lation and cornering should be stopp-
ed, but speculation and cornering
could be stopped Perhap 't
could have been handled by s~me
other method  Government have
other means For instance, thc For-
ward Markets Commussion eould have
done something

Why was 1t that we failed in our
objective? We failed in our objec-
tive because there 13 too much black
money all over Attempts have been
made year after yvear to control black
money, but we have not succeeded.
Therefore, we have now to see that
we take some drastic steps to see
how this underground meomay can be
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ibaiunau Sucheta Krpalan|
blougni up 1 your camnul sutciud
I wuy ower wdy, WD you must
Wuak even ol VEry drastic mewsuses
as Gellouewasaliln because we cannot
allow ths money w0 distort Wie pule-
cies we lay down and the pro-
grammes that we wish to implemcat
A very serious measure that has gone
to depress our economy 1s devalua-
twn., [ thunk this wes one of the
devastating mustakes that we com-
mutted because our imports have a
rigd pattern There are certain im-
ports without which we cannot Jo
We have to import Yood, for instance
The pattern of production that nss
come about i this country is based
on umported raw matenal and com-
ponents and spares and if we do uot
mmport these things these industries
wil] come to a grinding halt There-
fore our opportimty for cutting
down our imports was wvery little
Where there was such a mgid pat-
tern, we should have thought twice
before devaluition The result was
that it did not help our imports or
our industries but 1t merely increas-
ed the cust of production We are
suffering from cost push inflation In
such a situation we shou'd iake
every care to see that we do not ag-
gravate the mtuation and that we do
not in~rease the prices I am talking
as fast as posmible because I am
aware of the difficulty of time So
these have contributed to the slow-
ness of the growth not only to the
slowness of economic growth but
also to recession 'The recession 1
staring us 1n the face Some people
mav describe 1t as a slump Tt is
much more serlous The recessinn
in demand i{s so much that even
units declining production are
unable to clear their output TLet us
examine only one industry—engine-
ering industry I am getting re-
ports that in UP unit gfter unit is
closing  Recently news appeared
from Bombay that 7500 people had
‘been 1aid off because the units could
not support them any more TIn the
engineering Industry todav there is
80 much idle capacity ‘The marhine
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one tall ton There 15 thus a huge
udle capacity 1n structural fabrication
The same position holds

seriously affected since the Raillway
Board dewded that they would cut
down their pmichases It 1s working
to fifty per cent of its caparity As
a result of the dwindhing demand for
wagons other industries also cater-
ing to wagon bwlding industry, are
affected because wagon components
like 1ron and steel casting steel forg-
mgs and so cannot sell their goods
There are a dozen of these industries

only this Steel foundry whose 70
to 80 per cent capacity 15 used for
wagons also suffers and i turn it
affects the steel industry  Rolling
mlls cannot produce and they had
to cut down Even steel mills are
unable to sell their imngots In that
way there 11 a chain reaction and
the entire engineering industry s In
a bad way
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thungs right il there 15 a will to do
p0. Bome people n authorily Say
that the recession problem can be
solved by duversifying production as
well a8y having larger exports It
18 eamer smd than done You have
to export in g competitive market
Ourcnlto(pmducuunuvmhmh

and the cost of raw matenal is ngh
We are underutihsing our installed
capacity There 15 low productivity
These are very Serious and basi
causes which we have to overcome 1f
we have to capture the foreign mar-
ket Therefore, if we want to reaily
push our exports. then we have o
make the mndustrial raw matenals
avmlable at the international prices
We must also make efforis to remove
the drawbacks in the excise and cus-
toms duties, and we must simphty
the Government procedures Our
flaca] and monetary policies need re-
vismon before we can even think of
really winning the foreign market
where we can push our exports All
these matters have to be approached
from a pragmatic peint of view and
pushed up with great firmness

X

Then by mere exports, we
cannot save the industry and 1m-
prove OUT economy. We must have
a sizeable Indian market. In fact the
bhome market should be of such a
size that economic scale can be eff-
ected s0 that the price of the
export commodities can be kept
down. In order to do that, it 15 most
{mportant that the economy should
be revived and the prevalling reces-
monary conditions should be bestwn

indust. Develop,
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consumer demands can be sausted
The consumers cen have Some mule-
able savings so that they can invest
or purchase Because, produstion aud
cuonsumption should go side by swle;
they are not independent of each
If we create such condiions
in the country where the consumer
has no purchasing power, the indus-
tries also cannot survive,

1 would like to give some nstances
of nefficient working, &3 regands
policy as well as implementation of
the policy 1 will give you an 1llus-
tration of the automobie industry.
For the last 20 years, we are hedring
so much about the automobile wndus-
try So many committées have been
appointed and so many complalnts
have been made But what 18 the
condition of the automobile industry
in this country today? Today, the
siluation 1s completely monopolistic.
The price ol the automobiles 18 ris-
ing, there 13 a price spiral, and the
quality has come down like anything.
There has been s great hue and cry
among the public; as a result of this
hue and cry,"a committee has been
apponted [ do mot know whether
ultimately the comumittee’s findings
will pressurise the Government 10
take some suitable action or the com-
mittee's findings will be to shelve
the mssue ss has been done for the
The automobile indus-

have
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[Shrmau Sucheta Krpalan:]

Ante Minuster has saud that the total
yield out of this extra levy would
be Rs 780 crores Ths figure has
been challenged by the Chamrman of
the Federation of Cotton Power
Looms Associstions  The Chairman
says that the total yielg would Le
Rs 5260 crores and not Rs 780
crores I would request the Minster

to look carefully into 1t The other
people who have made more
careful calculation say the yeld

would be about Rs 60 crores 1
know the Mimisters do not make the
ealeulations, and that the calculution
12 worked out by some officers But
who 15 that officer who musled the
Minister? If he has been msled
then to what extent

Every day, new taxes are being
mposed We are suffering under a
heavy burden of taxation There-
fore, we would like to know whether
there 15 such a miscalculation 1n the
Government s accounting as 5 result
of which there 15 such a grear dis-
parity mn figures On the one side
the Government swd that they are
going to get less than Rs B .roies
while on the other, the industry says
that the total amount would be al-
most Rs 60 crores If it 15 sq, st 18
high time that we mend these mat-
ters

Member
taken

Mr Speaker. The hon
must fimsh now She has
more than 15 minutes today

Shrimati Suchets EKripalani I
know the Government 15 very snxi-
ous to help the industry and help
the sick textile malls They deserve
to be helped But I would like to
know how they have been persuad-
ed and whal pressure has been used
so that such wrong figures have been
put before the House If the figures
are wrong 1 shall be most happy if
they are corrected

One word more and I shall finssh
What is planmng® What 15 our
policy and what is our implementa-~
tion in regard to our industrial plan-
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ning® The Industrial Policy Resalu-
tion is the sheet-anchor of our policy.
Have we made any assessment of it?
Have we seen to what extent ths
policy has been followed”? Have we
assessed whether we have deviated
from the policy? 1Is it not time we
make a proper assessment whether
we are on the right hines or not* The
Directive Principles have prohibited
concentration of wealth But lo what
extent the directions 1md down 1n the
Constitution have been violated 18
now known to us through the report
of the Monopohes Commussion For-
tunately we will have a change to
dilate upon this when we have the
debate on the Monopohes Commis-
s1on's report

These are very basic things Who-
ever presides over tlus munutry as
wel] as the Cabinet should consider
these things 1if they are desiwrous of
taking this country out of the eco-
nomic depression and put it on the
road to economic development These
are bamic and wvital matters which
need very careful and honest prub-
ing into I would therefore, humbly
Tequest the minuster to look into all
these matters and see n what wey
recession can be checked, because we
are gong to face very sericus tumes
The country 18 suffering from chronle
ur~moloyment and  underdevelop-
ment If on the top of it we have
recession 1 do not know what 15 go-
ing to happen Therefore, I consider
it to be one of the most important
and basic problems which need to be
looked inte by the munmtry You
should make a reallstic assessmentof
the resources, raw materials and also
human material and then decide how
we can proceed and develop the
country and take the country out of
the present economic depression

ft wmek et - (v sfaer)
wow wgew, & o d0 340 @
TR YA ARE S Wit e s

w o f!
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Wit ATeiry sfteneft e e
A g Y oY ey W  fiv aore
® ur wek g wowTe At e & dar
ol Aar 5 qET AR 9T o 4f
wr o G I & w07 8 wOE
o fedm 7w f& = iy Amen ¥
aymar fi a®w fGgoxr 8 Fuzr =
T T, 52 F0T o 4y ww g
o ¥ € Amr A W F ar 7s
w43 5o 1 feam watm war
g ARAT g voiT g fr owt
& T & Fe Pefdfadt w1 wrdre
oY s o agw wA T
Mr, Bpeaker: You will have to

write to me I cannot allow a discus=-
non,

o wK wRAW : § frm 340
¥ AT a7 ST TH WRIE

e THAAET WNfgm (F9)
Ay agRa, w9 fw 340wt
@ Afad

“At any time after a motion
has been made, a8 member may

move that the debate on the
motion be adjourned™

oy foogw % weam § 5 W
faag @t .

Mr. Speaker: Kindly read the next
rule also, <o that it may be clear.

e W wihge Mg e
a7 AT oA EE A §, )
LU

Mr Speaker: I will read that por-
tion

e W wAge Wfgw g
Tl % N A TE A g
o wedt g g ofifad
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Mr Speaker: You are gomng into
the merits Mr. Janardhanan has to
speak, Any way, the debate would
not be adjourned.

o T wAmT wfga @ sWT
®TY e A WY T g AT WA WY
9 FT FATIAT | gAN TN F
g1 dfFr oo W gwoam W
wr3fad fF s 708 3 mwr o
TR & TN A AT AT AT T
& IMF THEOF FTGL 6,000 We
wT

Mr. gpeaker: Rule 341 says:

“It the Speaker 13 of opuuon
that a motion for the adjournment
of a debate 1s an abuse of the
rules of the House, he may either
forthwith put the question there-
on or decline 10 propose the gues-
tion ™

e Tm wARgT Sifear o9 A -
# Flww Fgaa BYATa @ gg A
it g1 ? ag g T ang § A fa
75 ¥UT TT A 25w @ w4 417 4
o fam At § w8 0T wEwn
gt €0 A ¢ fe S e
ot e gt & 9 & fad A wr Frerfy
=fgd ww & .y 7w gaw feel
afgr

Mr. Speaker: It cannot be raused
hike this After all, Shrimat: Sucheta
Krpalam has pomnted out that there
is a lot of dufference between the
figureg given and the figures supposed
to be supplied by somebody else

N W AW : IW AT

Mer. Speaker: It may be ten tumes,
it may be hundred times. The differ~

er I
am sure the hon. Mimster has noted
it down. I do not think he should
answer to that point immediately now
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[Mr Spesker]

because then there will be a separate strengtheneg mady more

debate on that He can reply to that Mﬂmﬁmmu

point in his reply at the end of the that does not mean that I agree with

debate on the Demands

e vm milgr wWifgmr I
A g AN over ¥ W QR
¥ CHT aE s oww @ gEw
B W Bgenr w¥A?

Mr. Bpeaker. We have only ten
minutes more I do not want to deny
other hon Members a chance to speak
on these Demands  After all, they
are also 1egular Members and they
should not be denied @ chanep to
speak by raising points like thus

Wo T AT wifgmr gw it ar
(T T wa & ox grat agtAv
T 1
8hri C Janardhaman (Trichur)
Sir, it 1y now openly admitted hy
everyone thal there 1s a recession in
our mdustry

Mr Speaker I may remund Shn
Janardhanan that he will have to con-
clude before we mise for lunch He
may adjust accordingly

An hon, Member Sir we may ad-
journ for lunch flve minutes late

Bhri ¢ Janardhanam Sir the indu-
strialists have taken the offenmive by
closures by mass retrenchment and
by wage freeze Some umts of our
public sector also have closed down
The situation has become very serious
and 1t calls for drastic action I am
afraid the actions taken by the Gov-
ernment so far will serve only to
detpen the crims and not to solve 1t

The so-called new economic and
mdustrial policy of this Government
has gone definitely agmnst its 1956
industmal police resolution They
bave already scuttled or begun to
scuttle the public sector Yesterday,
some of my hon friends from the
other mde, when they spoke, they
were al] for abolition of the public
sector But, Sir, T ay sgainst it, I
am for the public sector I want the
public sector to be enlarged to be

corruption,
nepotism, peffictency, everyihing is
there and if the Government ig mot
Eoing to take immediate action to curb
all these things, to eradicate all these
things, the apostles of free enterprise
will utifise al] these things to mobilise
the people against public sector, and
that should not be done

Sir as I sad the Government 1s
slowly scuttbng the public sector
scheme In the 1956 resolution they
had declared that they would not
allow private entcrpiise to enter the
public secior and if I remember cor-
rect both stec] and fertilisers are =
cluded in that But now Sir Govern-
ment 15 handing over fertiliser to an
American company I think there is
ap offer for a private steel mill also
In this way step by step the public
se~tor 15 weakened and the Govern-
ment 15 going to sabotage the earlier
policy Added to this comes the hbe-
ralisation of imports It strikes at
the root of our endeavour gor sell-
reliance Permit me Sir to gquote
here the Economac Times, winch says

*The programme of import sub-
stitution 1mtrated after the sus-
pension of Western aad towards

the eng of 1985 has suffered a

sermus setback due to the hbera-

hsation of wmports  The pro-
gramme was beginning to make
headway and there was hope of
substitutes being found in wital
flelds such as non-ferrous metals,
chemicals and metallurgy But
now with imports being allowed,
even those metals wihuch have
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of us know the latest notorwous Birla
scandal about licences The mdustrial
policy and the licensing system have
served only the interests of the mono-
polisis and not the commeon man.
Foreign monopoly capital is also mak-
g more and more mroads into our
economy Ewven though in our Indu-
strial Poliey Resolution we have made
provision agains! monopolies, they
have grown all these vears and they
are growing still The situation has
become very serious, because the Gov-
ernment departed from the 1956
Industrial Policy Resolution and
allowed the monopolies to grow and
allowed foreign capital to make in-
Toads ntp our economy

Because of all this the public sec-
tor 15 being weakened But the Gov-
ernment 15 trying to meet the econo-
mic crims, the industrial criss, in the
capitalistic wav When the world
capitalist system is itself in crisis, they
cannot solve problems in the old way.
Only by taking radical stepg imme-
diately could they solve the problem.
They must try to nationalise foreign
capita] and curb monopolies. Then
alone will they be able to make pro-
gress in this field.

‘The Industrial Policy Resolution of
1856 lays down:

“In order that industnialisation
may benefit the pconomy of the
country as a whole, it Is important
that disparities in levels of deve-
lopment between different regions
should be progressively reduced”™

“This Government did not implement
that part of the Resolution snd there

and Co. Affeirs)
"l:1.I"lnl“;‘l,:mnm :a e
w 7 ent it. 1f anything, the
disparities

of Kerala, from where I come. For
listorical and other reasons, Kerala iz
a backward State. But what is our
experience of removing that back-
wardness during the last ten years.
During the first and second Plan
Kerala was neglected. In the First
and Second Plan a negligible amount
of Ra. 079 crores was invested 1n
Kerala as against Rs. 920 crores in
the whole of India. In the Third Plan
an allotment of Rs 71 crores was
made for Kerala as against the all-
India investment of Re 1,281 crores.
But the actual jnvestment was only
Rs 30 crores, because some of the
Central =chemeg of industries did not
materialise

13 brs

1 will give only two or three exam-
ples There was provision for two
precision factories in the Third Plan.
One was given to Kota, Rajasthan
and the other to Palghat, Kerala. The
Kota factory wag finished in Decem-
ber, 1966 but only the foundation
stone was laxd of the factory at Pal-
ghat in December 1066. Just see the
difference’

Then, 1in the Draft Outline of the
Fourth Plan there is provision for the
development of the Hindustan
Machine Tools factory at Kalamassery,
Kerala, but a couple of days back to
a question by some of my hon. friends
the hon. Minister replied that that
plan was dropped because stocks were
accumulating in HMT,

the titanium factory and the hon.
Minister said that they had promised
some help to the State Government.
That Government secured the licence
in 1981 for the expansion of the tita-
nium factory and they were trying
for forelgn collaboration, but they
did not get it. Now they have asked
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[S8bri C Janardhanan]
for some help but the Government
is not giving any help They have
provided only Rs 35 lakhs while that
Government asked for Rs 50 lakhs
at least for this year

I do not want to raise the question
of phytochemicals and so many other
industries which were never given
to Kerala But I do not think that
these things have happened acciden-
tally If is a deliberate policy of this
Government, we believe, because this
Government wants certain regions (o
be kept backward as their base for
raw materials and cheap labour

There must be a reason or expla-
nation for thal because in Kerala we
have got evervthing for mndusinal ex-
pansion We have an intelligent, edu-
cated and hard working labour We
can supply electricity at cheaper rates
than many States can We have
natural resources  We are earmng
maore foreign exchange than my oiher
State Then, what 1= the explanabon
for keeping Kerala as a backward
State” This ong cannot understand
That 185 why I say that it 13 a deli-
berate policy of the Government to
keep some regions bickward

I think, our peoplc will understand
these things They know ‘heir nghts
They know how 1o fight for thewr
rights They have shown to this Gov-
ernment more than once how they can
fight this Government No more talk
of national integration wil] solve this
problem Therefore I appeal to this
Government to lake immediate steps
to industrialise backwarg areas ike
Kerala.

Shri Vasudevan Nair (Peermade)
Andhra also

Shri C. Japardhanan: Andhra also
Al gtates which are backward States
must be given industries, then only
backward regions can come up and
through that natioral mtegration will
be achieved

Mr, Speaker: The Mimster wnll
reply round about 215 and we hardly
have 15 minutes for one or two
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speakers If for any reason the Mini-
ster's reply 15 postponed then we will
not have any more Demands in this
House  Therefore I appesl to hon.
Members that even if they do mot get
a chance they should let these De-
mands be Over so that tomorrow we
could take up some other Demands

We shall now adjourn for Lunch
and meet a*un at 2 o Clock

13.0¢ nrs.

(The [ ok Sabhag then adymirned for
Lunch tll Fourteen of the Clock)

(The Lok Sobha re-gstembled after
Luneh at four minutey past Fourteen
of the Clock)

[Mr Derury Seeixrr i the Chair]
DEMANDE FOR GRAMNTS—Contd

MinisTRY OF INDUSTRIAT T)FVELOPMENT
anp Company ArratRs—Contd

Mr  DPeputy-Speakerr Shn J
Ahmed

Shri R D Bhandwre (Bombay Cen-
tial) Wha about this side”

Wir Depuvty-Speaker We have only
153 munutes more 1 have to finush

‘teir tme 1 am sorry

Shr; P K Ghosh (Ranchi) The
Lme may be extended

Mr Deputy Speaker* It 15 very

difficult The Spiaker has already
declaied that the Mimster would be
called at 215

Shri Kartlk Oraon (Lohardaga) I
also want to speak on thas

Shri P. K. Ghosh. We are prepared
to sit late in the evening

Mr. Deputy-Speaker: Today the
Speaker has gald that we must imsh
this Demand before $.00. The Minis-
ter wnll take about 45 minufes. 1
know that Mr P K Ghosh has

trying since yesterdsy 1 will

]



13729 DG (Min of ABADHA 30, 1680 (SAKA) Indust. Develop, 13730

finish with the Opposition and then,
time permithng, we shall see (In-
terruptions)

Shri Eartik Orson. I just want
five munutes

Mr, Deputy-Speaker. Next time I
will give lum ten rmnutes, but not
ths ume

Shri J Ahmed (Dhubri) 1 do not
like to take my time 1n narrating the
industrial development of the country
as & whole, but I will confine myself
to my State, namely the State of
Assam I have gone through the de
mands for grants of the Mimistry of
Industrial Development and Company
Affairs for the yea: 1967-68 angd 1t
pamns me that our hon Mimster, who
is & man from Assam has not includ-
ed a sngle industrial concern for
Assam 1 have also vainly searched
the notes on the important schemes
that have been given 1 went through
them and I find that not a single
scheme for Assam has been included
The other day, when I was speaking
on the Railway Budget, I mentioned
a woid about the jute industry
After the partition of India into
Indian Union and Pakistan, the major
Jute-producing districts have gone to

All the jute industries are
established 1in  Calcutta 1 Bengal
With the Partition and after the 1065
war with Pakistan our trade in the
jute sector has totally stopped The
rauways that we have arg not able to
carry the jute that 15 produced 1n
Assam I expected that our hon M-
nister who 13 from Asam, would try
to have a jute mill at least in Assam n
the public sector

Bhri Himatsingka (Godda) Future
of jute mlly 18 very dark

Bhri J. Ahmed Yes, Sir, 1t 15 very

and Co Affasrs)

Our fate 18 very dark I know the
hon Member and I thank hum for ths,
Qur fate 13 very dark That 15 very
true  Unlesg something 1s done by
the Government of India, surely you
are going to lose Assam Our late
Prime Mmster Shn  Jawaharlal
Nehru, during the time of Chinese
war said that this time we could not
protect Assam  Probably you are
giving Assam to somebody 1 do not
know to whom It may be to China
or Pakistan or somebody else But
1t seems that the people of Assam
are losing faith in this Government
They are not having any kind of
deielopment No pnivate industria-
list 45 coming forward to establish
mny industry newly 1n Assam because
of 1ts unsafe position The only indus
try which 15 there namely the tea
industry 15 being neglected

We have heard from the Deputy
Prime Minister Shri Morarn Desal
the other day that foreigners m ths
country are talung away as profits
much more then what they were tak-
ing before In spite of the fact that
some portion of our ndustry 1is
managed by fore'gners and some por-
tion has been taken over by wur
people we find that the profits we
are earfung and the exporis we are
malang havg been deteriorating
But the foreigners who are here are
making huge profits I know that 50
per cent of the tea gardens in Assam
are managed by Indians I know
what happens at the Calcutta auction
every time The te: which comes
from the tea gardens managed by
our people and which 15 sold at that
auction fetches much less profit than
that sold by the foreignersg who are
still there What 1g the reason for
this fact that their tea fetches more®
The reason 15 that our andustrial
concerns do not care for the quality
and its improvement They look only
to the profit motive Ithas also been
reported that sometimes, our business-
men who are managing the tea in-
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[Shrr J Ahmed) Qranty of this Ministry; not & single
going on  Unfes; we improve the industry has been included in it fot
qualify, unless we have tes of a pro- Assam I am sorTy to say that se
per standard, we shall not be able many problems have been created m
to earn much foreign exchange and Assam Assam has become a prob-
we shall be losing 8o, I would sug- lem-State, and if nothing 15 done, if
gest 1o the hon Minister that the no improvement 1s made, industrially
Indan concerns which are losing and and otherwise, 1n respect of defance

which are not earming and which
are not keeping up the standard must
be nationalised and they must be pur-
chased by Government

Bhrimat! Jayaben Shah (Amrel)
The tea Industry 13 under the Com-
merce Mimstry

8Sbhr J Ahmed The same thing 1s
true of the ju ¢ industry also

In regard to industrial develop
ment, I would submit that industry
has to develop where raw materials
are found m abundance So, indus-
tries must be located at places
where the raw materials are found
1t abundance I understand that the
Government of Assam have taken up
the question of starting a jute mull
on & co-operative basis at Nowgong
ptobably, but 1 feel that it ghould
have been located in the Goalpara
district which 15 producing the best
quality of jute and perhaps also the
largest quantity of jute m Assam
Next to East Bengal Assam comes in
the matter of jute production 8o, I
would request the hon Minuster to
have a Jute mill in the distnict of
Goelpara I would like to submut that
there 15 enough land in  Rangamati
which was the headguarters of the
Mogttul emperor &t the time of the
invamon of Asssm Thers 15 enough
land, und it 1s just near the Brahma
putra tiver The commumeation 18
good there S0, I would request the
hon Minaster to have a jute mill in
the pubilic sector at least in the Goal-
pera district Then I come to

-3

and so on, I thuink we are gong
lose Assam Then I do not know
what will be the fate of Assam

When I came to Dellu, 1 found in
the quarters allotted to MPs and also
government officials and Minsters

What do they do in Japan? In
Japan, it 15 a home industry We are
spending money on putting up tus
hedging and nlso mmntaimng, trim-
ming i1t every month Why not make
these hedges of tea bushes? I would
request the Minutry to take up fhus
matter and see that the hedges of
Government buildings and bungalows
ip, the capital are made of tea bushes
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I will tall you the resson why it
is like that. In pre-independence

habit of helping the industrialists n
the fond hiope that these industrialists
would stand by the people when
independence was attalned, I remem-
ber in 1926 when Government want-
ed to give & subvention of about
Rs. 12 crores to TISCO. In the All
India Congress Committee, a proposi-
tion was brought forward by Pandit
Motila] Nehru that the AICC should
support it. Then a very mmple re-
quest was made by some of us that
this company should give additional
traming facilities to Indiams I re-
member very well that the managing
director of the company then sald,
“It 15 all very well to talk of nationa-
liam, but I cannot forego my business
talent I cannot do it. I can only
take two" That is the way in which
the industrialist has always dealt
with the people of this country, and
that Is the conflict here The mind
is towards the private sector, the

profession s towards the public
sector

That is why in the public sector
also a sort of psychology is created
that it cannot function, that is the

veconomy. May [ submit that the so-
called mixed economy has been an
unmixed evil to this country. It has

tered uption, it has ag
ed industry utilising Government for
1ts own benefit, 1t has encouraged the
weaker section of poliicians to fall
into the hands of these business mund-
ed industrialists who want to thrive
upon thig kind of economy.

In fact, thal ig the reason why you
have got thus Hazari Report, the
Monopolies Commision’'s report, the
Mahalanobis Commuttee’s repart.
What do all these reports show? If
the planming was meant for the bene-
fit of the people, why did the wealth
of this country go into a few houses?

This Government must, at least now,
in the fourth plan period make up its

this two-faced provimon.
15 alWways a strong
against the industrialist
fnends here were compluning that
it is very stringent I was surprised
to hear it Except that it requires a
number of forms to be filled up, it
18 the most lax form of admimstration,

|
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(8hr1 Tennet! Viswanatham]
the company law itself was framed.
The compay law js meant to help the
industrialist, and the industrialist is
the person who helps the Mmisters.

Of course, people will get wounded
if I say that they are in the hands of
the busminessmen, but look at the
enormous amount of political subs-
criptions that they gave By the end
of 1956 they collected nearly Rs. §
crores from the wvarious companies
for the 1857 elections 1 drew the
attention of the then Prime Minster
I put 1t 1n wrting Probably in his
records you mighy find it I smd it
wag impossible to manage these in-
dustrialists if you take large subscrip-
tions from them  Al] that he sad
was ‘I shall see that no sharp prac-
tices are indulged in". Ang he also
added that they were actually help-
ing some of the other parties Our
troubles began from then when once
we got into the hands of the indus-
trialists It is not the fault of the
industrialists The industrialist
exists for his profit; he does not exist
for the sake of the country The
country 18 incidental to him; his pro-
fit is primary. But it is the duty of
the ruling party, of the Government
to see that they are not gwded by
the industrialists What has happen=
ed to the management of the banks?
‘Who manages the banks? The direc-
fors of the Reserve Bank or the State
Bank—most of them are persons who
are in the hands of these industria-
lists; their policies are al] guided by
them. That is why these monopolies
bave come in in spite of all the provi-
s.0ns that there shall be no concentra-
tion of the means of production or of
wealth. The Congress government
had all the powers and the House
was willing to give full power to the
government although some of us
thought that they should not have
so many powers and power should
not be concentrated so much in the
hands of the executive. Parliament
was always indulgent to the govern-
ment. How does the government use
these powers?! Only to help the in-
dustrialists. That & why we are in
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thig trouble. If today government
wants to help the nation, {t must ses
that they are not at the beck and
call of the industrialists. Most of
these people do not turn towards the
interest of the nation. We did not
get independence to utihse the Te-
sources and the manpower and the
brainpower to help five per cent of
the population or two per cent of the
population. We fought for indepen-
dence mot only for sentimental and
political reasons; we fought alsp for
the economic uplift of the people,
the vas; masses 1n this country who
were being pround down by poverty.
rdave we achieved anything by way
of improving the statug of the com-
mon man® When the demands for
the muustry of industry or for the
rommeree ministry come before the
House, 1t was mostly g dialogue bet-
ween the minister and one group of
persons as if that demand was intend-
ed only for the industrialists and no
body else All of us are interested,
fifty crores of people are interested in
what direction 13 given by the gov-
crnment to industry Is it in the
national interest oy primarily in the
interest of only those who run the
industry? The notion had high hopes
when indepcndence came.  People
are now anxioug to see what has
happened as thry are sending people
to the legislatures in election after
election and we are finding that
wealth is geiting concentrated ip the
hands of fewer and fewer families. I
ask the government why they do not
change their mind and take a look
from the poing of view of fifty crores
of people, ano not from the point of
view of a few of these industrialists.

1 shall conclude. The plan outlines
have always raid thet one of the
ideas of the government should be
the removal of regional imbalances
Where raw materials is not the pri-
mary factor, industries must be so
located as to remove regional im-
balances. It '3 with that view the
people of Andinra Pradesh were look~
ing forward to the fifth stesl plant;
it was not of the asking of the Andhra
Government but it was decided on
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the advice of the foreign experts and
Mr. Subramaniam the then Minister
an 1963 promised that he proposed to
have the fifth steel plant at Vizag
and he wrote to the Andhra Govern-
ment, they appownied officers and
surveyed 1t in 1963, A consortium
was appointed which agmn recom-
qmended Vmsakapatnam But in 1986
they broke to the heart the promise
they made fo, the ear. They must
change this policy of the govern-
ment if they want to create public
confidence. Let them not lose Andhra
Pradesh also: tney have lost Madras.

Shri Kartik Oraon (Lohardaga):
Mr Deputy-Speaker, Sir, I would
hke {0 think you very much for giv-
ing me an opportumity to speak on
the Demands for Grants under the
Ministry of Industrial Development
and Company Affaurs Although I
have spent about 15 yearsin industry,
about 10 years in foreign countries
ond five vears in India, I regret to
have to say that I am perhaps the
last man to be called and perhaps
have the least to say. As you have
dAllowed me five minutes, T shall try
4o confine myself to five minutes

I am not an industrialist, not even
a research worker in industry. But
because I have spent my life in this
fleld, I thunk I should give something
which will be the dishllation of my
experience and my observations
during these years I would
hike to present my ponts of
views rather than proofs which will
aim to suggest a way of thinking
about problems of |ndustria]l develop-
ment and perhaps of other develop-
ment also, based on the belief, that
in this, ag in any other matters, men
are more important than money. By
men, I mean men of character,—men
of character to man the industries.
“That ig the vital thing that is required
for industria] developments todmy. If
1 may s0, this is the aspect which we
have besn neglecting throughout, in
umost all the industries.

I would like to bring to the atten-
tion nf the hon. Minister certain facts,
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Whule forming the Board of Darectors
for these industries, I request him to
bear in mind that care 1s taken to
see that only such persons as have
buminess competence
pline to fall in line with the
ives of the Government,
mted. That bemng so, 1
to draw the aftention of
ter who is responmble for
appointments to these
behalf of the Presidenmt,
he must take persons who meet
the following requrements: (a) they
must have the conviction in Govern-
ment’s policies; (b) they must be men
of abulity and experience to translate
those policies into programmes; (c)
they must have character and inte-
grity; (d) they must have the willing-
ness to serve and spare time for at-
tending to the work of the Board;
(e) they must have the ability to
visualise things of the orgamsation in
the future in relation to the require-
ments of pl i devel t, and
(f)—last but not the least—they must
have the ability to work m harmony
with everybody They must have {aith
in the work and the people to which
they belong They must be made to
feel that 1t is thewr industry and
everybody must be made to develop
a feeling of a sense of belonging.

i
i i

I would blre to say that today we
are having a number of projects, some
big and some small Almost all the
big projects sre in the public sector,
and they are being run with forelgn
collaboration, and when we say
foreign collabwration, we mean colla-
boration in terms of men, money,
machinery and material. So, by get-
ting everything from forelgn coun-
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people are of the opuuon that they
shpuld concentrate more on the run-

they will upset thing in production
I was wery much amused by a reply
gven to Unstarred Question No 652
minus er gave certain flgures about
the Heavy Engineering Corpo
ration He waid although this project
18 running at g loss of Rs 337 crores,
1t will continue to run at a loss for
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I am only mierested in the projects
paying profits”

% a% wort af ¥ ag aga g
Wy ) ¥8 § g0 ¥ vav e Py
¥ awgur ¢ ) feem & wT A O
dr Pt 2 @ W wml@
oWy 1 ofe s & oY ofer ¥
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sreqr 1 7€ & | A WX @9 q A
AT § @ Y, I £ 7« & g agr
gz wiifas fasa & srdwy wigesr
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Shri Piloo Mody (Godhra) Sir, 15
it right that while this Mimstry’s
Demands are being discussed the
Deputy Minister should be 1n Bhopal
politicking away?

wiwq fee (%) ¥ oA
AT F wAE A ¥ fam g § 7

Mr. Deputy.Speaker: This has
been raised yesterday also I do not
think 1t 15 very relevant now when
I am cslling the hon Mimster io
reply to the debate (Interrup-
tions)

Shri 5. Kandappan (Mettur) Sir,
it would be a healthy convention if
all the Ministers to the
particular ministry remain here
when the Demands for Grants are
being discussed

woft Wiy Ew el W o Tt @
st 1 xw fag fow wft o g
wft w1 ot Ty AT iy |

Mr. Depuiy-Speaker: The Cabinet
Minuster 1s going to reply to the
debate. He s responsible for the
Minstry of which the Demands for
Grants are bang debated. He will
mplytulntmpomhnud.

Shri Eameshwar Singh: He 13 not
at all responsible for all the De-
mands (Interruptions).

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F, A. Ahmed): First of all, T would
like to know whether I shall nave
anly 13 minutes

Mr.  Deputy-Speaker. What I
would suggest 1s that you should take
about 45 minutes, because this 1» an
important Minustry I hon Mem-
bers agree, we will take up non-
official busmmess at 330 pm  after
these demands are voted

Some hon. Members: Yes

Shei F A  Ahmed: Mr Depuly-
Speaker, Sir, 1 am grateful to the
House, and also to you, for axtend-
ing the tume up to 330 PM., because
this will enable me to cover at least
some of the polnts made by the hon
Members 1 know that the discussion
on demands which preceded that of
my Minstry proceeded at & =nails
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First of all doubts have been rais-
ed whether we have been pursuing
the Industrial Policy Resolution,
which was adopted so long ago as
1856 This Industrial Policy Resolu-
tion was preceded by a resolulion of
1948 With very Litle modification
wha! we had decided in 1948 was
alwr 1ctually embodied in this Indus-
trial Poliev Resolution of 1956

I would bke to pomnt out to the
hon Members that in this Industrial
Policy Resolution the industries with
which we are to deal and the deve-
lupment of which we had to take
necessary actions were divided into
three categores—fistly industres
the future development of which
will be exclusive responsibility of
the State, secondly, industnes which
will he progressively State-owned
but In which the private enterprise
will also be expected to supplement
the effort of the State and, thirdly
the rememing industries wiuch will

there was some righdity, or what was
said about classification was sacrosanct
and what was placed i1n one sector
could not be taken py the other sec-
tor Yor inetance, so far as the first

5

il

s
o3k

i;i&iaggii
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policy in consonance with what was
contamned 1n the Industrial Policy Re-
solution

In the First Plan out of & total -
vestment of Rs 398 crores, Rs €0
crores were invested in the public sec-
tor and Rs 338 crores in the private
sector In the Second Plan, the tot.
investment was Rs 1,820 crores out
of which Ks 770 crores n the
public sector and Rs 850 crore
in the private sector In the Thrd
Plan out of a total mvestment of
Rs 2605 crores, Rs
in the public sector and Rs
erores in the private sector

Therefore hon Members will see
that 1n pursuance of the policy we
have been making more and more n-
vestment in the publie sector

Shri M. Amersey (Banaskantha)
That 1s why all this trouble

Shri F. A, Ahmed: The result is
that our investment in public sector
s not very likely to be 56 or ST per
cent of the total nvestment made in
the country Therefore it 1s Dot correct
for anyone to say that in this
we have mot been pursuing the po-
Ley laid down in the Tndustrial Po-
licy Resolution
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Shn ¥, A Ahmed]

Public Sector more frivate pdustngs | JOF. Deputy-Speaker: May | re-

will also be merged under public Quest hon. not to dusturb;

. ¥ otherwise, it will be difeult,

Bhry
about

Bhry F. A, Ahmef: It you wll
havg patience, 1 shall alsg dea] with
monopoltes. FPlease have patence. [
wes dealing with the other gspect of

EnxmeshWar Ringh: What
monapoly?

the guestion.
Then, what were the objectives of
the Industrial Policy Resolution?

xﬂ utnili it was acceleration of
rate sconomic growth and
spesding up of industhalisation, n
particular the development of heavy
and machine-bulding industries, se-
condly, preventon of coneentration
of growth in a small section of the
population, thurdly, reduction of dis-
partties in  levels of development
between different regions, fourthly,
protection of small sector and, Afth-
1y, encouragement of the co-operative
sector,

In this connection 1 would also
Lke to point out that go far as the
objective of encouraging the gmall
sector and the co-operative sector are
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cally nil. In the Second Plan, there
was production of the value of
Rs 375.7 crores of which produclion
of capital goods wes of the value of
Rs 2377 crores, production of inter-
mediate capital goods was of the
value of Rs 531 crores and produc-
tion of consumer goods was of tke
value of Rs 849 crores. In the Third
Plan, the total production was 10~
creased to Rs BT5 75 crores of which
capital goods amount to Rs 44165
crores, inte-mediste capital  goods
amount to Rs 268 croreg and consu-
mer goods amount to Rs 188 crores.
In the Fourth Plan, it 15 expected that
1t will increase to Rs, 2,435 crores of
which Rs 1,344 crores wall be of capi-
tal goods, Rs 718 crores of interme-
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from Kerala said that pothing is done
in Kerala and my friends from other
Stateg also will repeat the same story.

also.

Another hon. Member: Uttar Pra-
desh glso. (Interruption),

WMo TAAAET Afgar  wEw 7
¢ § 1 W fggeart a®, ara o
FET— T 7 & O wATE K

Bhri F. A. Ahmed: Here also, 1
would like the hon, Members 1o have
an all-India outlook, to have a look
whereby we think of production, we
think of development of the country
and not in terms of regions.

Bhri Tenneti Viswamatham: This

coming frum various parts of the
country We are expected 1o spesk
on the sonditions in those particular
parts of the country from which we
come If thig is called puoe?;itlhm,

say,

pansion of & plant and I sad that
expansion had been agreed to from

6,000 (Interruptions) It is al-
ready there.

Shri 8. K. Tapuriah (Palb)' Rajas-
than has been neglected. (Interrup-
Ton)

Mr Deputy-Speaker: Shall we
start a second debate from every
State (Interruptions).
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ment there and to participate in the
mdustrial development of the coun-
try For that purpose, we have got
two organisations one 15 the orgam-
of the Development Commusz-
soner and the other is the National
Small Industries Corporation, under
which the mnstalment system, the
credit facilities and all these are pro-
vided, s0 far as small sector 1s con-
cerned I do not wish to take the
time of the House 1n dealing witn tl at
aspect 1n detail

A question was taised about foreign
collaboration So far as forcign colla-
boration m concerned our policy has
been there and 1 would lLke to tell
the House that we continue to pur-
sue that policy What 15 our policy”
Our policy with regard to foreign 1n-
vestment has been laid down and pur-
sued to serve the national interest
So far as major interest in gwnership
angd effective control of an undeitak-
ing gre concerned they should be 1n
Indian hands The only exception to
this genera] guid-line 15 where the
main contribution of the project v n
a fleld of technology where we have
made lttle piogress and wnere a
great deal of additional development
15 nécessary e g machine bulding or
organt~ chemical industries or where
the amount of foreign exchange need
ed for the project is ‘such that un-
less the foreigner is allowed to have

JULY 31, 1967
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allowed foreign collaboration, But I
would like to tell the House that as
techmical know-how 1s developing in
our country, as more and more know-
ledge of technology and science 15 be-
ing developed in our country, it 1is
our policy to see that techmeal
know-how indigenously developed is
gwven preference to techrnical know-
how from outside our country. That
1s the policy that we want to pursue

Simularly go far as the imports from
other countries are concerned, we have
stuck to a very firm policy of not al-
lowing the mmport of such component
parts and spare parts as can be indi-
genously made available in our coun-
try In fact, I have taken action al-
ready whereby we are goung to have
1 vecond look at the Licences which
have been given for import purpase
in order tn sce whether some of the
items 1n respect of which licences
have been given can be produced or
manufactured i1n owm country mdigen-
ously If they could be produced in
our country we shall cee *hat all
those things which are indigenously
produced are fully utiised and not
imported from outside That ;= our
pohey with regard to imports

A question which has been Jisturb-
ing hon Members of this House and
also the public outside ys the questzon
of recession Various reasons have
been gven for this recession but I
would like to pomt out that the re-
cession 38 not in all the industrier but
only in some of the industries

Bhri § K Tapuriash Would he
mention those industries where he
thinks there is recession?

Shri F. A Ahmed- I shall mention
them presently

There are, 1n fact & number of sn-
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industry, conveying equipment indus-
try, and roller bearings industry,
there has been no recession

The industries which are pre-
sently facing recession include
steel castings, structural, cast iron

spun pipes, the ralway wagon indus-
try, mining and coal machinery, com-
mercial vehicles, construction equip-
ment and machine-tools

sad

Shri 8. K. Tapuriah: Hc had
that ;n the g o1 dustries
which he had mentloned pmdu-.tmn
had gone up Dwoes the fact Lthat pro-
duétiori has gone up mcan that there
1= no recession® O1 does the accu-
mulation of stock and the non-sale-
ability of goods constitute 1epession”

Bhri F, A, Ahmed: What I have
sald 15 that they are running, and the
stock with them 1s not very heavy
There 15 bound to be some stock with
the manufacturer, but I do not anti-
cipate any difficulty in those indus-
tries

Bhri Nath Pai (Rajapur) I dud
not want to interrupt, but I just want
to understand this This threat of re-
cession 1s not somethung imaginary
but it 15 a reality. In the major In-
dustrial units in Bombay, as for in-
stance, the Premuer Automobiles, as
you, Mr, Deputy-Speaker are aware
the employees are being thrown out
of employment . . .

Shri B. K. Tapuriah: 9000 workers
have been thrown out in Bombay
alone,

Shri Nath Pal: In Bombay alone,
in the major industrial units, gs many
as 9000 workers have already lost
their jobs, This is not something to

this tronble. Recession can be worse
than jnflation in some cases

Shri F. A, Ahmed: That is an en-
tirely different question. What I
was trying to polnt out was that there
were certain industries . . .

Indust. Develop. 1 75
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Shri Nath Pal: This 15 what I am
pointing out.

8hn F. A. Ahmed- I shall deal with
the gencral gspect later on What 1
was trymg to pomnt out was this

So far uas steel castings are .oncern-
ed, the growth of this industry has
been closely linked with the manu-
facture of railway rolling-stock, auto-
mobule and other industrial machin-
ery This industry has also been ex-
empted from the licensing provisicn.
Therefore, the hon Member will sce
that unless and untill the expansion
programme of the raulway etc, 18
taken up ths industry ;8 lhkely to be
ailected Nevertheless we mre taking
certain a tion which I hope would
help this industry There has been a
fall n actual production during the
Jast year although more number of
umts have gone into production Till
last vear the demand from the rail-
watvs had been consistent and the
production gchedule was satsfactory
The demand, from the railways has
however registered a decline and this
to some extent has resulted in idle
capacity

Now, 1 come to the foundry indus-
try ‘The engineenng industries in
general are facing recession, which
has also been reflected in the foundry
industry which 18 a feeder indudtry
to other engineering industries.

Another facton which was partly
responsible for the present recesmon
in thiz industry hzs been the feilure
of the indigenous industry, more par-
ticularly the older units of the indus-
try, which did not during their years
of prosperity think of diversifying
their range of production even for
the manufacture of larger and heavier
types of carbon steel castings and
various types of sophisticated alloy
steel castings A few of them have,
however, started of late accepting
orders for larger castings and some
are reported to have produced cast-
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ve demand nternally, improve-
ment of credit facilities and hire-pur-
chase arrangements on easier terms
are being considered. I hope decisions
in these matters will soon be taken

Stricter scrutiny of items allowed

been entered into already to ensure
that nothing 15 allowed to be import-
ed for which indigenous capacity is

industries 15 also under pconsiderstion,
as for example, railway wagons and
track materials.

8hri 8. K. Tapuriah: He just now
said that items in regard to which
indigenous capacity 13 avalable here
should not be allowed to be imported

JULY 21, 1047
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produced, we shall ein-
cel those licances, modify thera snd
see that whatever is available within
the country is being utilised for the
purpose of meeting cur requiremients,

e W wifgm . g ¥
4 WOy vt oy dfafaelr ot § fex
o Wiy g ¥ 39 W 7w @ § Wi
gfare ¥ gt T S<argdm oy
gy oy 9¢  fafeei W
HORT %1 T § |

Shri F. A. Ahmed: If he had given
me notice of thus, I would certanly
have ascertained from by colleague

Shri Kanwar Lal Gupta (Dell
Badar): He 15 supposed to know
these thungs He is replying to the
debate in respect of his department.

Shri Chandrika
He cannot know

Prasad (Balla)-

Shri F. A, Ahmed: Ask anything
about my department. About penicil-
lin and other similar things, I have
to find out.

oY we wo W (dgW) - ITRT
gy w1 fask fafawr i gre wmar

Shrj F A. Ahmed: It 15 true that
there has been a recession, but as I
have pointed out, this recession has
been due to the fact that there has
been a slackening of mnternal demand.
It has been very unfortunate for us
that we have been basing our manu-
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8Bhri F. A. Ahmed: By giving sub-

sidy and so on But so far as quality
15 concerned, i1t entirely concerns the
people who are actually managing
these indusines, and merely giving
subsdy or merely enabling a parti-
cular product to compete in the inter-
national market by reducing the price
and so on will not do unleas and un-
til we are also 1n a position to improve
the quality. And for that purpose I
would earnestly request that all Lhose
who mre conc d with facture
should gee that quality improves.

Shri Pilop Mody: What steps are

you taking tp 1mprove quality?

Shri Kanwar Lal Gupla: Your
officers are muixed up with these capl-
talists, and that is why this decline iz
quality, You do not take steps.

Shri C. C. Desal (Sabarkantha): In
the Surgical Instruments Factory in
Madras, large unsold stocks of these
surgical instruments dre lying.

Shri F. A, Ahed: So far as the im-
provement of quality is concerned, I
agree that the Gowvernment have also
to play a role in helping poth the
public end private enterprise to im-
prove thg quality. For that purpose
we have the research department, and
1 would like to inform hon. thembars
that [ am setting up a committee to
brihg abdut coordination between
{he tesearrch depaktment and the in-
dustrial department,. ...

BB PS¢ Mody: Committess do
not htiprove quailty.

Shri F. A. Ahmed:. .. s0 that people
engaged in the various research acti-

and Co. Affairs)

vitles may actually know in what
field they can help us by improving
the quality of various products in our
country, For that purpose we gre
taking necessary action, and I entire-
ly agree that unless and until the
quality not only for the external
market but also for the internal
market is produced it will not satisfy
the consumer,

ot woT wTw oy : qeAw AR,
ag ot fuzt §, 10 8, 78 wor foed
o2 et & 3 1w ) vk | e
wyt f wrq @1 ¥ WYy T,
¥er gt Fe2 veter o v W
BE oavimadw t s

Mr Deputy-Bpeaker: With the Lhmi-
ted time af hly disposal, he eahnot
cover all the points If you repeat, it
is not posaible.

Shri Kanwir Lal Gopta: He must
reply to this question

‘Mr, Depuiy-Bpeaker: You
that pownt thrice

Shri Eanwir Lal Gupts: He is not
replying

Mr. Deputy-Speaker: He 15 replying
n a general way
of; erireere g : 7€ Eea to fard

@ @ ¢ v wh wieT ¥ WY
L i

Mr  Deputy-Bpeaker: Regarding
concentration and monapoly, he h‘;

already said that a Siscussion
coming. Already he has made the

statement,

ot criewe foy wdt w@Tw
feht etz wr o fr MY X XY, XW
fRRmgeEng we

raised
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[Shr1 F A Ahmed]

ing how there should be co-ordination
between and industry
which wnll help in the improvement
of qualty, and which will also help
m bringing down the cost of produc-
tion Questions had been raised about
the gquality of the car I was not spe
cifically dealing with one particular
item Not only here but elsewhere
also on an gverage gbout 10 to 12 com-
plaints reach me every day regarding
the quality of the various cars which
are now 1n the market I have already
taken action to find out where the
fault 15 and how the defect can be re-
moved For that purpose a commuttee
has been appomnted With regard to
the manufacture of cars I have not
been able to know what the members
call g small car What can be a smal
ler car than the Standard which we
have now? I certamnly think that &
cheaper and more economuc car is the
demand I have indicated 1n the
Rajya Sabha that I had 1ssued g large
number of questionnawres and given
time to these varous people to Eive
me replies within three months When
the replies are avallable 1t will be
possible for us to take a decision and
go ahead with our proposal I can
also inform the hon Members that we
must be grateful to Pandit Nehru for
forseeing the requirements of our
country

An hop. Member Why not to the
present Prime Manrster?

Shri F A Ahmed Because it was
at his 1mtiative that all the basic -
dustmes hike the heavy engineering,
heavy electricals and hesvy machine
vools, were € and we can
now utilise these basic industries for
producing capital goods and machine-
ries It 135 the diversification of the
various capacities which are latent in
these hasic indusiries that will help
us go forward 1o the directon 1n
which the hon Members want When
we have the heavy machine tools
industry and heavy engineerng jndus-
try and glso heavy electricals and
MAMC why 15 1t not possible for us

21, 1987 Indust Develop. 13768
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to manufacture the component parts
necessary, which gre required for the
purpose of assembling a car These
are things which are bemng looked into
and at the proper trme I ghall come
before the House with our proposals
when we are able to take a decision

Shrn K N Pandey (Padrauna)
Kindly examune the manufacture of
small tractors also because that 15 the
general demand of the public

Shri F A Ahmed This 15 what I
can say Hon Members have express
ed thar natural anxiety about various
thmgs abou* my mumstry All of them
cannot be disposed of withun such a
short tme So far as the tractors are
toncerned, the other dav I told the
House that we were short of the pre-
scnt demand Actually we are con-
sydering a propossl from Czechoslo-
vikia lo have g factory in the public
seclor where it may be poswuble to
manufacture a tractor of low horse-
power say 20 hp or even below 20
h p 'That proposal 15 undér consi
deration (Interruptions)  Mr
Desa: ycsterday raised the question
that therp way no necessity to go n
for another project because the exist-
ing projects can manufacture these
tractors Bul my regret s that some
of these manufacturers were EWven
heonces 1o manufacture tractors be-
low 20 hp and none of them utilised
them (Interruption) I am sorry I
cannot wait for the pleasure of these
people 1o manufacture there tractors
at their sweet yall 1t will ,uit them
only to manufacture high-p
tractors they are not for manufactur
ing the smaller umts Therefore we
have thought of the necessity of
manufacturing these tractors

have an

Shri F. A Ahmed: They have not
done it I know, they have not taken
action for g long time (Interrupton)

Mr Deputy-Speaker: Order, order,
He 1s concludmg ‘There i3 no Hme.
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tors to have more production, and
help the kisans.

tion way raised thet the units under
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Shri C. C. Dygtl: Is not the Heavy
Engineering Corporation at Ranchi,
undsr yoyu?

Bhrl . A. Alumed: T was just refer-

ring to the projectg which are running
and pre in operation., So far as the

Allied Machinery Corporation Lid., is
only partly in production. (Interrup-
tion).

Shri M. Amersey: We know all of
them. What is the gense of repeating
the same facts? (Interruption),

Shri Randhir Singh: They do not
understand what he says.

Bhrl F. A. Ahshed: The hon, Mem-
bers must have patience. I wa# just try=
ing to point out that gn allegation was
made that all the units, all the pub~
lic sector undertakings, were running
at & loss. What I have pointed out
wag that there are some units which
are running at a loss, and there are
some units which are having a profit,
and there are other units which are
still ynder the stage of comstruction.
Mr. Desal yesterday made a point that
out of the investments we have made,
we gre only getting a return of 8
per cent.

Shpyi M. Amersey: Despite your
monopolies, you cannot make profits,

Bhri F. A. Ahmed: While we are
considering the losse= and profits of
these public sector umts. We must not
forget the fact that a large number of
these unity also provide for expendi-
ture on township. (Interruption). A
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[Bhr; F. A Ahmed]

perlod 1s Jonger than in projects manu-
facturing consumer goods. These gre
the factors to be taken into conside-
ration 1 am sure onCe they are es=
tablished and onee our demand deve-
lops and they are able to export cur
capita] goods and machinery, they
will be gble to show much better re-
sults than what they have hitherto
been doing  (Interruptions).

Mr. Deputy-Speaker: There 15 no
time; we are encroaching upon pr-
vale members’ time now.

Shri 5. M. Banerjee (Kanpur): All
his further assurances should be lad
on the Table of the House.

Mr. Deputy-Speaker: We are press-
sed for time, If there are any further
points Lo be clarifled, he is easmly ac-
coessible

Shri F. A. Ahmed: I was trying to
clear many of the conceptions which
the hon members had I can only dis-
chdaige my duty by pointing out what
I know, what I think and what deci-
sions have been taken But I am
sorty I cannot give ‘my understanding
to the hon members if they are not
prepared to understand the things
which I want to say.

It 1s all very well for us to erihicise
this or that thung. I know that our
development has not been as rapid as
we would have liked, Perhaps there
have been shortcomings, At the
same time, we must not 1gnore what
we have achieved during the last 15
or 18 years; it has not been insignifi-
cant It can be compated favourably
with the standard in any developing
country The rate of development in
developing countrieg hag peen psess-
#d at about 3 per cent. With all kinds
of difficulties, we are maintaining this
rate. 1 admut we have to increase that
rate. It is no use condemning every
thing, whether it is good or bad. What
is bad let us condemn and criticise,
Out of that criticlsm let us try to im-
prove At the same time, let us ack-

JULY 21, 1067 - Indust,
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nowledge whit i3 good and what has
helped to develop our country. It is in
this approach thal our nnm Hes.
It is nouse weeping before the people
of the world that everything is wrong
with Indiag sand so on. I would like
hon. Members to get out ¢f that men-
tality and to gve credit where that
credit is deserved and to condemn
where condemnation is necessary.
(Interruptions).

Shrimati Sochela Kripalani: Sir,
one matter which | raised in my speech
has remamed unanswered and that
i about the quantum of money that
15 going to come to Government as &
result of the excise levy.

Shri F. A. Ahmed: I would have
replied 1o that but I would Ilike to
point out that neither the powerlooms
nor the question of levying excise
duties are concerned with my Minls-
try. That is a point which I am for-
warding to the Minister of Finance.
He will take note of it and do the
needful (Interruptions).

Mr. Deputy-Speaker; I shall put
all the cut motions to the vote of the
House.

All the cut motions were and

negatwed,,

Mr. Deputy-Speaker:
put the Demands,

put
I shall now

The question is:

“That the respective sumg not
exceeding the amounts shown in
the fourth column of the order
paper, be granteq to the Presmident
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1968, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 36 to 59, 58, 99 and
128 relating to the Ministry of In-
dustrial Development and Come
pany Affgirs”

‘The motion was adopted.
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ot wrivee feg . FTeTEr W,
& wra ¥ yro W v ¥ ag qo
g g fw W owed ar e
fafwdz § mar 29

ot we fodt : ST wwer Wt
waew & e weft mirg st A
wir o & Mfer s s v T ¥
LR R

[The Motwons for Demands for
Grants which were adopted by the
I.ol; Sabha are reproduced below—
Ed

DEmaND No 5§6—DEpARTMENT or
InvusTRIAL DevELopMENT

and Co. Affawrs)

Ra, 3748000 be granted to the
Presdent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968,
respect of ‘Other Revenue Expen-
diture of the Department
Industrial Development’"”

AR E

Demavp NO 98—DrPaRTMENT OF
CoMPANY AFFAIRR

“That & sum not exceeding
Rs 1615000 be granted to the
President to complete the gum
necessary to defray the charges
which wil] come in  course of
payment during the year ending
the 31st day of March, 19688, in

pect of ‘Department of Com-

“That a sum not ding
Rs 3291000 be granted to the
Premdent to complete the sum
fecessary to defray the charges
whuch will come 1n  course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Department of Indu-
strial Development’”

Demanp No, 57—INpusTries

“That a sum not exceeding
Rs 2,78,78,000 be granted to the
Presdent to complete the gum
necessary to defray the charges
which will come in  course of
payment during the year ending
the 31st duy of March, 1968, m
Tespect of 'Industries’™

Deyave No 58—Sarr

“That a sum not exceeding
Rs 37,21,000 be granted to the
Presdent to complete the sum
necessary to defray the charges
which will come 1n  course of
payment during the year ending
the 31st day of March, 1083, in
respect of ‘Salt’”

pany Affairs’"”

Demanp No $9—OtHER Rrverug Ex-
PENDITURE OF THE DEPARTMENT OF
CompPANY AFFATRS

“That a sum not exceeding
Rs 32,11,000 be granted to the
Presudent to complete the sum
meceisary to defray the charges
which will come_in course of
payment during the year ending
the 3lst day of March, 1988, m
respect of ‘Other Revenue Expen-
diture of the Department of
Company Affaurs’”

DenAND NO 128—CAPrTaL OUTLAY OF
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Nt Repony

ot woeww dtwgw (o fewel?) -
aqreqar Wiy, & swmy ey g fw
awr, feaeerd weel & fagwet
o gAH] qredr wfafe & O
wfrde &, o awr® 20 qark @ AW
farar e

h:-'. Deputy-Speaker: The question

“That this House agrees with
the Ninth Report of the Commit-
toe gh Private Members' Bills and
Rasolutions presanted to t he
House on the 20th July, 18671.".

The motion was adopted

15.38 hrs.

GANGA VALLEY CORPORATION
BILL*

st wprow ey v (4E)
ofimq & v v g fe o G
aur ¥ € I o FuE ww@
¢ feaelt &1 @, fawrd o qf-
e o o FreaTor ¥ fag s
ok ol fardaw w 3w v 0wt
dr amdy

Mr. Depuiy-Speaker. The ques-
tiom is:
“That leave be granted to in-

troduce a Bill to make arrange-
ments for power generation, irrl-

(Amendment of Article 93)

Shri Nath Pal (Rpjepur) 8ir, I
beg to move for leave to introduce &
Bil} further to amend the Constitu-
tion of India

Mr. Deputy-Speaker: The question
is:

“That leave be granted lo im-
troduce a Bill further to amend
the Constitution of India®,

The motion was adopted,

Shri Nath Pai: Sir, 1 introduce the
Bl

15.40 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 16)

ot fow W o (Wawet) i,
% wemy won g fr wrcr &t
¥ o gEET F@ a® frdige W
v e i wepwfer r o

Mr. Deputy-Speaker: The guestion
Is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of Indla™,

The motion wgs gdopted,

Shyi Shiva Chandra Jha: Sir, I in-

frdivs s wew g o troduce the Bl
u';i:;blhhu in Gaxstie of Indi Bx traordinary, Part T,

section 2, daiga
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15.41 hrs.
SALARIES AND ALLOWANCES OF

MEMBERS OF PARLIAMENT (AM-
ENDMENT) BILL*

(Amendment of sections 3. 6, eic.)

wt 910 o FIrgra (TATHAT)
S, § seqia Fwar § i aq7 qaeai
¥ 339 gar w3 gfufags, 1954 § @
AT F I 7275 & T 3 #it
ganfa £ w7 |

Shri S. M. Banerjee (Kanpur): Sir,
I want to oppose this, I take objec-
tion to this Bill.

JMEAF WERL, ATTH( &A1 Z0T0
cmaza .. (smTEw)

Mr. Deputy-Speaker: He has a
right to do it. He has written to me.

Shri S. M. Banerjee: I have taken
his permission. THY CF(T:'@T TMIHT BUTA
ZNTT g9 F&A ¥ Siq ArA-Afwimae faw
AT AT AT FTAFT T2 H 400 Fo F T30
FL 500 To JACAE FT 4T TE AT A7
21 To ¥ AT &7 31 Ho WAl FT faar
AT A0, I AFA WL EATA § AL 3@ &f
Fqr & foadT aga 29 A FG 2
oY i@ FLA T AT FA E, IBIA
FAF AL H FT6! 97 #5047 AT F@IEA
¥ odiZifersd ¥ &1 F1R fFEaT 97 )
o 377 § 99 fr fegzeam F—st0
qEd & FFA F AANEGF—27 FAC
Mt A e AT A aFq E . .,

Mo T FAET AMfgar (F4T) -
30 FUE FRHT |

ot o Yo FAAT : 30 FUT
TEH—IT W GAA ST & fF 07

ASADHA 380, 1889 (SAKA)
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qiF 97 oA fae o Fgr AGE qra
g1 .. . (FEmA) |

Shri S. M. Banerjee; Otherwise, I
will say that it should be circulated,

Mr. Deputy-Speaker: Let him give
his arguments. Why should there be
g0 much of interruptions.

At fg aromw (F=T) 0 FEl
I5FT W A IRT AL, a3 Fgd s fF
gAY FaeATg F7 A1 | S-AigafEd a9
FET IS 8 |

ot Fo Wro IAAT : IAX Fg Fg
FT faz gv =31 faar 2

Shri Sheo Narain: This is cheap
popularity. Otherwise, is it the way
to oppose or take objection?

Shri S§. M. Banerjee: /Sir, may I
tell you sincerely that I thought in-
sanity was a disqualification for being
a member of this House. But I may
be permitteq to say that even an in-
sane person can become a member of
this House,

Mr. Deputy-Speaker: This is not
fair.
The Minister of Parliamentary

Affairs and Communications (Dr. Ram
Subhag Singh): Sir, T object to it.

It should be expunged.

Mr. Deputy-Speaker: It is not fair
to refer to another hon. Member like
that. I would ask him to withdrawr
it.

Shri S. M. Banerjee: I will with-
draw the word ‘insanity’. FArETE
wF, 39 98N W & faw g€
A Ew GF & S f& ofr Fow
2y fawgr a faar ar | # 39 ang
agt qEY 4T 1T @R AN o g g1,

*Published in Gazette of India Ex traordinary, Part II, section 2, dated

21.7.617.
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“The present s and duly
allowance of the Mem of Par-
Liament are not enpugh to meet
theirr dauly requirements in view

of the high prices”, 2: e
Wl wimfa w WAME Wer
Wty WL wHwR W@ TR
WA & AT 6T G & AT T A,
haifﬁﬁiatoﬂmt-ﬁf‘"'m
qr 31 T @ 50 o FWA AR
g v w4 T P 5 ord T3 1 A
T ST wgtew, ¥ TEET 17
fardtg wvan g ofre & yg FERAT g 15
A AT AT FFarfidr ® o Fo AT
g §o FEATE War ¥ ¥ Wy, FAEH R
w3 § gEe ww B &A@
qeeif W1 WAL e an, 9g e
wr ot & 1 & g @ v e
w1, & O o s g Wed R a
260 o WYOTE TT U5 FH 9T, T
sy oY T (v )

oY Yo Wio wrwmw ; FIEU & 9T
S

ot &a Wt oot : & o7 Fw W
wr frdw v 1 W fF &W

JULY 31, 104y

Bill Negetived 1ym:

¥ e O el W e =™
W &, TR T WY QATIRT ST
Y §—% wewr W firdw v f

I want that there should be voting
on this.

Shrl Ramga (Srikakulam): -1 do mot
‘Want to take much time of the House.
But I will say that this 13 not the
right ume when any such Bill shoukd
be introduced m thw House. It is
quite true that legislators in other
countries enjoy many more privileges,
facilities and opportunitips. But then
ordinary pecple also are much richer
in other countries and less unfortu=-
nate and more fortunate,

We are going through sn industrial
recession in our country. The Fin-
ance Minister 15 faced with a grave
financial crims, a crims that 15 now
afficting the country as a whole This
15 the tume when we should be think-
ing in terms of economisming on every
aspect of our public life and also pri-
vate life. The Finance Minister also
laid stress on the need for austerity.

1s thus the tume when we dhould
allow a Bill like this to be introduc-
ed in thus House® I could have un-
derstood 1t 1f 10 or 15 years ago, when
we were so very liberal with hundreds
of crores of rupees which we were
able to raise through taxation and
loans, loans outmide as well as through
gifts, we had thought about it. That
time is gooe. This is a wrong time.
Therefore 1 do not want it to be plae-
ed on the Table of the House lest we
should be misunderstood ull over the
country. Even as it is, quite a num-
written
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with- uy jn persuading the hon, Msm-
bar not to press about his proposal
1o introduce it but to withdraw 1t 1n
an honourable manner,

Bome hon, Members rose—

Shri ghri Chand Goel
garh)* Please permit us to give our
view, Every party has its own point
of wiew,

Mr. Deputy-Speaker: There are
rules If there is a question of com-
petence, there is a general discussion
on that issue, but this 18 not a dis~
cusmon about the competence of the
House He has objected to the very
principle of the Ball I have permuit-
ted a seuor Member from this side
though it was not permmssible unde:
the rules What I would suggest 1s
that when it comes before the House
we will consider it

Shri B. M. Banerjee:

(Chandi-

No Sir

Shri Bhri Chand Goel: We have
very strong sentimental objection
(Interruption)

Mr. Deputy-Speakerr For your
benefit I will read out the relevant
rule It reads

“If a motion for leave to mtio-
duce a Bill 15 opposed, the
Speaker, after permtting, if he
thinks fit, a brief explanatory
statement from the member who
moves and from the member who
opposes the motion, may, without
further debate, put the question™

It says: without further debate Then
it goes on to say that where the com-
petence i{s concerned we can have a
debate. Now there is no question of
a debate He can make a brief reply.

ot g0 wro wreww : & gw Ay
wr g § fir 1954 3 o oy faw
UTT WI, 6 6§ Wi wd
w ary A ¥ wer fetw af
fgrar ., ...

ot wo o wweif : 1954 % A
agf a# ar

ot g0 wro WwT®  fox & ag
T@E g B owa Wi aewad § o
wer &Y ) 9 faw qad wd om
feur a1, 3a% qmfes wg &, aw &
¥ o T | swneae wgiEm, & oW
frda® & wegm ¥%r § o
(e )

The Minister of Law (Shri Govinda
Menon): May 1 say one ward?

Shri 8 M. Banerjee: 1 will request
Dr Ram Subhag Singh

Shri § Kandappan: (Mettur) It
18 strange that such a Bill should
have been brought here at this stage
I thunk, better counsel will preval
upon him

Mr. Depaty-Speaker: Are you ob-
Jecting on the question of competence?

Shn Govinda Menon: It iz the long
standing convention in this House
that at the time of leave to introduce
a Bill we do not enter into a discus-
sion regarding the mernts of the Bill
It does not follow that those who do
not speak agaminst the Bill are sup-
porting the Ball

‘This 18 not the occasion to dg that

Mr Deputy-Speaker: Now, I put
it to the vote of the House (Inter-
ruptions) 1 permitted Prof Ranga
to say a few words That Is all

The question 1s

“That leave be gramted to in-
troduee a Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1054."

Those 1n favour of the motion wilt
please say “Aye”.

Bome non. Members: Aye
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Mr. Deputy-Speaker: Those against
wil] please say “No”.

Some hon. Members: No.

Mr. Deputy-Speaker: I think, the
“Ayes” have it . ..

Some hon. Members: The “Noes”
have it,

Mr. Deputy-Speaker: Let the

Lobbies be cleared. Now, the Lobbies
have been cleared. I put the ques-
tion to the vote of the House.

The question is:

“That leave ben granted to in-
troduce a Bill further to amend
the Salaries and Allowances of
Members of Parliament Act,
1954.”

Those in favour of the motion will
please say ‘“Aye”.

Some hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will please say “No”.

Several hon. Members: No.

-

Mr. Deputy-Speaker: The “Noes”

have it, the “Noes” have it,

The motion ig mnegatived.

The motion was negatived.

Mr. Deputy-Speaker: Now, we go

to the next item.

Shrimati Lakshmikanthamma
(Khammam): May I crave your in-
dulgence? I want to say about the

procedure of the House. The right
of the Member to introduce a Bill is
there. Since some people do not
agree with the contents of the Bill,
the situation has now arisen where
a Bill cannot be introduced even .
(Interruption).

JULY 21, 1967 Constitution (Amdt.) BillI3776

Mr. Deputy-Speaker: That is over
now. You ought to have challenged
it. .

Mr. Deputy-Speaker: The
item is that of Mr. Vajpayee.
not present here,

next
He is

15.55 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd,

(Amendment of Article 368) by Shri

Nath Pai
Mr. Deputy-Speaker: Now we
shall take up further consideration

of the motion moved by Shri Nath
Pai tp refer the Constitution (Amend-
ment) Bill (Amendment of Article
368) to a Select Committee.

We have already exhausted five
hours. Now the Law Minister will
intervene. He is not replying. His
junior colleague will reply at a later
stage.

The Minister of Law (Shri Govinda
Menon): I have moved an .arnend-
ment that this Bil] be referred to a
Joint Committee of both the Houses. ..
(Interruptions),

Shri E. K. Nayanar (Palghat):
There are so many members who have
not spoken on this.

Mr. Deputy-Speaker; [ have said
that the Law Minister is intervening
and not replying. We have already
exhauted five hours, We should try
to finish this as early as possible be-
cause the next Bill has also to be
taken up. (Interruptions). I have
already indieated that we have al-
ready had enough time for this Bill
We have exhausted five hours. Now
the Law Minister is intervening. Then
Dr. Lohia is supposed to speak. Then
one or two members will be cailed.
We have to finish this as early as
possible because the next Bill is also
an important one and Mr. Madhu
Limaye is sitting here,
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Shri N. K. P. Salve (Betul): On
a point of information. Last time
quite a few of us had written to the
Speaker that we should be given an
opportunity to speak and the Speaker
promised that on the next  Friday
when the Bill would be taken up, all
of us would be called. You should
be fair to us and give us an opportu-
nity to speak on this very important
Bill, If necessary, I submit that the
time may be extended.

Shri Ganesh Ghosh (Calcutta
South): I was assured by the Chair-
man that I would be given an oppor-
tunity to speak.

Mr. Deputy-Speaker: Let the Law
Minister’s speech be over. Then we
shall take up this point.

An hon, Member: The feeling of
the House is to extend the time.

Mr. Deputy-Speaker: As I have
already said, the Bill is supposed to
go to a Joint Committee. We must
bear in mind that we have already
-exhausted five hours.

Shri E. K.Nayanar: Qur represen-
tativg, Mr. Ganesh Ghosh, must get
the chance.

Shri N. K. P. Salve: This is the
time when we should get the chance,
Sir. Last time we did not press be-
cause the leaders were supposed to
be speaking on the Bill,

Mr. Deputy-Speaker: Therez should
be some limit. We have already
taken five hours.

The Deputy Minister in the Depart-
ment of Parliamentary Affairs (Shri
R. L. Chaturvedi): If the wish of
the House is that the time should be
extended, it may be extended.

Mr. Deputy-Speaker:
shall go for 1} hours.

Today we

Some hon, Members: No, no. The
whole day.
Mr. Deputy-Speaker: Is there a

unanimous view on this peint?
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A1 o avoam (gedr) : IaremE
wgred, # g=ama F3ar g 5 3w faq oz
ar 42 F1 'gwa 3 fan 9@ AR O#

9 & 9gar g 7 59 9T ae F fom
S |

St vy fewd (§IR) AT oF
TIEAAT § AR qg 98 (% 77 Fa7 wq 7
aF faq=z &1 aqg ¥ fem w9 woq
fa=r £ F37 @t @ 7@ F {oy aw:
1T qWG FARY T (AT G, AA IR
FrE mafa a2 &

=it forq armw ¢ I9Ey wEiEE,
4 9@ &7 i@l g (o AT @9
q< 1 9% &7 ART Fa( a1 07 | 59
9T MG 4i€ @ SfFd g1 gr, Ar A
%741 ATfaT |

HT TEER AT (3198) - A
ot fom aromm F ogea wToawdd
FILGT £ |
16 hrs.

g1 fera o @ sInsaw "gies,
7 gmra faar & fv 39 faa & sa<
I "2 FT AT HIT aG@AT A7 |

Nt gtz A fgadr (Feasren)
gz faa & & f@ sqan |

Mr. Deputy-Speaker: I am prepar-
ed to put the motion to vote. But is
it necessary? As I have said, we may
extend the time for nearly 2 hours
and 20 minutes, leaving just one or
two minutes for Shri Madhu Limaye
in whose name the next Bill stands.
The hon. Member is suggesting an ex-
tension by 2 hours, whereas I am
suggesting an extension for about 2
hours and 20 minutes, We can con-
tinue this Bill for the whole of the
day; at the end two or three minutes
may be given to Shri Madhu Limaye
to start his speech on the next Bill

st fira MO@E ;& wead &
2 i gug @1 972 ¥ fa@ aqmr o |
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Mr. Deputy-Bpeaker: The tune
may be extended inutially for two
ht:..mlthmkthﬂomwk

Several hon Members: Yes

mwn?:o:m:mm
Menon) e 15 certamnly 5 very
important Bill and that 15 why from
large sections of the House demands
have been made that the ume for
the Bill be extended It 1z because of
the importance of the Bill that al-
though 1t 15 not an offical Bill, on be-
half of Government, I have moved a

16.02 hrs,

[SHRIMATI LAKSHMIKANTHAMMA 1 the
Chair]

The subject-matter of the Bill, al-
though it 13 an one-clause Bull, tokes
in the entire subject of the power and
nght of the Parhament of India to
amend the Constitution In other
wonds, the subject-matter of the Bull,
although 1t 18 covered by a mngle
clause 1s the power of amendment or
the principles regarding the amend-
ment of the Constitution

Shri Ranga (Smkakulam) It 18
whether Parliament <hould have the
power

Shry Govinda Menon. It 15 whe-
ther Parhament should have the
power whether Parliament has the
power, whether Parliament has not
the power and all those things

Article 368 has been referred to,

JULY 21, 1961
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0L Plhoo Moty (Godbr). Witk
misapprehension.

8hrl Govinda Memom: All right, it
may be a musapprebhenmion. His anter-
Jections will not add to the weight of
what Chief Justice Subba Rao and
the other Judges of the Supreme Court
have said on thus matter.

This 1s g constitutional matter which
should be discussed and considered
8 very cool atmosphere because it
pertains to the rights and powers of
Parliament under our Constitution,

There 15 an impression, and that
1mpression has been assiduously pro-
pagated by my friend Shri Banga and
other members of his party ‘hat this
Parllament has been msusing the
powers of amendment

Shri Ranga Shamelessly

Shn Govinda Menon times
out of number, 1n fact, on 21 occasious
cur Constitution has been amended, 1t
15 only a partial truth to say that
power of amendment has been misus-
#d because there have been 21 amend-
ments to the Constitution

Shr{ 5. K Tapuraiah (Pali)
only a partual truth?

Why

Shri Govinda Menon 1 shall tell,
why Let hum please histen There
have been 21 amendments to the Con-
stitution and these 21 amendments
have been printed in an appendix to
the latest edition ef the Constitution
published by Government If my
friends in this House, particularly
those who say that Parliament has
misuseq the powers of amendment
would kindly go through those 21
amendments they will see that except

365 articles and 8 schedules, a very
voluminouy Constitution providing for
all sorts of things, important and un-
importuni. It was necessary that we
should have done so. Tt becams ne-
cessary, therefore, from time to time
to amend the Constitution Take, for
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sxample, the latest cne, the 21st am-

Shri Govinda Menon: If he does
ot disagree with me, he should have
aud

Shri Piloo Mody: Only on these
three amendments Do not build a
bogus case

Shri Govinds Menon: Do not raise
1 bogus criticism

I am not making & bogus casc
‘These three amendments touchea
princapally one and only one of the
fundamental rights provided in the
Gonstitution, that 1s article 31 That
15 the reason why, and that alone 1s
the remson why, Shn Mody and
nthers of his way of thinking rase
nrotest

Shri plloo Mody: Is he entitled t0o
wmake these allegations?

Shri Plloo Mody: On top of these
allegations, he says ‘keep quiet’

My, Chalrman: All thy trouble

arises because of interruptions on this

side. Let the Minister be heard
interruption.
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referred in art.31. I do not say fur
a moment, I will not contend [ur
moment, that friends in this Tlouse
or outmde, who do not want this
nght to be touched, should not have
the night to say so.

Shri Plloo Mody: Are you attack-
ing freedom of speech?

ghri Govinda Ménon: Lot me be
heard

1 was saymng that during the last
16 or 17 years, on three occus.ons
Parhament had to consmder the ques-
tion of amendment of the Constitu-
tion with redpect to certain matters
concerning the right to propeity. One
of the Jearned Judges who conslitu-
ted the majority in the Golak Nath
case—I am referring to Hidayotuilah
J thought that this right to property
should not have found a place 1n
Part Il

Shn Piloo Mody: Suppos. 1 agree
with yon?

Shri Govinda Menon: Mr. Justice
Hidayatullah said—I suposeé all of us
have read the judgment—that it was
a mstake have placed article 31 in
the Chapter on Fundamental Rights.
He says that that 15 the one article
which ought not to have found a place
there.thelunmmmmgthehm-
damental nghts On no occasion has
this House touched the other funda-
mental rights, except in small parhi-
culars, and wherever thote funda-
mental rights were touched, again
Mr. Justice Hidayatuilah smd that
they were legiumate Those amend-
good according to the

'I‘heJudnewtthati‘lhmtmuﬂen-
sive amendment, that it 18 consistent
wsﬂuuudnla,thatxthlpodlﬂ-
endment—he upholds it. Article 16
was
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sive as not to render a person cul-
pable even if he advocates murder
and other crimes of violence. In
other countries with written con-
stituation freedom of speech and
of the press is not regardéd as de-
barring the State from punishing
or preventing the abuse of that
freedom.

[Shri Govinda Menon |

.again, Mr. Justice Hidayatulla, in his
very learned judgment, was said that
that is an amendment which was
legitimate.

Shri Ranga: Oh.

Shri Govinda Menon: Don’'t say
“oh”. He i one of the six Judges

~¥hose judgement you are supporting The citizen’s right to practice

any profession or carry on any

Shri Piloo Mody: We accept is in occupation, trade or business con-
“toto. ferred by article 19(1) (g) is sub-
ject to reasonable restrictions
which the laws of the State may
impose in the interests of the
general public. While the words
cited are comprehensive enough
to cover any scheme of nationali-
sation which the State may under-
take, it is desirable to place the
mater beyond doubt by a clari-
ficatory addition to article 19(6).

Shri Govinda Menon: Please keep
quiet, Mr, Mody. You spoke at length
and we heard you. You referred to
matters . . .

Shri Rapga: Would it be right for
him to say “shut up”. He cannot use
that expresusion.

Shri S, K. Tapuriah: He must

withdraw.
Another article in regard to

which unanticipated difficulties
have arisen is article 31. The
validity of agrarian reform mea-
sures passed by the 3tate legis-
latures in the last three years has,
in spite of the provisions of.claus-
es 4 and 6 of article 31 formed the
subject matter of dilatory litiga-
tion. as a result of which the im-
plementation of these immportant
measures affecting large numbers
of people has been held ug.

Mr. Chairman: Please address the
Chair. Why do you address them?

Shri Govinda Menon: What I am
saying is: let others also address you.
What I request, what I beseech of my
friends is: let me expand my theme.

This first amendment to the Con-
stitution wes brought in 1951, and I
wish to refer to the Statement of
{Objects and Reasons of that Bill which
was the firet amendment of the Con-
stitution. That is very important. It
was introduced in this House and pilo-
ted by the then Prime Minister him-
self. We were not tinkering with the
Constitution. Please permit me to
1ead that short statement. It says:

The main objects of this Bill are.
accordingly to amend article 19
for the purposes indicated above,
and to jnsert provisions which wiil
secure the constitutional wvalidity
of the zamindari abolition laws in
general and certain special State

“During the last 15 months (i.e.
after the passage of the Constitu-
tion) certain difficulties have heen
brought to light by judicial deci-
sions and pronounecements espe-
cially with regard to the chapter
on fundamenta] rights, The
citizen’s right to freedom of speech
and expression guaranteed by arti-
cle 19(1)(a) has been held by
some courts to be so comprehen-

Acts in particular.

Opportunity has been taken to
propose a few minor amendments
lo other articles in order to re-
move difficulties that may arise.
It islaid down in article 46 as a
directive principle of State policy
that the State should promote
with special care the educational
and economic interests of the
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1a order that any macial

1kut the State may make for
educational, economic and
sdvancement of any backward
clpss of crtizens may not be chal-
lenged on the ground of being dis-
ciiminatery, 14 is proposed that
article 15(3) should be suitably
imphfied. Certain gmendments
in respect of the articles dealing
with the convening and prore-
qung of the sessions of Parlis-
ment have been found necessacy
and are also incorporated ir this
Bil

Jawaharlal Nehru '

I referred to this statement of objects
and reasons because g few months
after the Constiftution was enacted st
was found that certain proviswns re-
guired amendment, Jartwularly 1n
view of the other provisions relating
to the Directive Principles With res-
pect to these directive principles, I
shall draw the attention of the House
to ane—and one alone-prowvision 1D
articles 37

“The provisiong contained m this
Part shall not be enfarceable by
any court, but the pnnciples
theremn latd down are neverthe-
less fundamental ;n  the gover-
nance 0f the country gnd it ghall
be the duty of the State to apply
these principles In making laws”

deals with the fuaidamentsl dights of
the cltisens, thiy lays down funda-
mental duties of the and
Parlament, fundamental duties in
admuristration It 18 the fundamental
duty of the Lok Babha and the Legs-
latures 10 thas country {0 gee  that
effect 15 given 1n enachng laws qn
the directive principles laid down 1n
the Constitution When you gttempt to
implement the directive principles, as
was stated 1n the statement of objects
and reasons which I just now read
out, of en it becomes ngcessary to have
amendments of the Constitution  Qnly
thrice, on the occasion of the first,
fourth and }7th amendments, o d we
fe.] it necessary I thimnk most of
the political parties 1n the country be-
Lieve that there should be agranan
reforms, that the right to property
should be Lmited and restricted m
the interest of the general public, that

upon that con-
tribute to the theory that there anould
be an egalitanan society developed in
our country These are the principles
laid down in this chapter It 18 onr
fundamental duty to see that law
are enacted n order to further the
objectives laid down thereunder
And when that is attempted oftan we
{eel that some amendment here and
there may became necessary The
first amendment was passed by this
House, and after the first amendment
it was tested, the

I8
i
i
:
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[8hr1 Govinda Menon] ot vy folr :  wor e o
1t was exerciymg merely leglslative pac

powers The Supreme Court held un-
ammously—a Bench of five Judges—
that the amendment waga good
amendment

8hrl N. C. Chatterjes (Burdwan)
And also held that the fundamental
nights could be affected by Parha-
ment &s 1t was done including the
Ninth Schedule

Shri Govinda Menon: I am thankful
to Shr1 Chatterjee I think he appear-
ed and argued m that case Then
came the fourth amendment wheremn
also—I do not want to read out from
that— with respect to many of these
amendments, 1t was stated by Mr
Justice Hidyatullah in hus judgment
that they were necessary amendmenta
I would refer to page 43 of the copy
of his judgment which T have in my
possession 1 do not know whether it
will be the same page m the other
copies Referring to the amendment
of aiticle 18, the learnrd judge smd
that the amendment was necessary
The amendment was necessary because
in Romesh Thaper v the State of
Madras, 1t was held that disturbance of
Ppublic tranquillity did not come within
the expression “underrmine the se-
curity of the State” In the first
amendment Act there was gn amend-
ment to article 19 also All that 1
contend for 1s that the Lok Sabha
and the Rajya Sabha—this Parlia-
ment—has not attempted to whttle
down to any extent the transcendental
fundamental rghts [ am using the
words which are often used by many
people the transcendental funda-
mental nghts—laid down in the chap-
ter on Fundamental Righis

Shri Ranga*® Question

Shri Govinda Menon: All that was
dune was to do something with res-
peet 10 article 31 and 1t 33 with Tes-
pect to that article that Mr Justice
Hidyatullah said that “Our Constitu=-
fion accepted the theory that the right
10 propety 13 a fundamental right. In
my opinion it was an error to place 1t
1n that category” That {3 what he said

we skt owpr & fr
TR AT

Shri Govinda Menon: That is what
he said I have no objection to have

1t out of that particular chapter of the
Constitution.

sft wq ford: ag oo wolr
adf w e 6 weEgre
Lo Gl IR ol

Shri Govinda Menon, Here, we are
now on the question of the amend-
ment of the Constituton, and if we
want to amend the Constitution, if we
want to take article 31 from that
chapter wheTein 1t finds jts place to-
day, this Parlhament should have the
power to do 80

Shr; pPiloo Mody, Just one munute
Sir I would hke tp request the hon
Minister, if he 15 hell bent only against
the fundamental right to own proper-
ty, let hun by his legal gealus remove
that particular right and leave the
nthery intact so that soiled hands may
not fall on them

Bhri Govinda Menon, I have been
stating particularly with reference to
the very learned speech which Mr
Mody made on an earler occasion,
wherein he expressed hig fear that if
this right to amend the Constitution 1s
conceded to Parhament, all the funda-
mental rights which are enshrined in
the Constitution may be taken away
There 15 absolutely no occaslon for
that fear 1 was speaking of the 21
amendments we have had during the
last 17 years Under the Englsh
Constitution, it is open to the Brtish
Parliament to pass any legulation.
There are Do restrictions or limitationg
on the leglslative power of the
British Parliament

shri J. B Kripalanl (Guos): It
uaummycmmmlm
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comstitution, Our federal conrtitution
lumits the powers of this Parliament
even 1 the Btates

Bhri Govinda Menon* I was deve-
loping another point Because of the
existence of unlimuted powerg with the
Brniush Parliament, we do not hear of
cases where the British Parhament
have tor example, passed legislation
taking away the right of habeas cor-
pus or the Bill of Righte Thyg 18 all
a case of political prudence You may
have the powei, but you 4o not utilise
1t Tnat 13 why I referred to the 21
amendments we have made in the
past In none of them did parka-
ment think of whittling down any of
the mghts

Shri Piloo Mody What about
future®

the

Shri Govinda Menon I am speak
ing about the present and the past In
the future, why shoufd one think that
we are going to act n a way duffer-
ent from the way we have been acting
hitherto® There 12 absolutely np basis
for the 1dea which hag been propagat-
ed that the Constitution has been
amended several timeg to whittle down
the rights of the people The Constitu-
ti1on has been amended several times
to clarify the several provisions in the
Constitution, and on three occasions
to enable the Stat- Governments to
have the necessary agrarian and other
reforms

Regarding Mr Nath Pai's Bill, I
would for a moment Tequest my
friends to forget the provimons about
the amendment of fundamental rights
Do we or do we not believe that our
Constitution should have provisions
contamned theremn to amend the Con-
stitution? Or, do we want a Consti-
tution of such ngidity that it would
not be possible to amend it? If there
should be a right to amend the Con-
stitution, would it be correct to say
that that right should be spelt out of

Amendment of the Constifution is not
such an unimportant matter that it
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should be searched for in the remdu-
ary powerg which have been provided
There 15 g provimon in the Constitu-
tion which 18 not suMciently clear
Mr Nath Pai thinks, by his Bill he
<can make it clear I beli~ve tnere are
several other aspects to be considered
In the Joint Commitiee, we Lan con-
sider all theye aspects and produce
before Parliament leguslation pased
upon the Bill of Mr Nath Pai, which
will guarantee the righi~ of amend
ment 1n appropriate cases and also
safeguards wherever neces.ary

The judgments delivered by this
bench of 11 judges have to be consi-
dered and we have to ~onuider what
steps we have to take There are
very many interesting aspects, As Shr;
Vewanatham the other day puinted
out al] the eleven Judges agreed In
non-swting the petitioners The peti-
tioners did not succeed 1n the case
Five of them said that the right to
amend the Constitution 1s contained
m article 388 of the Constitubon
Five of them enunciated the theory
of prospective over-ruling One of
them Mr Justice Hidayatullash who
foined those five in declaring that
right of amendment 1s not contsined
m article 368 of the Constitution, up=
holds 1n his Judgment that Section (2)
of the Seventeenth Amendment to
the Constitution 1s good

Now as 1t ;3 the position, 15 extre
mely confuseq I would draw your
attention and particularly the atten
tion of those hon Members who have
not carefully read the judgment to a
certain portion of this judgment (In-
turruptions) I refer to it  because
Shr1 Madhu Lamaye in his speech the
other day said that he :s orvosing this
Bill but would advocats the acceptan-
ce of th~ principle lmd down in the
judgment regarding amendment of
the Constitution by a Conslituent As-
sembly There 18 & geneial impres-
sion that the majonity of the Judges
said that g Constituent Assembly
should be convoked in order to amend
the Constituton. I want to point
out that it is one among the &leven
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[8hri Gowvinda Menon]
Judges who along said that that Is

possible It was Mr Jugtice Hidaya-
tullah who smd.
“There 1 5 legal method

Parligment must act in a better
way to abridge the fundamental
rights The Btate must peproduce
the power which it has chosen to
put under a restrmunt Just as
the French qr the Japanese etc
cannot change the articleg of their
Congtitutions which are made free
from the power of amendment
but must call a Convention or g
constituent body, 30 alsp we In
India cannot abridge pr take away
the fundamental rights by the
ordinary amending process Par-
hament must gmend article 368 to
convoke another Conshtuent As-
sembly pass g law under item 97
of the first st of Schedule VII
to call a Constituent Assembly,
and then that Assembly may be
able to abridge or take away the
fyndamental rights f desired It
cannot be one otherwise”

1 do not find any of the other
Judges clearly subscribing to thus
doctrine I do not want to utihse
this occasion tp offer any cnucism
about what a learned Judge has stated
but 1 would only refer to what Bhn
Chatterjee yald the other day, that he
felt surprised as g lawyer—and his
emunence as a lawyer will be conce
ded by all of us—and that he found It
difficult to wunderstand how What
Parhament cannot do directly it can
do indirectly ‘That is the criticism
which Bhri Chatterjee raised in tlus
copnection I would like to gdd, a Bill
which 13 passed under article 368 of

JULY 2, 1807

argument that there ape athey judg~
mepta

Shri Nath FPal (Rajapur): The
Judgment stands

Hbri Lobe Prabhu. Then the sscond
pount of clarifieation 1s this  Are you
streasing that article 368 wil have 3'0“
powers to amend the fundamental
rights® 1If so my third question Is,
what are you going to do with article
13(2)* Are you going at the sane
time to delete that artcle or will 1t
continue as a contradition of article
8887

Shyl Govinda Menon There is no-
thing hike saying that g decimon 1
right or wrong What the
Court of the country say® 18
long as it stands So todsy this 1s
the law What we are attempting
there 1g t0 gee whether Parhament
can

{

Shn BRanga Whether it
upset

Bhrl Govind, Menon Yes, whether
we could restore the posmtion

can be

Shn Lobo Prabhu Have you not
an opportunity 1o go to the Supreme
Court and challenge this very law
which they have given® That has
been done thrice You can da it the
fourth ttme Another point 1s this
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article 143, that I can say is that
there are limutations. It is opan to the
Supreme Court to say that it will not
giye an opinion. Then, it has been
held that the opinion of the Supreme
Court is not binding even ::‘ﬁ:
Supreme Court. Therefore, t
our judgment,

got constituent power or not.

Shri N. K, P, Balve: May I ask
one straight and direct question to
the Minister” By this Bill, are you
or are you not flouting the provisions

B a4

is not un o paclismwntacy pro-
cess, We have done it several tumes.

Bhri Plloo Mody: You guoted
Justice Hidayatullah so many tmes.
Have you read his conclusion?

Shri Govinda Reddy:
the entire judgment.

I have read

Shri Piloo Mody: Why do you not
guote s conclumion then?

Shri Govinda Menon: 1 was say-
ing that the question is whether Par-
lhiament has got constituent powers, 1
want to remind hon. Members of thus
House that the Constituent Assembly
itself, when it sat in the Central Hall
with Babu Rajendra Prasad as s
Premident, was exercusng constituect
powers and when the same Members
came and sat in this hall with Shri
Mavalankar in the Chawr, it was ex-
ercising legislative powers.

1 attach great value to what Mr.
Justice Mulla said the other day,
namely, that acting in a certain man-
ner we may exercise conshituent
powers and acting in a certan other
manner we exercise legislaive pow-
ers. It is my contention that article
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{Bhri Goviada Memen]

1 would once again appeal to Pro-
fessor Ranga {0 send ons br two Mem-
bers from his party to the Joint Com-
mittee sp that we can have that dis=
cussion

‘With these words I commend my
amendment to the acceptance of the
House,

¥o XM WA Wi (FA17)
oWl FERT, 7g N FATST ARG
wicwas & A fag @t § v T8 T
g TR ¥ wY W 4§ 1 W
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& wfr wou 1 oW ® W, T
sfyamqurf Y B K oW ¥
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wir & frdos & ot ) W & I
witfw ag Faait age o ™ @ 2
g fris Wl wis ¥m @
qF aIET WM | wAw OF A W
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“Any provision of this Constitu-
tion may be amended in accord-
ance with the procedure hereafter
provided 1 this arpcle”

0 & werar Qe v T wmac
ane & Freeft e § 2w i orgr e

“an amendment of the Constitu-
ton & wg “any provision
of the Comstitution’ & | Wrell ¥
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“WE, THE PEOPLE OF INDIA,
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wnt W U gEr Y W 356 "TOr
wt 't T A WY wT AT ER
™, T ¥t Paw we e,
frerr R W vz ot o o
oW W W EAen fe ag e
o &1 Wt # W W e fe
g v gar ¥ fvgre & i #r o
¢ rag s wm @) Wi | fer oA
qréoft & fdas & 308 w1 AT 2
w1 < 3 wgar & faad frar gor
2 shrxdr ¥ ¢S, o g W
o g Y § | O AW ae i oy
§19¥ g 1 v 3w AR
Frarr s, et & ot & 1 o g
it agr W A | fiee oft agr @ A
g 1 oY wur WY A " e vl
& 7wy i g1 e Sawor v g
“Gesetz zur Behebung Der Not von
Volk und Reich”

% ¥ A, # won e few wrow
¥ i § e W gawa ¥ &
oft Pt i 2 ot o i fiear @ 0
ity A ot | Ty A7 qg WY ste T
¥ & oot 5 e % e oy as2
¥ ¥ w¢ 360 aTUR §, ¥ § amgwre
wfar, 9 fie at 3o afem 7 &
firar s 2, 2w & ot oF s oy, WY
fis 32 #1 % wrw Hy 2t off ar
wTaE &7 ATy aar & o L wg wra
df wieew 48 | wifeww 48 @M@
q® AT T § o av | oot Ay
qr§ ot s At fadaw & @ §,
& wor § wgm i =g v wfase
2 mfe:

“Gesetz zur Behebung der Net Vom
Volk und Rejch”.
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f¥vs o wamge W]
wg R A AT W T Y e
wh e g, e ww oo fs
oy fieaelt wred gt B, e wlw
FRorowa i s, ...

ot wrearg ;A W SR WY
weT A ¥ qwAT |

e Tm agr W T
w B 1 & 3w "grag 91 9 i
_rared ¥ w9t gq qawg AG w @
& | ¥er ag =T ¥ w@rE e g e
¢ fs ax aw 3R A gl W A .
§ w7 femn spm, Afer e of
o 3w & <@ o wmat & ¥ o
¥ =t #T g Wivw TINN e
& 1| oft oF s ar famet A% o
fear atx fawr & fgeery oY ferdedt
wrw gf @, ohvoIw e R W
Wt W WY, W WE Aot
& Ty fger gom ) g

ge yref wee : W I
L

Mo Tm WAL wfgar o s fx
grafer faw g v @ ¥, wfer ww
# dar Y o | 3 & dar & aqwm,
W W1 T K WET ST 4T 0

t;ﬁ;w,mﬁ-ﬁﬁr& e |
wiw wuy @ | AWiw ogwy Y W
ore gt o e

IULY 21, 1047 -]
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the institutions of the Raichsteg, ,
and Reichsrat.”

g W v W e ) Wi
& Tedt o wg qeT g e ofr wreerd oft
# fodgw ® ww wsft gF  fr W
Tewm

We hereby resolve that thus Constita—
tion be suspended and in its place , . .
s N g oy v & ag v T
W ETAT £y ag W dfed .

“The third provided ...”
" gy 7o | o ff S F IEw
o

"“The third provided that laws to be
euncted by the Government should
pe drafted by the Chanceilor........ "
1654 hrs,

LMr. DEPUTY-SPEAKER in the Chair.]

FMEAT | §F IT WIq 4T IR

“The third provided that laws
to be enacted by the Government
should be drafted by the Chancel-
lor, and should come into effect
on the day after publication.”

Wi Ymwm o ¥ ag, §

173
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a %
3

3



ng8or Constintion (Amde) ASADHAD, 12N (SARA) mr

"o wer v T T wr | T
B SET R oY T o AWy ewdt
¥ At WX TR EETE L
wmr W fr wwt § w e
4, v ¥ qm_dfed

Teh schwore bei Gott diesen
beiligen Eid, dass :ch dem Filhrer
des Deutschen Reichas und ¥olkes,

W F AT GTR | TF G WIETE
. g% §, 9g & 91T W aEens |

“Ich schwore bel TGott

‘bereit sein will, jederzeit Bir die-
sen Eid meen Leben elnzuset-
zen."

[F WITITF FAA 2, WIE, 1934
w1 fgac o ar whly gl 7w
At ot oY, oY Wit T F g,
wrax dere § wofr mf ge, W W
firiizw S I IR aw 1
& s &1 werwa § e o feroeram
wwrA A ver S wrr f s &
WA T W W § Y s
feemg, N fr ¥ ¥ ¥ @
foagarent €, ac-fagnme §, T
fodt vl & T WY W Y T S,
AR IT ® weRTC § g Wi 0%
Ty fef wm gdw ww W
¥ fair T ot W wor ¥ fadr
I w6 s fgwe ¥ aw ¥ Wk
€ o, sfrc o wra Wy oY i
T 1w fad fie ol ooy W frdas
W |

IMEW wET, § awar § T
qw wrelt vy ek oy g 1 &

13803

g W g g, W R
oy O wr w¥ §, o folk At W
Feor m e g e X ¥
g Rwtgit -

Mr, Deputy-Spesker: The hon.
Member should try to conclude now.

Ehri P. K. Deo: Lat him take some
more time, The Minister took 45
minutes,

Mr, Deputy-Speaker: 1 am moat
reluctant to disturb the hon. Mem-
per when he is propounding a theory.

Bhri Plloo Mody: But you cannot
remist the temptation efther.

Mr. Deputy-Bpeaker: The time is
hmttad.and,thudou,helhmndt'!
to finish as early =a possible.

Bio v wige wfgmy ¥
& oW v % A WAE | 9% T
fror gY <t off, et w Wt < e
T ¥ ATt W gewT v O | f
& % fawaw sfed, Mt & oy diw
a7 1 ag fadww wrfid | aw 9w o

“It needed courage to stand up
before the packey assembly——
most of the communists and about
a dozen of the Social Democratic
Deputies had already been thrown
inte prison.”

& off T & vy fe wiy w mar & f
warar 2T W w0 | v oF ww
fer amy §ar wf-mf—giar -
¥ &g W ¥ et 3 A A ofra
fet o §

They had besn thrown into prison.

e oW & waaT oY sft Aveark
® g s wh v gl
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[ste v@ wite Wifgm]

%, ..snd to tell Hitler gnd the
Nazis to their faces that the So-
cial Democratic Party would vote
sguinst the Bil”, «t

a9 st w1 § urx agt wgr ¥ A
AwERTT § ¥ A AT W g o
wiEt ¥ I AW ¥ @7 1 8 a9 ¥
ot qw ¥ wEAW qOT WEE W W
A= g, wre gt wwar 8, 3% dar vt
& W wT o aw i fet
g A 7 W@ Hfer wmae W

¥ W i

“Otto Wells spake with modera-
tion: “To be defenceless’, he ad-
ded ‘wis not to be without hon-
our’,
" @1 wwar ¥ fs areart off g afew
A& N wow W oW OE
g AT T 9 |

To be defenceless is not to be with-
cut honour,

Fqfe & & 3
17 hrs.

# gfygm ®1 ga= @ T
g% wen g fs owrr o132 Wk
133 srowt Y & | ¥ a9 fafem
T § 1 gf T aEe ¥ A gt
ot | Wiyt weafa W aTe R
& 1w el wroft w1 i o e
§ g T AmEy § W I
muEg el gea ¥ FEw
qi w3 W e ¥ ¢ o aetew
mrgrey & fag oy wfer
t 1 e ez amve few @ @
il & wgr w1 @ IwE gee
watew mmrag & aw Wk W W
wver firm iy § 1 ok gw mff &0
mw wfewer & % wry few Wil W
wATay gt § | i T W W SR
% % % & of § ofrowy oF ot

Br. ey

arer i 1 o wredt wr ey we gt
&, et o Fwe) § ot ' e war-
A ), W s e ot
foreret & ¥feer frw T s9dr w1 FTRET
o 2 @) v 1 oad WR | W
fay oy awd g1 amar § e o W
%t oYT 9rer e AT WY |

W g g7 W Qe gl fe ohad
wgy & fv wofa awr amrer &Y
£ sawt qw faega wonw w1 1 W
&0 ¢t ag & 39 wfa § dg W
w1 | e g | & waat W) § amen
gleapaw gams & N el
Y GEqT F) weq FLAT gw & Alew
w1g ® Ty v wen & Afew
& wgm frar €1 @@ 01 | sa®
a1 717 g A w1 g {rafea i
ferar et g gt & Fg 7 WY
AT TNAT ¥ TN B @TH A
& g% | T e A T omEr &
felt gerc 7 arnwgr & osaer
ww g e a e | aw fag
wetr § fr aw frdr 7 fedt ST
#t oF faum fab afom qeama
St wy foma ot 3 SO gE A v
a fas ag afes wx # @ fager
faatat aftag & 1 fF ag o a@fa-
o TR ag wrw 1 aqR wile
T ¥ FANT A HT NF wLO@ AR
wiifs wiet &t wme o i fe
w% afrar ¢F @ifaw e o8 3
e AT I oW X AN
GUT Tg a1 | JowT uwe § )

& agf A1 ¥ frier v
fis ag v i &Y wifew & & 1 won
T 3 0w —

Shat Files Myt Boll yeur hands.
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wte om Wiy wigm :  wr
off wgur fedr wmr & Aok oY
offT (% ¥ a1 ¥ | T WY WY
weir § 1 & oy v fe wod e R
W afr, if dorgd ¥ fax fufe
wet g o oiw &, oy Iy A A
§ T, T W W A oW R
& W )

e R R SR
W e § 5 w6 g w8
Wi o aT W R g i T A
wiffs s Iy @, 9 ok ol
wm a dard v @ § 1 S
@iy & g5 @ af § | & sver
o WK IO T W e
gur, o w fe and g fades
w1t ¥ 5 A oy ey Pt @
W @ ) T@ AR % WY
AT m s awemnt g 5
fraeft «@ g9 &M Wt 4t 1 wE
w Y fr anr qmet 91 faegw wew
T 4t | #fer oy wlf fos e &
mit dy, fex #t 0ff s @ A @@
¥ dwT agr A% 69 g9 AT OREeT
B o g T T W R
Wit T cewfEr w g ¥ e
&) =i, Wk § W AW ¥ gewrd
MR T e Qo
T SR £ g | 9 O 0y
¥ A M ox I% U WG |
W T W I O Wi el
m HORIT | %4 TF T§ WE-
WX At T A 4w Oy wwT ar
Q@ o) it & i won g e
w17 w9 ¥ frdge w vo vy wifie
¥¥

Mr. Deguty-Bpeaker: Mr, Salve

Bl KK P, Sddys (Betul): 1
1 will avold trrelevance and

therstore 1 will be briel

B
m“"- Depaty-Spssker: Maximum

Shri Piloo Mody: Why did th
Munster flibuster for 45 minutest .
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[N. K P. Salve]
has not stated, has not laid down, that
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the judgement
majority of the Judges. He has poin-
ted out how we can get over the
difficulty.

Therefore, when the Supreme
Court has stated that article 368 can-
not be amended 50 85 to vest i the

magority of Parliament autho-
ty to amend the entrenched artl-
cles in which our fundamental rights
are enshrined .

Shrl Nath Pai  Whete have they
stateq It?

Shri N. K. P, Salve: I will read out
excerpts from the judgement for the
benefit of my very able friend Mr.
Nath Pa, who 15 great parhamen-
tarian, a grest constitutional pandit
and a greater gentleman. That does
not mean that whatever he says on
the Constitution is correct

Justice Hidayatulla, while deliver-
ing a separate judgement concurring
in the majonity, sad.

“To bring into existence a con-
stituent body is not impossible,
a5 T had ventured to suggest dur-
ing the hearing and which I have
more fully explained here. It may

achieve the objective of the Bill a
constituent assembly will have to be
convoked or we will have to fall back
upon the other method which is
g'&d out by Justice Subba Rso

bly; after all for that purpose also
provisions of article 13(2) would need
to be satisfied and we would be mak-
ing what ia called law and once we
make that we will be under the same
difficulty a5 we are for amending 368.
My country question to him 1, assum-
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commonsense I miy not go by the
odcetiss of the law god I may be for-
gwen for my lack «f epmdite scholar-
shup which I see in abundance in the
House, but sematimes a Member may
be allowed to ge by commonsense

Bhrimati Lakshmikanthamms
(Ehammam) That o5 exactly what 15
needed for this

Shri N, K, P. Salve. | am greateful
at least one Congress Member agrees
with me Amongst us at least the
women are intelligent I wish that
1m the Oppomtion also at least the
women were anteligent. (Interrup-
tion) I submit that it was always
intended by the comsttution-makers
to make there fundamental rights
more permanent and not as facile and
as easily ble for d t as
other articles which can be amended
by a special majority

T shall now refer to & speech of
Pandit Jawaharlal Nehru on April 30,
1047, while proposing for the adop-
tion of the interim report on the fun-
damental nghts He smd

“A fundamental nght should
be looked wupon not from the
point of view of any particular
dufficulty of the moment, but as
something you want to make
permanent in the Constitution
The other matter should be
looked upom, however umportant
it might be not from the perma-
nent and fundamental pant of

view '

1 would also like to quote from Dr
Ambedkar, one of the chzef archi-
tects of the Constitution Speaking
on September 18, 1049,—~Dr Ambed-
kar was speaking on the fundamental
nghts on the amendment suggested by
Shr Kamath—I may pownt out that
thig was an amendment just sumlar
to the one now moved by my friend
Shn Nath Pai

Shrimatl Lakshmikanthammaz
Dr Amebedkar 1s the author for the
principle that Parliament is suprems.



. Member had stated that
Panditji had participated in favour of
amending the fundamental rights, All
that I am submitting is that for what

may be amended, whether by way of
variation addition or repeal, in the
manner provided in this artcle'—
f i

““Nm#. what 15 1t we do®> We
divide the articles of the Coms-
titution under three catcgories,
The first category 18 the one
which consists of the articles
which can be amended by the
Parlament by a bare majonty.

articles which requre two-thirds
majority. 1f the future Parba-
ment wishes to amend any parh-
eular article which is not men-
tioned in Part III or article

]
The second set of arhcles are

Before I close, I want to give a
warning. ' The late Sir Muhammad
Ighal, 1n & beautiful couplet in the

* British days, gave a warmng to his
countrymen; and I quote his words

< la e 1 -
Yo, wrfelr ¥ v § o ®,
I Y

a e &1 fae s R A,
»g%%r%m'mquﬂmﬁu
Shri Nath Pal: He went to Pakis-

' tan after that. and
phet of the di

Ha 1Y

&
»

&
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But a point 15 made by
some that if Mr Nath Par's amend-
ment were carmed we 'would be
opening the road to Hitlenism Why
should we rase the ghast of Hitler
in this House I cannot undcistand
it because India 15 not West Germany
It has not yet developed that kind of
dictatrorial capiatal that West Ger-
many had nor the culture that West
Germany had  Therefore I cannot
understand why this bogey 15 raised

In India no boubt this Constitution
i an advance on our hstorical past
But to think that India has become a
democratic country with this Consti-
tution only 1= a mustake India 1n
the older days had a better democ-
racy even I need not quote Histo-
rical precedents Latcrature 1s avail-
able on that subMect We had any
number of republice 1n this country
whose Constitution was based on
adult franchise and  fundamental
rights which were even better than
our own nghts In fact, 1n theee

B 13814
think that wa are the wisest Loopls
m the world and in 1951 we have
evolved a wonderful democratic cons-
titution by which we must swear for
all our life and til] eternity 1s wrong
People having seen the history of
India should not talk of comverting
that fundamental rights chapter into
a new divine right which can never
be amended, which may be interpre-
ted by the Supreme Court even fn the
oppasite direction But which cannot
be amended. If Mr Nath Pas Bill
1s not adopted on the basis of the ar-
gument that we cannot amend the
Constitution or the fundamental
rights, we the people of India who
have given this constitution to our-
selves, cease to be the prople of India
who can have the right to amend the
Constitution which we ourselves have
made Once we have made a thing
we cannot amend 1t—this 1s called
divine right I'hat product, which
we ourselves have produced by itself
acquires such an 1mmobile divine
right that we cannot touch it
This 18 the most undemocratic con=-
cept this i1s the most dictatorial con-
cept that the product which we as
people of India have produced we
have no right to amend, but an ms-
titubion insermbed in the Constitution
can amend 1t, interpret it, overthrow
it and can do anything—that 15 the
Supreme Court The whole supreme
wisdom of the people of India about
thig Constilution 1s handed over to
51X or Seven supreme wisemen of the
Supreme Court and all sorts of ar-
guments are being thrown about that
this judge said this, that judge smd
that and so on But what have the
people said

We are a soversygn parliament We-
are elected on the bams of adult fran~
chise Was the Constitutent Assembly
elected on the basi; of adult franchise
Did the Constituent Assembly repre-
sent the people of India The Cons=
tituent Assembly wat brought In
by the will of the Bntish Parliament.
It was composed of people electad
from the legislatures which were not
based on adult franchise even It had
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{Shr1 8 A. Dange] destroy the Comstitution aor oyer
pominated members and a whole throw it, that power does ot rest
Jhithodi was made in that Comstitu= hers, evap the

ent Assembly which cnly got the re- But is the power ar not t9
volullonsty mame “The Camatituent lare an emergency? And, undei (he
Assembly” which framed the Consti- emergency what has happened? All
tution of the French Republic and so  the fundamental rights are suspend-
on But that Constituent Assembly, ed and even when they are supposed
ﬂmuh:u:;ked:.:rmnmd“m to be violated a ‘min cannot have
the people In pever represen~  legal A a
g vy - chyeihgy ey Ry
elected Parliament are a far greater They went to the Suprems Court
authonty than the Constituent Assem- The Supreme Court in ity wisdom
bly, The demand that the Consti- gsald we protect the fundamental
tuent Asembly be wnvited agein on nghts but we cannot give you any
the same old bams—or what basis I remedy because the Constitution does
o not know and there 15 perbaPs  not allow ws to give you any reuredy.
new Fujamathas and Maharajes will  Every nght s curtaled by a law
come in by mmutating the former ex- The Constitution itself provide that
ample as the Constituent Assembly—  every democratic right by suitable law
to see whether the Constitution cAn  can be curtmiled and its functioning
be amended, iz a surrender of the cap be almost abolished The right of
soversignty of the Indien  Pecple  free speech, the right to  assembly

the basis of elections on adult fran-
chise The elections may be vitiated
by many other factors, by bribery,
by corruption, by money and many
other things, but even then the right
of every man or woman to vote snd
elect was exercised as enshrined
there Therefore, We Aare more
soveregn than the Constituent Assem-
bly That i3 why I say we as &

n  Parliament have every
nght to amend the Constitution and
the fundamental nghts

Of course, the fear expres.ed 18
that 1f the amending right 1s given
then the whole democracy may be
destroyed—I have to reler to that
This 1s a very false
ergument because 1ff a dictatorial
power wanis to amend the Constitu-
tion or overthrow it, it 1s mot Eoing
to come to thug Parhament to ask for
that power Hitler did not do it with
the consent of the Reichstag or the
Constitulton. He based 1t on the
army, he llled the opposition party

already an 1llusion in practice Do,
the Constrtution has a  demoecratic
bams, but the Constitution does not
practise democracy in thus country
That 1s my complant Therefore, if
by amending it 1 can modiy 1t 1n
such & way that democracy can be-
come & reality in that case, I ‘want
the right to amend this part of the
Constitution
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seventy-two houses, to the detriment
of thig country and its democracy.
Democracy 15 not challenged %y
future Hitlers Democracy in
India 15 bemng challenged by certamn
monopa'y houses which thrive on the
portection given in the Conatitution
That 15 why, when people began to
take up agrarian relorms by abolition
of ‘andlordigm, when those amend-
ments were carried out, there was
revolt in the country against the
amendments and the Supreme Court
went to the rescue of the propertied
classes The revolt i1s aghin trggered
off by propertied classes and proper-
tied interests Therefore, the very
fact that the revolt, or the eriticism,
or the oppomtion, to this proposition
has come from certan interests
which are highly nterested in pro-
perty will show the necessity of hav-
ing the night to amcnd the Constitu-
tion

Tomorrgw, for example, 1if the
colour of democracy In thus country
changes and we do have a Parha-
ment which really goes anead to-
wardy socialist democracy, 1 do not
want that clause about right to pro-
perty to stand in the way of Parha-
ment abolishing the nght to own
property or factory or land to the
deteriment of the people, to exploit
the people The opposition to this
proposition has come from certain in-
teresiy which are not for develop-
mg this democracy into a
democracy

B 13818:

Shri Gamesh Ghesh: Bir, Members
on this mude are not glven an opportu-
mty Why this discrimination?

Mr. Deputy-bSpeaker: I am not dis-
eruminating I am expluyning
the position Only 2§ hours are avail-
able today If we extend the time,
then it will have to go to the next
day

Shri Ranga. Let it go to the next
non-official day

Shn Piloo Mody: In fact, I want
this to be discussed for the next ten
years

Mr, Deputy-Speaker. What 15 the
Law Minster's view”

The Minister of Siate In the De-
partment of Parliamentary Affairs and
Communications (Shri I, K, Gujral):
‘We have discussed it enough, for such
a long time Secondly, when the
motion 1s to refer the Bill to a Select
Commuttee, much tume 13 not spent mn
discussing 1t m the House becouse it
will be discussed in deta] In the
Select Committee Further, the House
will have an opporturuty to discuas
it, when 1t eomes back fhom the
Select Commuttee

An hon. Member. We ore short of
tume because too much time was
taken by the Industries Ministe~

cussion for a longer tume

Shri Ganesh Ghosh: The Law Min-
ister took a major part of the time

Shrimati Lakshmikanthamma: Not
only Parhament but the whole coun-
try was agitated when this decusion
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[8hrimati Lakshmikanthamma)
take place and members should have
an opportunity to place thewr view-
point before thé House

Mr. Depuly-SBpeaker: The guestion
is whether the discussion here should
<ontinue further?

8hri Piloo Medy:
five years

Yes, for the next

Shri Ranga (Srikakulam) The
discussion should continue Let me
explain why 1 say thus Suppose, this
Bill had come from the Government,
I am sure, the Business Advisory
~Commuttee would have agreed and
the House also would have appreciat-
+ed 1t 1f three or four days had been
given for general discussion of an
important Bill hke this Even 20
hours would not have been found to
be adequate because 1t 15 & matter of
supreme importance Wwhich concerns
the very process of amending the
+Constitution It 15 not as if some one
amendment 1s being brought in order
to make some kind of an amendment
to the Consttution It 153 how this
Constitution 15 to be amended That
is the most important thing that Is
‘being discussed

It 1s unfortunate or fortunate, what-
ever 1t may be, that it has come as
a kind of a private Bill, wath the re-
sult that most people are not able to
apply their mund just as much as they
would have liked to if only they had
at that moment realised the mgrufi-
cance of this We have been gowng
©on 1n & precemeal fashion—one hour,
two hours, three hours

Mr. Deputy-Speaker: At Your re-
quest I extended the time

Shri Rangn: Therefore what I am
suggesting 1s that 1t 1s in the inter-
est of proper Jiscussion and 1t would
be mn the fitness of things for this
Parliament that this discussion should
not be hastened. You were good en-
-ough to agree to two hours today—

'
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umtially, you saxd and you were wel
advised in using that word “mnitially”;
I very well remember Therefore I
plead that it should be extended by
another 24 hours at least,

Mr. Depuly-Speaker: Whether it
13 a Government sponsored Bill or a
Private Member's Bill, Government
has taken into consideration that there
15 a good deal of opruon to be taken
into corisideration at the proper stage,
so, they have proposed for the Joint
Commuttee

Shri Ranga* No They have moth-
ered thus Bill now that somebody else
has fathered it If only the Govern-
ment had done it

Mr, Deputy-Speaker: It 1s not fair

Shrl Ranga: Let us not go mnto all
those things I only plead with you
and with the Government also that
they will be good enough to agree to
this extension

Shri I, K, Gujral: I have a great
deal of respect for the hon Professor
Ranga

Shry Plloo Mody. Then show 1t

Shri L E, Gujral. I have no ob-
jection 1n showing 1t and I wall do it

1f Professor Ranga feels that an-
other two hours' discussion can bring
out more points, I wil] not inast. But
Professor Ranga may kindly amend
that part of hus remark where he says,
2-1|2 hours mmtially” It should not
mean that after 2§ hours we will ex-
tend 1t further I had no objection to
continue the debate as long as You
and the House Lkes My only sub-
nussion 1s that it 13 very unysual for
a Bill which has to gp to the Joint
Committee to go on like this All the
same we would not like to create an
impression from this side of the Huule
that we are lmiau.u" on cutting t
tume for this Bill down. mm i
you decide to have two hours more
for this, we will nat pli:lld to B

=
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Shri Nath Pai: I do mnot know
Shri Burendranath Dwivedy told me
about it. 1 am happy that he did not
say that, 1 very much respect Pro-
feasor Ranga.

Shri Surendranath Dwivedy: He has
sud, “fathered”.

Shri Nath Pal: It 15 worse then. I
do not know what exactly i the word
he used but ths kind of insinuation
I strongly resent,

Shr; Ranga himself admatted 1t just
now that he has not been able to ap-
ply his mind.

Shri Rapga: I did not say about
me; I sad, “Most Members",

Skri Nath Pal; I do not know why
he should talk of most Members. Most
Members have spoken and have sup-
ported 1t strongly. 1 suggest that
Shri Ranga should read pailiamen-
tary papers g lttle more carelully.
It has happened a second time. Wo
have great regard for Professor Ranga
but he should not on makug &
‘mockery of things like that. I would
like to pont out that five Bills were
introduced I hope, Professor Ranga
knows it. One suggested that the
right of parllamentarians 1o be free
#rom the danger of arrest for expres-
sing views must be guaranteed, The
‘Bill for immunity to MPs I have in-
troduced lpst session. There is the
Bill regarding the slection of the
Speaker and the Deputy Speaker.

of thought in the world, (Interrup-
twon) He says, 1t has been fathered
by them Where is the question of
fathering it? I object to all thus . . .

Shri Ranga: What did I say® Why
do you unnecessarily say all this?
What I said was, the Government has
fathered 1t. What 1s wrong n it?
(Interruption).

Shri Surendransth Dwivedy: You
should not have sald that, That Is
absolutely wrong.

Shri Ranga: This Government has
fathered 1t Otherwise, this Govern-
ment would not have come forward
with a proposal of constituting a
Joint Committee . . . (Interruption)

Sprl Nath Pai: I am not going to
be bullied by you . . (Interruption).

Shri Ranga: There 15 no question

of bullying vou, we need not quarrel
with each other.

Shrl Nath Pal: You started it

Shri Ranga: You started it
terrupfons)

(In-

Mr. Deputy-Speaker: Order, order.
Please listen 10 me now.

Shri Nath Pal: You have to hear
me

1¢ Professor Ranga did not say that,
I am very happy. Let me point out
toh;m-—hewunuth:re—whnadn
of Kalahand:s was spealang, you re-
member, he was compelled io with-
draw some of hua remar] he &4
not say 3o, 1 am very happy. ButI
want to say, as in this country, as

S



13823 Constitution (Amdt.)

[Shri Nath Pai]

any other country where there is
federal structure—I know some peo-
ple do not suffer from the disadvant-
age of being familiar with Constitu-
tion and law—there have always been
two schools of thought throughout the
world, In the United States there
were two schools of thought, *the one
that of Justice Holmes and the cther
that of President Roosevelt. There
can be two schools of thought as to
what should be the powers. Let us
respect one another; let us «isagree

without attributing motives to one
another. "
Mr. Deputy-Speaker: Now, that

ia all. Let us extend the time by 2
hours. Bnt there will be no further
extension.

Shri Ranga: Let us see how it de-
velopes,

o ag fAT : sTeeTRa, A
fadas aew Jv 4 g 77

Shri Sheo Narain: Last time, you
raised the time by 2 hcurs. You are
now extending the time further by
2 hours. There should be no further
extension of time.

Mr. Deputy-Speaker: Shri Sheo
Narain has made a suggestion tihat
this is the final extension of time and
that there should be no more exten-
sion of time. Shri Kundu.

Shri H. N. Mukerjee (Calcutta
North East): Is Mr. Sheo Narain
the leader of the House? Where is
the Leader of the House?

Shri S. K. Nayanar: We should
also be given an opportunity.

Mr, Deputy-Speaker: 1 will call
you. Shri Kundu. I would raquest
you to be brief.

Shri S. Kundu
be very brief.

(Balasore): I will

_ Sir, I have heard two speeches with
rapt attention, one of Dr, Lohia and
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the other of Mr. Dange. I must say
that I will agree emotionally with-
Dr. Lohia but it is very difficult to.
find reason in what he said. Certain
extraneous matter has been grought.
in to give a different colour to this
Bill, It has been said that if this am-
endment is accepted in Article 363,
then in India the situation which was:
prevalent at the time of Hitler will
come in or may come in. I would
like to ask Dr. Lohia one question. T
wish Dr. Lohia was here.  Without
this insertion, can he say that such
a situation will not come in? It is
not that because we make this am-
endment in Article 368 that it comes
in or it does not come in; it comes
because of some other reason. He-
did not say what were the circum-
stances in Germany when Hitler came
to power. He did not analyse the
sociolgical background,Z the econo-
mic conditions and the political condi-
tions of Germany. It was clearly some
sort of political, economic, psycho-
logical, oppression on the German
youth brought in the disastzr. A yvoung
man like Hitler who was a painter in
the streets of Vienna, became the
greatest oppressor of the waqrld.
Six million people were unemployed
at that time. There was starvation

there was humiliation after the
defeat of Germany. The entire
liberal socialists were not vigilant.

They' fell as pack of cards before
Hitler. So, it has nothing to do with
this insertion. How can this amend-
ment bring about such a situation?
Suppose this amendment is not there,
is there anythihg in the Constitution
which will prohibit an amendment
saying that all the powers of this
House be given to the Prime Minister,
Shrimati Indira Gandhi; it can also
be brought in without this amend-
ment. The question is not that. (In-
terruptions). The question iz very
basic because the entire thing started
when the First Amendment came inr
the fundamental right chapter. The
First Amendment came in regarding
the right of property. To-day if
we want that the Direcfive Principles
should be absorbed one after another
in the Constitution, the rlause about
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ke right of property in the Constiiu-
tiom should be amended. It cannot he
done unless we bring cnanges in  the
fandamental rights. Unless we change
that, there will be upheaval in the
zountry. Prices are rising, there is
mmemployment, there is frustration
among the people, banks should be
mationalised, big business houses
should be nationalised. From where
wilil they pay the compensation? (In-
tervuptions). What does the law
zay? When amendment to the right
of property clause was Ybrought in,
the law said that no person shall be
deprived of tis property say by the
awthority of law. (Interruptions).
“The due process of law was interpret-
ed as saying that there should be a
«lear categorical mention about the
quantum of compensation. Unless we
smake this amendment here, we have
1o give a huge amount as coipensa-
tion. We want the banks to be
maticnalised. Rs. 1500 crores are in-
volved, Multiply it by 30 times. That
3= the reasonable compensation. How
‘much it becomes! How can you pay
this? If you do not nationalise, there
will be chaos outside, there will be
frustration outside, there will he up-
beaval and this democratic structure
will go, and not the other wazay as
feared by Dr. Lohia.

What does this judgement suggest?
1% directs to call a Constituent Assem-
biy. Why? On what authority? How
car: you call it? You are working
wnder a Constitution. Hov can you call
a Constituent Assembly? Vho will
cali? What would be the charter be-
fore the Constituent Assembly? What
will members do? If you want to
change the fundamental rights you
have to call a Constituent Assembly!
it is fantastic! The persons who fram-
ed the Constitution thought of some
sort of a Constituent Assetnbly within
the framework of the Constitution and
therefore, they made a provision of
two-third majority, Think of a forum
where the two-third majority of this
Heuse which itself transforms to some
sort of a Constituent Assembly who
can bring about an amendment in the
fundamental rights. Is it not a Con-

14%9 1.S—11.
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stituent Assembly? What is it? Look
at the Fourth Lok Sabha. Many
new young people have come in.
Many people have come in. I
could not have come but for the Con-
stitution. I have come here basically
because the people wantedq me to
come, and I feel proud of it. 1 have
been able to come here because of
the Constitution. About 60 to 70 per
cent new Members have been able to
come, and many different type of peo-
ple have also been able to come here
as Members. That has been possible
because of this Constitution. There-
fore, they express the feelings of ihe
people. So, if two-thirds majority of
them come to any decision, they would
be perfectly right in doing so, and
they would be some sort of constitu-
ent assembly having the power to
change the fundamental rights.

There is no point in arguing in a
vicious circle and saying that because
a judge has said so, we should have
to call a constituent assembly for am-
endment of the Constitution. T shall
read out a few lines from the judg-
ment to show why the judges have
said so. I would not go into the nice-
ties of this legal terminology, because
per se the judgment is defective, The
judges have said that a constituent
assembly must be called under the
residuary power, But I would sub-
mit that the residuary power is itself
a legislative pewer. This power has
nothing to do with the powers given
under the Constitution. So, to say

~that a bigger assembly than a sove-

reign body in the form of the consti-
tuent assembly can be calleq under
a residuary power is a fiction in law.
I cannot imagine how this kind of
judgment could have been given, I
shal] read out just one sentence from
the judgment. It reads thus:

“If it is the duty of the Parlia-
ment to enforce the Directive
Principles, it is equally its duty
to enforce them without infring-
ing fundamental rights.’.

This is a beautiful sentence. Now,
what is the directive principle? It
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states certain things which have to be
done if our country is to survive. I
woulg refer, for instance, to article
39 which says:

“The State shall, in particular,
direct its policy towards secur-
ing—

(a) that the citizens, men and
women equally, have the right
to an adequate meang of liveli-
hood;

[n order that there may be equal
means of livelihood for all, I feel that
it would be necessary to nationalise
the entire sources of production. If
I want to do that, I have to change
the fundamental rights. But what has
the judgment said? The judgment
says that it is the duty of Parliament
to enforce the directive principle
without infringing the fundamental
rights. That is al] right. But what
is the basis of this argument? The
basis ijs something very interesting
and it shows what they have thought
of a democracy and what they think
of a democracy and what they have
thought of as g totalitarian structure,
Any legislation bringing about a
progressive change then that legisla-
tion is totalitarian; this is so close to
the views of the Swatantra Party. 1
hope these portions in the judgment
have not been missed by anyone. I
have all respect for the Supreme Court
judges, but the feeling of those judges
seems to be that any progressive legis-
lation is a totalitarian in concept, but
we all social democrats differ from
that. It is only through such
progressive measures *hat we can
bring about equality in this country,
and if there is no equality,
democracy will topple down because
the people are not going to tolerate
a situation where two million people
will spend sleepless nights in the
Bombay parks and there will be
millowners having crores of black
money at the same time.
will not tolerate such g state of affairs.
But these judges think that if we want
to bring about some progressive legis~
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The people *

lation infringing the fundamentsl
rights if necessary for that purpose,
it is a totalitarian concept. This is
the psychology of the man; after all
the judge has been a product of the
society himself. If a judge comes
from a very wealthy and rich family,
this will be the type of judgment that
he would write So, they have view-
ed the entire thing in this background
and they have tried to give arguments
for taking that view.

Shri Randhir Singh (Rohtak): Let
there be no aspersions on the judge.
The judge may be correct in his own
way.

Shri S8, Kundu: I am just tlalking
ubout their sociological thinking. .

Shri J. B. Kripalani: The hon,
Member is not a product of society,
but only judges are products of
society?

Shri S. Kundu: Thers has been a
fear that if this amendment is made,
there will be a possibility or the dan-
ger that the ruling party or the State
will have a lot of power and woeuld

become autocratic and dictatorial.
We have fundamental rights in
Part III of the Constitution. What

about the emergency provisions?
Have not in this Parliarnent Dy, Lohia,
Shri Madhu Limaye and everyhody
else said that these emergency provi-
sions smack of a totalitarian tendency?
Have rights not without making
these amendments in article 368
taken out of our hands the Funda-
mental rights enshrined in Part ITII? I
feel that only by giving ourselves this
power to amend as indicated in the
Bill we can respect the democratic
and republican character of our Con-
stitution; otherwise not. Because I
have faith in the people, the younger
generation who will come here as
the elected representatives, They will
not be promoters of totalitarian ten-
dencies they will fight for keeping
this Constitution intact enshrined in
our policy for ever. So there should
be no fear on that score, The fear is
on the part of the vested interests whao
think that through this amendment the
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Shri Sheo Narain: The Chair 1s the
supreme authority here. He must
withdraw it.

Mr, Deputy-Speaker: There 15 no
diserimination against any party. This
18 not a parly ssue, Shr1 Nath Pal
has brought in this Bill not as one
belonging to a particular party, but as
a member of this House domng his
duty So do mot think in terms of
party You can say whatever you
have got to say without bringing this
cons:deration.

Shri Sheo Narain:
draw that remark,

He must with-

Mr, Deputy-Speaker: He will

Shri Ganesh Ghosh: Some learned
members on thig gide have spun many
legal cobwebs to make a very simple
proposition very complicated and sl-
most unintelligible. The common
pecple, the man in the street, will
lock at this as a simple thing and
approach it from that standpoint.

‘What Shri Nath Pai wants to do i
to amend art, 368 so that this Parlia-
ment can change any provision of the
Constitution. Hon. Members of the

Pande Comn. on13830
Durgapur Stesl Plant
(H.A.H. Dis.)

understandable. But what is the
opposition to?

We know that fundamental rights
are enshrined in Part III of the Cons-
titution, They are put in there.
Though they are not up to olr ex-
pectations, still they contain certain
good things. But a cursory glance at
them would convince you of the very
strong emphasis put on the right to
property. In the present condition of
our society, is it not @ fact that only
those persong who have got some pro-
perty have pot the exclusive privilege
to enjoy all the fundamental rights
enumerated in Part III? This cannot
be denied. In the fundamental rights
is the propusition that all are equal
before the law., But you must have
property, movable or immovable,
before you can approach the law court
and claim justice or register your
protest against an injustice done

Mr. Deputy-Speaker: He might re-
sume on the next occasion. We shall
talk up the half an hour, discussion
now

18 hrs,

*PANDE COMMITTEE REPORT ON
DURGAPUR STEEL PLANT

=t wg frad (H77) TR
e, sy T ¥ YET T OIE §
Ao g wA e X wT T
TFTZ | T AT QETA HATTG F1 5o
9z aFw wf g5 e § wdiE a0
w07 frefids T A

gx & ¥ & ot wgeT ¥ wpar
fr v ww A i wrar @ O fem
& ¥ uo Sl §eE W ST
T SST wTo T ad fiwar o o
t wife m e wrmweT Wi
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Arer-swar ¥ werar oe el

W e wrrafier aft & e
wTowrT ¥ art ¥ gw WY & aney oy
o § 1| OF qi wfter it e wiix
Iulr g ofey sedfewy Wiy
oY 197 1 o oY et o g, wfe-
fueani¥, wfagt i eficgt ek
f § wrer sfefiex firgem &
ot mroaft dic argelt 1oz ¥ faegw
fowrk =t 2or & 1 W ™ ¥ bw
we-vamwr Wi qren-yeter § ) o,

“One of Durgapur’s main achie-
vaments Jast yoar was the yeduc-
tien in consumgtion rates of
major raw materials”

uy Wi fppeT &w ¥ wifire o
syt & ww fie arit sdfterr o o
sivifes st @ ¢ s ag o
"ot wff & ofic oy fe w9 W wr
W ST v o e gy
g § e st w2 F arer
wifgg 1
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(HAR. Dir)
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v g1 Fww ¥ FafoR sf €1
e AY-zw At a¢ Qwefy @it F o
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Tegr

“The performance so far has
been very unsatisfaetory except
in the tar plant”
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“It i3 o matter of regret
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Durgaphlr Steel 1
Plant (R.A.H. Dis.)
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W v w9 e gyt
avme §, vg frefg mrer * it v
%9 wiwr ¥ fowy §—

‘It 15 found that operstion bud-
get 33 bewng prepared only to
ebtain fund, authormations and
not for profit planning. The costs
show a rising trend in most cases.”

TR AE HIAAT TF AT { @ E)
wr I w9 e fe ok Wt
ot fewfay & sq= fear ¢,
byt & wra & s g g 6
e @ wlry ¥ anx, ey wfiy ¥
5 fawrfan or www s & [
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<o wE ¥ AV, €F g qr A AT,
sy fodid Selw w8 7 wgy aF www
¥1 qTAAT , WA (F AE & 72T R
T FOY @ A g wwar & fr
HiET 9T ATN ), FOOA F4T« §,
AR W W X T Y # Ay frdar
witx ¥ faresy ot g7 @ @i v
for agr & A umregmer & & Sy
FETH w |

ta i famarr & Wrgara § 1 ofeqs
wvzr 2fen w4 A frame wit &
Ty I A F AL sy fr e
freza % a1t ¥ qo fasre fear arg e
fw avr ¥ foar oy 1 9w fireT g
wyg fqar w7 @ § @) qfiws wwc
Zfwn widt & wrt gETay oT dr wr
farare w2 W form g ¥ ared bty
F X Rwgn, T agdro o o WY
v wUd I W qavg & favg §,
IR WA ¥ ¥ Wi arfe A€
ot # g wonr favky & o )

J&i‘ll.'!lﬂ Dutgcpur Steal Plont i

(H.AH, Dis.)
‘.'t- Deputy-Speaker: Shri Fernan-

Shry 8. 8. Kothari (Mandassur): Mir,

direction, they are not sima4 at maxi-
misation of profit, and t4. result has
been that there has been a progressive
increage In losses, amounting to about
Rs 13 crores in 1966-67 Keeping in
view this pouition and in order to
achieve better results, greater effi-
ciency and, I would say, & metamor-
phoais 1n administration and running
of the concern, would the Government
conmder planming the budgets on the
basms of a five year period, that is, a

loss accounts for the next five years,
compare the actuals with the budget

of the Durgspur stee] plani?
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A TAT W G W W qe &
o g & ot 3T @ ey &
T&T gk T ATy TET A AW\
W ¥ @y g7 o R 4 o afw
¥ ow w7 T oy W qEd
QU Af ) 7T ) ow A W
& s o7 o7 9 W I Wi ¥ wrk
gk fedfy < wremme 97 ¥ www § fary
wesfrean & waf 2T wfen faamm o
0 st & fag frn wfgy Sear
awr agt fimm ¢ o gefag & At
wEWT § T e que Smgar i fs ot
qfers dedfEa w1 aw W
W@y go W, A| FAET WO FE FQ
go @ S v wAn awEte
¥ fag ag 33 ¥ 3obr ad § P
WO 9T, AT & G B g T
3 w wwiwy & wmamg & ot §
T s ¥ A oot vt
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[ et wedwia]

¥ Tt ¥ i ¥ g orter o i fag
wfealiz & wwedt o oF WA, oW
i & fen 3R qark & fng war
Tt frere w0t ot ow w5
@ W Tw s ?

it orvite Ty () @ v
wdt g ¥t | 7 2w 3 wvft Fafewar
FrAY g ¥ ooy wrd=w o g
ara § Afer s qafos dwe dee-
i w1 o @ g de TeA
wr g & aY 7g 3w & for & 7y ghma
# g5 T wegu v g fs wfr gkt
R dnfawer @Y oY & wife gw 2wy §
fis forer <1z =7 Y oy WYY Firfomarr 3
¥ & it wrer Fewrar omar & 7
Wi ag AR, ket A
% w0 gi Wt 9 grer faad gf ?
W arwt X 3 w16 ara § iy
MUgqr TA MW ara & gw A
AR FAwET B A feafea
% femar , a7 1 qafey dwee ¥ 2w
wirt femr § o w0 oy ¥ fr &
fie &wr w1 99 FO¥T sodf w1 BT
@ Wi wg ¥w ¥ faewrw ¥ W AP
wg 0 f i ok ft X wEd aelt
wre dw ¥ wy ot § i X vwfos wee-
g X ow, gFwrw 3t 13, 13 F0F
T W warw gur | g v g
whemit 1 At & g ey e gt
g i oo otw % wiwt § w1 oW
v @ Wy peifadr sinfele
ifolr | ag afe ifaw e § 0
W Earw ¥ o0 Aw % wA ¥ @y

|
1
|
i
i
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(XAH, Die}

faperr wir BT o Srrifter 1 & smfy
fs iz ww art ¥ et & fadre
st st e oy ahdy wdt § oiic
wre ag @ o mrdiie gewr eehfa-
qzeht g W iy s 7 M

& g e iz o ofw wY
fr oz Oor T & 7 wraelt aog wr €
fr vy ot weedfw § &, ww
@t wft grefms € o war
it qeat § 7 AW ¥ 2T AN w0
o o svEy o warer o § wafag
# wrgen i wrowTe Wl L .2
o< sHar fr ot ¥ oF WY ¥ FERT RO
# 7 1w ¥ wak awvw Fon g
f& ©w gré-ed wEr mifwavie
e W W gReE FRdr gaw
wga€ ¥ oy | & wrgar g fr vw fwrd
T TRET WA W TR AT AR
g ¥ faq fem arw ) faelt ot 9@
N ax g% Ywrares 7 oy o
o 2q ¥ US4 AT R A
o1 E1 R0 o7 Frafeky w @ o)

tw qafas awefew & ff o
ad § fr wgt o< Wi Tew @ W
fig worgx W 1 g e afed
aft § ot fos worgsy & v« fgr
A § T wT W S g | WY
w W g S aft g
Far i it gk g 7 ey o ot rowmw
qOTHETd & T AW W 1 WX
agr o¢ ¥eF wQw Al agy T
it wror & iy g oY ol e R o
o T ¥4 ¥ ¥ o ¥ e vy §
I4% feroms w1q W Wik Svww @ 7
IR 2w whwr @ Wit B
AL YW R Sy wyt g wige
I waygdl 1 ok gF P -
wifgy Wy terrr e Wiy

# wrg  for G v vy R ¥
wr @t wifgg T & fmer
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Wit ¢r s oy atar wfgth |
£ wboad oy ot Tl vt wary | wTRT
o vy wiir g i wy A s wew
#ve ut¢ godees & @t afe gt
W wry SiF T T T Gy e
fewnd ot for wr & oy ¥ ol | WY
A o e 99 & et §
Wit @1t dw ¥ W s o STaee
uToE ey ¥ § 0 o oY Wt
g MY FIF W vowd s I
wir W T wok YW W Wt dw ade
TT T JT w6 o 7 e o dan
fs sRw afir &3 w1 Wewa §
fe w2 x¥ A w Al Crafwer
& far ome, awer wnft et
¥ et 3w W) ST o Wi da
far gWTU wEe § W WY W EETeETR
* oy o W ar X wF | § el
wirey ¥ g fis g AT I o
L&

ot T e amew (ETo)
arkafae da & sroar! wif £ grem
wow & 1 & xu fawfedr & @ wfe-
e o gy Ftd ot wivre g e
wrgan § fora® s § fs g @
WY 27 vate § I ¥ Ak W 1967 A
27 §IT X | 13 Y wrawgwar gt
off | 9 ¥ Terowry w7 Gy T I,
& ¥ Fewreer of woft oft 1T 1 T el
wor wifer gfez & erwetraw it e )
g fewfer & i o gy fenfr gl ot &

Dicrgabalr Stesl 14842

Plont (HAH Dis »
Nt e wat vk il srowrr
T o 20w Crerwr ey oy fte
Wy wror ot & it & dnerer At
froreren § wiw ag ey s agy
dw we} & N qwed AT R
& o war ol ey ww & e faare
w0 W1 ¥ w1 w0 oo g v
ar ¥ 5 g W werwrds ?

ot g v wou (IkA)

# weft g B orraT g § fs faveet
HTE €@ STt W fadwr & fami
ot mar & €7 e Aot ¥ wwe
oI 3T 7 ¥ femr e wOw @
¥ wrewr atfow gard agr wrar & wtr
uifrai giagkd ? 20 & oy
gfe ft fom®  fs @ror o wow
0 W W 3w A ot vk vt
urell ¥ fass wf sehm)y @
wany ?

dwhlthn'mumonhcmm-
ented Chief Minister of West Bengul,
Dr. B C Reoy, at the initial
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(LAY, Dis)
{Dr. Chenna Reddy) par omt of the
should say, in general I welcoms their wmm -b?thth
constructive wpproach and the sugges- Ag has been pointed out, for vasiews
tions that they have made. The first reasons, therw is a ‘Dlarned sheentes-
point made by the hon. Member, Bhrl  igm smong the worksrs. As against
Limaye, 15 refarding the annual re- 12 per cent in 1963-64, the absentes-
port and the way in which the prob~ imm hes risen to 13 per cent in 1964~
lems are dealt with in the annual re- 85 and to 1535 per cent in 196687,
port 1 should say that it is true that  The incidence in Durgapur hag besn
instead of talking merely In w general 1} times that of in other plants.

to say in what manner they
tackle them mnd what improvements
they are going to make 1 will take
nule of hus suggestion.

Regarding the labour unions, I en-
tirely agree that there is considerable
difficulty We find it has become

and rightly so, that if the public sector
mn this country has come to a stage
where 1t has loet the confidence of the
people we should try to restore it
w0 that people will have more and
more confidence in it. In that way,
we cannot tackle the malady which
has been rightly stressed unless we

the management and the labour. I
entirelv agree with that

As you will see, in the Pande Com-

s

8hri KEanWar Lal Gupta: What
the name of that union?

w

Dr, Chemna Reddy: There are two
unions. One 13 Hindustan Steel
Workers Union affiiated to INTUC
and the other one is Hindustan Steel

matter for the State Governments and
there are State labour laws which
operate there,

W1 Wl TR @ W WE
fefafemm ¥ awr & § o
T TR % Y wimerT 3% § weqan
B
Dr. Chenna Reddy: The point is

while the recognition ol the labour
urtons is done by the State Govern-
ments.
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step 1 the right direction if we can
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dations could not be accepted,

The ruggestion made by Shri Gupta
and also stated by Shri Madhu Limaye
appears 0 be a very practicel one,
that if, how we can plan out the im-
plementation of the recommendations
made by the Pande Committee Report.
T would hke to assure the House, in
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reality and we should not alfow things
to go in thi» manner. After all, the
Government and this hon. House have
every right, have every responsibility,

properly



13844y  Panfle Cofm. on

[Sfiti Chenna Reddy]

3rd June when the guestion came up
for discussion, some hon. members,
particularly Mr, Madhu Limaye—I
have those guestions and answers be-
fore me—asked what action we had
taken and how did we propose to
take action. It was in that light and

people who are left with the respon-
sbility of looking alter the orgunisa-
tions, irrespective of their behaviour,
can just have their own way, we took
action. It was very painful for us.
the same, we examined very care-
fully and tried to fix the responsibi-
Actlon hes been taken against

B

JULY 21, 196 Durgapur Steel Plint 13848

(H.AH. Dis.)

#t wd woe ¥ Ra @
g wv€ fy  ofeaw wefew
w1 ¥ fawfal ¥ & opeen g o
AT ® AT T O FTIAET Ay (WE
dmT st & # E A Waw
warefza w3 7oAt § Wt @g faeger
FF1T g, Aww w9 UHe e
St wy I iy W o ST T
g f& mq i @@ sAEA srar
& oy Y a7 oY 3w 7 3w Yy S
o7 FERTH 99T TII |

Skrl 8, B. Motharl: They sh
prosecuted, if they do
properly.

Dt, Chenna Reddy: We have start-
ed this.

considet.

years continuously. He bélongs alse

to the same Stats in which this

plant s locuted. W,“hz
it is our expectation also that th
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Shrimat: Lal o sug-
gesied that what was n
Bhilai or some other places should be
pul 1o practice in tha

Steel Plant also In fact, we want
to do not only thal, but we want to
see that there i1s some kind of a co-
ordinated attempt. We are having
certam reorganisation of detalls In
our view and we want that the ex-
penience of one plant which is good
should be applied to the other plants
also on the same limes That will be
our objective

11 1 had more ime, I would have
dealt with some more points

ot gew W wg - A Ere
1 warw At srar &

Dr. Chenng Reddy: Actually, the
figures 1n regard to the export from
the Durgapur plant are not really
available But most of our figures in-
dicate that all the things are utilised
In our own country .

= pewwr womm ;. wfgArd
wa 45 gu ¥ & wnowr ¥ sowd £
T ¥

Durgapur Steel 1
Plant (HA H. Ds.) 350

& ¥ w1 fs oY wrOo ww
¥ ewd  foalt gy aol gt &
U omy gy & afor W gy
IeE A A g

Mr. Deputy-Speaker: He haz given
the reply already

Dr. Chenna Reddy: Let me make

1t very clear that there 15 no question
of any bad reputation of our produet.
Firstly, our exports have been wery
small, being only of the order of Ra 1
to 2} crores; last year, the figure had
gone up to Rs 28 crores, and this year
we are hoping to reach the target of
Rs 50 crores. From nowhere hes
there beep any complaint about qua-
Lty I do not know if the hon. Mem-
ber hes any information in this re-
gard 1 can assure him that I do mot
want to be dogmatic sbout it. If he
has any information, I shal} certainly
take notice of i1t and take the infor-
mation from him

18.42 hrs.
The Lok Sabha then adjourned il

Eleven of the Clock on Saturday, July
22, 1967/Asadha 31, 1889 (Saka)



